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LEGISLATIVE ASSEMBLY 
Saturda1/. 13th - November, 1943. 

The Assembly met in the Assembly Chamber of the COUD.cil ~  at ~ ~  
of the Clock, Mr. President·(Tbe Honourable Sir Abdur Rahun) 10 the Ch81r. 

STARRED QUESTIONS AND ANSWERfr. 
. . (a) ORAL .ANSWERS. 
PRBS8RVING FOOD FOR EAST AFRICA){ :FORoBs. 

123. ·1It. Govlnd V. Duhmukh: Will the Honourable Member for Food 
please sta.te: . _ . . . .. 

(a) if he has to procure food for the East ~  Forces ,,:h.lcn ~  10 
India a few months- ago; if 80, 'what the various kinds and quantities of food are 
ihlit he has to procure; and 

(b) if he made any representations to His Majesty's Government to make 
arrangements for food for these East African Forces? . 

The HonOlU'&ble Sir Jwala Pruad Sl'ivllt&va: (a) Yes. Foodstufts are 
provided by the Food Department for ~  -troops in ~~ ~  of the .~  
kinds and on the same scales as for Indian troops. It IS not m the pubbc 
interest to disclose the quantities. 

(b) No, Sir. 
Mr. Govtnd V. D8IIhm.ukh: May I ask why no representations were made in 

.icw of the fact that there is scarcity of food in this country? Die! not the 
Honourable Member realise that it was a most opportune moment to make 
representations? '. . 

The Honourable Sir Jwala ~ Srlv&d&va: Well, Sir. The quantities are 
very small and it WBS not worth while. 

Mr. Qorind V. D1llhm1lkll: What are the quantities so that the HOJJse may 
bllve an idea? 

lit. PreSldent (The Honourable'Sir Abdur Rahim): The Honourable Member 
hu already said that they are small. 

111'. Govlnd V. Deshmukh: The quantities may be small, but we want to have 
all idea of what the Honourable Member means when he calls it small or big. 

Mr. E. O. BaDlY: Is it not -a fact that the Foodgrains Policy Committee have 
mQae a recommendation that a question allied with this one should be taken up 
for serious consideration with the parties concerned, namely, the question of 
feeding overseas troops in India? . " 

The Honourable Sir Iwala Prasad. Srivastava; The matter is under consider-
ation. 1 will go into it further, but as I have stated, the quantities are so small 
and the troops are doing such useful work here that we thought it was not worth 
bothering about. . _ 

Kr. E. O. Beogy: Do I take it that that recommendation of the Foodgrains 
Policy Committee is not going to be implemented? 

The Honourable Sir hala PraiJad Srivastava: No. It is being implement-
ed, btlt there can be exceptions to every rule. 
NOT AlLOWING S<}INDIA. STEAM NAVIGATION COMPANY VESSEL TO OARBY FULL LoA.D 

OF FOOD TO BENGAL FROM KA.1u.cm. 
124: .• :Mr. Govind V. Deshmukh: Will the Honourable Member for FoOO 

please state: 
(8) if he i.s aware that a ~  of the Scindia Steam Navigation Company 

1Vas berthed m the last £ortOlght of September, 1943, or in the first week of 
October, 1943, to carry food to Bengal from Karachi; 

(b) whether this steamer was not allowed to carry ~  full lOUd of rice and 
foodgrain; if so, why;.. . 

(c) whether representations to the· Government of Inditt were marle by the 
~  or by Dr. Shyama ~  Mookherjee' to be allowed to carry ~ full 

load; If 80, what reply was glVB? by the Government; and ....... 
(d) why the carg? was ~  qnly to the Director of CivIl Supplies, 

Bengal, and Ramakrishna MISSIOn, Calcutta, and no bags were liBowed to be 
consigned to Dr. Mookherjee to whom the vessel was offefed? 

( 225 ) 



226 LBGlSLATlVB ASSBKBLY: [18m N:IIlI"._ 
'!"he 1I01lourable Sir .Jwlla Praaacl Sitv .... v .. : (a) Yes. • ' , 

. (b), (tI) and (d). It is not Ii fact that the steamer was not allowed . 
its full load of ,rice and foodgrllin. On the contrary, ,the facts are ....... ,. ",''',0-
Scindia Company was unwilling to carry foodgrains to Calcutta, wlUch 
consigned on Government account, or any foodgrains except free gifts. Th.' , 
of the shiploqd of hodgrains would bave been about 20 lilkhs of rupees, and 1iDce, 
that amount was not forthcoming as a free gift,l the vessel loaded about 6,000. 
tons of commercial cargo for Calcutta ~  other ports, even though the ~ 
Government offered to fill the ship with fOodgrains consigned to the Benp.1 
Government. Representations were received by the Government of India 'frOm 
Dr. Shyama Prasad Mookheriee and· instructions were issued to the Sind Goftl:D-
Illent to permit all charitable exports. In accor4ance with general instructiOD'I 
issued by the Government of India on the ,subject, all consignments for oharitable 
organisations were to be sent formally to the Director of Civil Supplies, Bengal; 
on account of the charitable organisation concerned. No representation waa 
received from the Scindia Steam Navigation Company itself. ' 

Mr. GovtDd. V. Deabmukh: Will the Honourable Member explll.in if his statei-
ment is true that the Scindia Company was unwilling to carry food exoept whai; 
happened to be free gift; why it was eventually made to carry foOd that waa 

. supplied by Government and other bodies? 
The ~ Sir .Jwala PrUld Srivastava: As far as my information goea, 

the ship carried 1,000 tons consigned by and toO the Ramakrishna Mission, and at 
the last mtNllent took 850 tons of Sind Government's consignment, after it 
loaded 5,QOO tons of commercial cargo. . 

, Mr. GoviDd. V. Delhmukh: It did carry some grain which was free gift. 
Then it is not true. to say, or it is not a correct..answer that .the Scindias were 
unwilling to carry food which was free gift? _ 

fte JFOIloarable Sir I'" Pruad snvutava: They were unwilling to carry _ 
in the . .beginning as I have said. but when they found that they 'had that much 
of space left, they carried. small quantities of Sind Government's grain. ' 

JIr. E. O. B'eogy: Is it not a fact that the 8cindia Company had actually 
made an announcement of free shipping for the benefit of such charitable cargo? 

.. The Hoaoarable Sir lwalaPruad Srlvutav .. : Yes. It made an announce-
ment, but the quantities were not there. They did not. get ~  free gifts. 

Mr. It. O. B'eogy: But why? I wonder if the Honourable Member haB given 
.. definite answer to part (d) of the questioOn. I am afraid I could not catch his 
f.allSwel' . 

The Honourable Sir .Jwala Praud. SrivutAva: That I.will explain quite simply. 
When I was in Calcutta last September, I arranged with the Bengal Government' 
that all such consignments on beb.alf of charitable institutions will be sent to the 
Director of Civil Supplies so that he might pass those on to the charitable organi-
sation concerned. This was done in order to avoid abuse. 'fhere'were very 
rnany Local Governments who were very doubtful, suspicious, and in order to 
reassure theln I arranged that th,e Director of Civil Supplies will check up eo 
that in caBe a consignment is sent to a bogus . institution it won't be delivered a10 
ali to it. 

1I.r. It. O. lIeogy: Do I t.ake it that, 'though an exception was made to this 
particular rule in favour.of Ramakrishna Mission, Calcutta, Dr. Shyama Prasad 
Mookherjee was presumed to be a bogus institution? 
. The HOIlO1U'&ble Sir lwlla Praaad SnvutAva: Dr. Shyama Pmsad Mookherjee 
himself wired to me and I wus prepared to make an exception in his favour, but 
there were no free gifts to fill the ship. 

111'. E. O. lIeogy: With regard to another statement that the Honourable 
Member, has made that the Scindia Company'refused to carry Government 
cargo, is ~  Honourable Member aware that this statement has been contra-

~ by the Scindia Company in a statement which they issued and also 
. in a letter which they addressed, tb Sir C. C. Corbett, Regional Commissioner, 
Area No. 11 . 

The Boaoarable Sir Iw&1a PrIII4 Srlvastava: Well, Bir. My infol'1I\atioo 
which comes from the Sind Gmrt>nlment is that they refused. 



8TABlUlD QUJl\8TIONS AND ANIiIWBBS. 227 
1Ir. Pr8l1dent ('1'he Honourable Sir Abdur Uahim):' Next question. 

POSITION OONOERNUiG NEWS RoLL AND OTHER P Al'EB. 
tlSli. *JIr. A.m&rendra Bath OJlattop&cihyaya: (a) Will the Honourable. 

Member for Industries and Civil Supplies be pleased to state if news roll aud 
~  papers for printing had' been imported from abroad? If so, is it pro· 

po&ed to relealle a1lother 20 per cent. of paper reserved for tfte use of. G(.lv, 
ernment, for the use of the public? • 

(b) Is the Honourable Member aware of the mct that ~  is being still 
sold in the black market tit very hig11 rate? If so, what steps has the Hon· 
ouruble Member in view to stop such a black market trade 'I 

(c) What tonnage of paper has been manufactured in India in excess over 
the normal production of all the paper mills in India? Was that extra pro· 
duction allowed to be sold in the market, or was it monopolised by Govern· 
ment for tlreir use? What was the total tonnage :of paper produced month 
by month in 19*2 and up to the 80th September, 1948? 

The Jlonourable Sir M. AIlIul Jluque: (a) Yes. The question of releasing a 
greater percentage of the ~  mill production of paper for ,noD·Government 
use is at present under the consideration of the Government of India. , 

(b) Yes. Government have under examination certain measures calculated 
to ensure a reasonable degree of oontrol over the distribution of paper, among 
non· Government users. 

(c) 51,000 tons during the twelve months ending' :September 1948; The 
extra production was shared in the SRme proportion as the rest, namely, 70 per 
cent. for Government and 8Q per cent. fornon·Government use. I lay on the 
table of the House a statement showing the total tonnage of paper produced 
month by month in 1942 and up to the 80th September 1948. 

1IIat"",ent IIA01Din!l tAe total tonnage of paper produced by [ndian Millll montA by nlbntA in 
194' aftdup to tAe jOfh: &ptember, 1948. 

April,1942 
Hay, 1942 

Month. . Tonnage. Month.. Tonnage. 
.. 7;'-12 Januar.y,19'3. 8,750 

June, 1942 
luly, 1942 • 
August, 1942 
September, 1942 
Ootober, 1942 • 
November, 1942. 
Deoember, 1942 . 

8,324 February, 1943 . .' 8,i81 
8.459 Maroh, 1943 8,863 
8,825 April,1943 8,908' 
8,179 May, 1943 " 8,850 
8,145 JlDle, 1943 8,957 
8,439 July, 1943 9,040 
8,410 August, 1943 . 8,892 
8,925 September, 1943 9.022 

~  ON .. GROW MORE FOOD" CAllPAIGN., 

~. ·Kr. , Amarendra Natll' Ohattopadhyaya: (a) Will the Secretary for 
Education. Health and Lauds be pleased to state the cost of advertisement!! 
for the "Grow More Food,j Campaign by the Government of India since itS 
inception up to the 15th October, 1948? 

(b) What amount was advanced by the Central Government to the different 
Provincial Governments for the purpose of growing more food during 1941.1942 
and up to the 15th October, 1943? • . 

(c) Is the Honourable Member aware of the plans and' methods adopted by 
each province to grow more food, and how have the amounts advanm>d bv the 
Central Government to the Provincial Governments been utilised for mo.kinrY 
the efforts effective? ., 

(d) W»at acreage of fall\?w land was made arable, province by province, 
what crops were produced, and what wall the quantity during 1942 and up to 
the 15th October, 1948? 

1Ir. J. D. '.l"yIon: (n) The expenditure incurred is as follows: 
1942: -. about Rs. 85,000 
1948 (up to 15th October 1948) . about Rs. 81,200 

(b) No grant or loan was sanctioned by the Central Government in 1941.42 
but grants totalling Rs. 2884,000 were made' from the Central Cotton Fund in 

. t Anawer to this question laid on ~ table, ~  questioner being absent. 

A2 



118 LBOIBLATlVB ABSBMBLY. [18TH Nov •. 1948. 
19f2-48. The loans and grants sanctioned during the Gurrent ~  yea.r (1948-
44) up to the 15th October amount to,-

k 
LoaDs _ • • • • • • • • • • • 1,38,44.,000 
Grallts from the Cotton FlIDd to ....... tlh! ootton growerS to.din" Jabda 

from IIhori staple ~ to food oropI 10.Se,GOO 
Gante from CMltrat Revenuea • . • .- • • • • 81,111,000 
~ . Every scheme sent· up by Il Provincial Govenunent· is scrutinized 

and approved by the Govemment of India before any financial Dssistance i8 sanc-
tioned from Central Revenues. The Government of India are kept infomled of 
the progress of lIuch schemes by periodical returns regularly submitted by thE-
Provincial ~ . 

(d) ~  figures for . fallow lands brought under cultivation are not Bvail-
.able, but e.ompl\I·ed with 1941·42, t.he area under foea crops ~  by 80 
lakh acres during 1942-48. .A statement showing the quantities of principal 
foodgruinF! produced during 1942-4.fJ in British Indian Provinces il:l laid on the 
table. Definite fi/,'Ul'Cs of production .for the cU\'rent budget year Are not yet 
availuble. . 

~ ... oJ priNt"., joodgrai ..... _.lIriIiM lMiG ely""" 1'43-4' 
- (Thousa'ld toas) 

ProviDoM Rioe Wheat Jowar Bajra IIabe Barley Gram TcUI 
BenpI 6,111..-) II a 1 n 31 108 7,111 . 
lIadras 6.67& (b) 1,011 682 26 (b) (h) 6,193· 
Bihar. 1,262(a) 681 111 21 M8 '16 CI8 6,SII 
C. P •• __. A !.378(b) 6lU(b) ~ 29 77 I lSI 4,110 
Uaited PI'oviDoea • 1,868(0) 1,"II(f) 866 Me 1141 1,608 1,766 10,116 
A88IUD 1,8I2(a)- Not available . 1,612· 
0riMa· • 1,J4.7(a) 1 8 1 7 (IJ) t 1,166 
Bombay • '. l,l66(d) 'lI2(f) 1.0.1 &2 36 , 77 I._ 
8iDd • • aM(e) 470(8) 128 130 (h) (h) (h) l.oa. 
Punjab ._ a84 4,807(f), (h) I" 643 278 1,074 7,626· 
~ 60 Not available 60· 
Delhi •• . (b) II Not available 11· 
N .. }". F. P.. (b) 326 Not. available 116· 
AjJk-Menr&a ... (h) 7 6 6 - ~ 17 1 '8· 
To&al BritishlDdia IS,771 9,861 ,,031 2,681 1,188 2,268 3,678 48,SIIII. 

• ~ .. 
(a) Including autumn, winter and summer (d) Including autumn, and .pring rice -and 

rice. alao Indian Stafa. 
(b) Including EastemAgency Stafa, hI) Including KhairpUr (Sind). 

formerly C. P. ~ . (f) Including Indian Stela. 
(c) Including autumn, winter and Bummer (g) Le .. than Q)O toni. 

riCfl and abo fl"gurell for Rampur state. (h) Not availa.ble. . 
,suurce.-lt'inal Forecast (Rice I: Wheat) Indian Trade Journal. 'Special ~  for 

r.ther crops. . ' 
RBoollOlENDATlON OF THE GREGORY COJl[IIIIT'I'EE CONCDNING SUPPLY OF GooDS-

WHICH THlI--CuLTIVATOR DBDS. . 
- 12'1. -Ill. GoYIDd V. De8hm1lkh: Will the Honourable Member for Indus-
tries Ilnd Civil Supplies please state: 

(a) if his attention has been drawn to the recommendation of ~ Gregory 
Committee I1S one of the means for procurement of food supply, "that the 

-problem of procurement is thus intimately linked up with the problem 1)( 
increasing the supply of goo8s which the cultivator needs"; . 

(b) what efforts Government .have made or propose to make to inCre8Re 
this supply of goods; and 

(c) the Dumber and nature of goods whieh GovemmefIt wish to supply to the 
cu!tivators bv increasing the manufacture thereof? • 

The ~  Sir II. AZlnl Jluque:- (a) Yes. _ 
(b) and (c). I would draw -the Honourable Member's attention to the full 

statements ·on the subject of consumer goods which my Honourable Colleague, 
the Finnnce Member, find I made in this Hou!!e the other day. . 

. Mr. GovtDd .V. Deshmukh: Has the Honourable MembE'r supplied the num-
bernnd nature of goods which the Government ~ . to supply to the cultivator? 

fte JlODoar&ble Sir .. .AsIn1 Kuque: We communicated this to all the Pro-
vincW. Governments. A list of such consumer goods as ought to be available in 
larger:quQntities has just beeU-pre:pared. . . 
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Mr. aovbul V. DeihmuldL: Will that be laid on ~ table pf the ~  . 
The Honourable Sir II. -Alliul Haque: If the Honourable MeJIlber will pllt 

a question I will certainly do it. -
Mr. GovtDd V .. D88hmukh: 'fhere is hardly time. -. Will the Honow'8ble 

Member accept a short notice question? • 
fte BoDourable Sir II. AzllUl Huque: The .HonoUl'abl.e Member might put it. 

PARTS OJ' INDIA WHm FAMINE l'BEVAILB. -

lIS. -DaD Bilaadur IliaD Ghalam KadJr lIalJlmm&d -ShahblD: Will the 
Honourable the Food Member be pleased to state: 
(a) in which parts of -india famine conditions prevail at present; \  -
(b) what is. the number of deaths due' to starvation in various provinces and 

Stu.tes; 
{c) what ~  have been adopted to relieve the distress aud suffering 

caused by such, a eat8stropbe; and -
(d) what steps are being taken to prevent a recurrence of a similar situation 

in future? ~ 

Tbe Hoaoarable Sir .TWill Praaacl Srlvutava: (u) There is serious distress in. 
mfln:Y districts of Bengal; in parts of the coastal districts of C-ris86;. in the States' 
of Travancore and Co()hin: in the Districts of Bijapur and Dharwar of Bombay 

~ and in the Deccan States adjoining these districts; aud in the Ceded 
Districts of the Madras Province. -'l'here is shortage of foodstuffs in certain other 
purts of the ('onntry 118 well_ .. , 

(b) ~ ure ut present no reliable figures available. Reportl:i 80 far received 
if,dil!'lle that outside Bengal very few, if any, deaths can he directl;v attributed to 
stnrvation, but, deat]lS hllve occun'd from cliseas(, whh:h might have heen avoided 
if the short.age of food had not resulted in malnutrition_ Hilr'tilarlv, it is clear 
from the ~  Officer"" reports that of the high death rolf in se'veral ~  
of llengnl. many are due to disease ('ombined with malnutrition. 
(c) und (dl. The maximum quantity oUoodgruiD8 possible is being despatched 

t.o those nreas where there is distress.,and more efficient mcasure!;- of procurement 
and distributiou are being devised to prevent a. recurrence of similar conditions 
in the futurE'_ III addition, imports ~  being arranged from abroad and steps are 
heing takcn to control prices nnd to introduce rationing. _  ' 
Kr, K. O. Jfeogy: Is it a fact that the posTtion in Orissa if! very  very serious 

nnd t.lmt it is deteriorating very fust? _ 
The Honourable Sir .Twala Pruad Srivastava: I am aware that the position 

wus serious_ I would not ('nIl it 'very v.ery serious' _ But !linee then relief has 
heel1 provided and is being provided, J am in close touch '\\;th Orissa. 
Mr. XaUasli Bihari Lall: Are there I\ny reports of deaths from starvRtion 

from Bihar? 
The Eonourable Sir Iwala Prasad Srlvutava: -No deaths arc reported from 

Bihnl'< -.-
REOOMMENDATIONS OF TII1II GREGORY COMMI'I"rEE CONOERNING SUPPLY OF NECM8ARY-

GOODS AND PRECIOUS METALS TO THl!l-CuLTIVATOR. 

129. ~ Govind V. Deahmukh: Will the Honourable Member for Food 
plt·.Rse state: . 
(n) if he is aware of th'3 following recommendations of the Gregory COIP-

mittee: . 
(i) "the prohlem of procurement of foodgrain itlthus ~  link:d up 

with the problem of increasing -the supply of the .goods whIch the cultIvator 
needs'; -and' • -_ 
(ii) 'it would be advisablo for Government to secure Bupplies of the precious 

metnls for s8.1e to the ('ultivator'; Rnd . 
(h) if he intends to giva effect to these rMommendations; if so, in What 

wov: if not. whv not? - '. 
'fte Hoaoart.b1e Sir Ina Prasad Srivutava: (6) and (b). I am aware of 

these recommendations and have. aTready brought them to the -notice of the de-
partments of the Government of India whose concern it is to implement them. 
_, Mr. 'Govlnd V. J)eahmuk1l:_May I know if any ~  have been 
made by the Civil Depart,ments _ in connection with these subjects and whether 
plans are ready? 



280 LBOIBLATIVE ABBBKBI.Y. . [19TH Nov; 1948. 
The KoII.ounIble Sir I.&1a PruId Srivastava: The Govenlmebt of India 

fully l'fIalise the importanoe of t.he l'eeollllnendations. They hnve ~  the 
reeommendation referred to 111 (al (i) and steps are Ming taken by· 'tho Industries 
and Civil Supplies De11Rrtment to increase the supply of the goods which the 
cultivat..or needs. With .the help of the Cotton Cloth and Yarn Control Ordf'r 
IU;1d the ·Cotton Cloth Movement Order, Government have made arrangements 
for the distribution of cloth throughout the country at reasonable .prices. ThA 
pri('es' of keroRene oil and mnt,ches haveheen controlled for severnl months and 
steps are being t'lken to ensure suitable distribut.ion of available SUppliAR to the 
civil population. Steps are also being taken to control the prices nnd regilhlte 

I the distribution of drugfl and. medicines; arrangements arA being mnde to 
. increase the supply of bHildiilg materials and agricultural implements. Prices 
and distribution of ot,bel' less ~  commodities are controlled througb local 
~  ~  the ~  of the Anti-Hoarding and Preve.ntion of Profiteer-
mg Ordmance. . '. • . 
1Ir. GoviDd V. Delhmukh: Has the Honourable ~  ~ urgency 

of decreasing the inflation in the countr;r. What time· does the Honourable 
Member think his fltt'PI! will tnke to mature into the particular result that is 
desired? 
The HonoaAble Sir Iwata Prasad Srlv"'v .. : I am unable to indicntfil the 

time. I "know my ,Honourable Colleagues !n these departments have got t.hp. 
matter under active consideration. 
Kr. GovlDd V. Deabmukh: Is the Honourable Member aWDre \hat the culLi-

,'stor needs very little of the severnl ~ which, he has mentioned, such I1S 
standard cloth. kerosener etc. What he needs is iron particularly lind such 
things.as are nef'eilsnry for his agricultural implements. 
The Honourable Sir Iwat& Prua4 Srivastava: T haV"e mentioned t,hesll. 
111. GoviDd V. Deabmukh: I do not think the Honourable Member hl\s 

mentioned iron. . 
'!!he Honourable Sir lwal& Prasad Srivastava: • Agricultural implementlJ' 

menlls iron. Tbe cultivator makes his own agricultural implenlents. 
1Ir. GoriDd V. Desbmukh: Besides the agrIcultural-implements, ~ . ngri-• 

cultlll'ist wnnts tyres for the wQpels Bnd so on. Will Government relense  iron 
for such purposes, in addition to agricultural. implements s\lch as plough, etc. 
The HOnourable Sir Iwala Prllld Srlv ..... a: Much larger quantity of iron 

is being released now. _ . 
1Ir. Lalcband .1I&v&lrat: May I knoW' if after these recommendations the 

condit.ion of the ~  has been bettet aCtuaUy? 
The HOIlOUl'&ble Sir Iwlll. Pruad Srlvut&va: It is difficult to assess but I 

bope it is imprOVing. 

ClmTAIN IBBBOULARITIES IN TIlE WOBKINO OF THE PAYJ(ENT OJ' W.AGES ACT. 
o 180. -Mr. ~  lIavalral:"(a) Will the Honourable Member for Labour 
ba piel1sed to state the number of irregularities detected by the Conciliation 
Officer ~  and Supetvisor of Railway Labour, during the years 1989-40 
and 1940-41, in the working of the Payment of Wages Act? If there is an 
increase during the latter year, what steps do Govenlment propose to take_ 
besides reporting . to Railway administrations concemed to remedy this? If 
none, why? . . . 
(1-) Will the HonOllrablp. Member please give n roference to the. specific 

IJrovision of the Payment of Wages Act, or rules fra!p8d thereunder, sanctioning 
tilt' course' of reporting irregularities to Railway administrations instead of to 
the authorities set up under Section 15 of the Act? . 
.(c) If thc?l'e is no such provision, why is not action .tnken. under Sect.ion 

15(3) of the Payment of Wages Act by Luhollr InspectnrE'? 

Thfi Honourable Dr. B. :B.. Amb8dkar: (a) The .number of jrregulnrit,ies 
c1etected during ~  and 1940-·U were 3,012 and 4,158, respectively, -Rfl.ilwBY 
AdmiIlistrations have recently been directed to take suitahle stepA t·o obviAte 
tho rt:curtence of theRe irregularities. If the irregularities continue to mcrell.!le, 
thc quc!!t,ion of· 'making formal applications under Seetion 15 of the Act will bE' 
considered. Government doeR not consider it necessary to proceed fonnall, 
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under the provisions of that Section when satisfactory settlement in the indivi-
.l\ml cases ~  be otherwise achieved. • -
(b) There is no such provision in the Payment of W ages ~ or the rules 

framed thereunder. .  . • 
(c) The provisions of Section 15 (8) are n?t mandatory ~ there is ~ ~  

in the Act to prevent an Inspector. from ma1ung reports to Railway Admmlstra-
tiona and 'getting any claims settled amicably. 
1Ir. LalchaD.d Bavalrai: Have these lnspectors enough power to make re-

commendations? . _ 
fte HOAOUr&ble Dr. B. B. Ambedkll': Yes. 
Kr ...... .Joshi: May I ask if these irregularities are found on the Company-

managed railwuys or even on the State-managed railways? - . 
'!'he HODOUl'8.ble Dr. B. :8. • .Ambedk&r: I mnst have ~  of that question. 

ACTIVITIES OF '1'KE CoNOILIATlON OFFICER (RAILWAYS). . 

131 •• ][r. Lalch&D.d Bavalr&l: (a) Will the Honourable Member for Labour 
be pleased to refer to his reply to Mr. N .. M. Joshi in regard to starred question 
No. 147 asked by me on the 19th February, 1943, stat.ing that he would co'n-
sider extending the field of activities of the Conciliation Officer (Railways), and 
stntf.! whether any action has been 'taken in t·be matter? If so, is it proposed 
ttl make a brief statement on the subject? . 
The BODOurable Dr. B. :8.. Ambedk&r: The question is Htill under considera-

tion nnd I om not at, present in R position. to make any statement .• 
JIr. LalchaDd Bavalrai: What is delaying the considerati.en so much? 
The Honourable Dr. B. :8.. Ambedkar: I said that the matter is under 

consideration. . 
Kr. Lalchazld Bavalral: Why is it taking so long? •  -
The Honourable Dr. B. :8.. Ambedkar: I do not t-hink it has taken a long 

t.ime. , _ 
Mr. HOO88labboy -A. Lallj .. : When will ~  reach .the stage of active consi-

deration? 
The HODOurable Dr. B. :8. • .A.mbedkar: The stage of consideration is now 

complete. . 
Mr. GoviDd ·V. DeBhmukh.: Since when has,the matter been under considers-

~  

ft. Boaourable Dr. B. :8.. Ambedkar: For a. long time and . ~  

sinee the t.ime whe.Jl Mr. Joshi asked his question. 
DlIIATItS IN BENGAL. 

tl32. ·Sarclar Jl&ngal SIqh: Will t,he ~ tbe Food Member please 
state: ." 
(a) the number of deaths in the 'Whole Province of Bengal during the months' 

of August, Septem!>er and October, 1948, separately; and 
(b) the number of deaths during {·orresponding months of 1940, 1941 and 

1942? 
Mr. I. D. TysOD: (a) The statistics for the months referred to have not yet 

been received in the office 'of the .r·ubliq Health Commissioner from the Director 
o{ Public Healtli, Benga.\. The information has been called for and will be laid' 
on the table 011 receipt. ..-
(b) A sta,tement is laid on the taple of the House. 

Sttlf"mellt ,,"owing t"e num7/tr (II deat"., .in tIll!! p7"IJvince t'/ Btngal during t"e. montTt, of 
August, Se1'fr.mi1er and Octoher (4 1910, 1941 mad 1941. 

No. of deaths in the months of 
Year AujlWlt. Sept.ember Ootober 
1940 81,202 83,940 94:.069 
1114.1 .. • 81,316 17,217 98,930 
194:2 •... 82,94:7 91,934: 118,886 

PROVINCES HAVING STATUTORY PRtOIll CONTROL AND CITIES HAVING RATIONING. 

+183. ·S&rdar K&Dgal SlDgh: Will the Honourable the Food Member please 
~ ~  . 
lit) in which prQvinces the statutory price control has been introduced so far; 
~  . 

t Answer to thi8 question laid on the table, the queltioner being abient. 
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(b) ,in what cities rationing has been mtroduoed, and what the general ration 

per head of atta., rice, sugar, etc., 'is? 
'1'Ile Hoaourable 811' I .. ala Pruad Szivanava: <a) Sttatutbry price control baa 

beeb introduced in Bengal, Bihar, Bombay, Assam, Sind, Orissa and Coorg. 
(b) Of cities ad'd towns in British India comprehensive' rationing schemE'S 

have 110 far been introduced in ~  ,Poona, Madras, Coimbatore and Quetta. 
No unifonn scale has been adopted but the general scale of ration is ODe 

IA)Gnd of foodgrains per adult per day. Children,· between 2 and 12 years get. 
·half of this .quantity. Certain classes of manual labour get supplementary 
rations which, in some places, is as much as 50 per cent. of the basIc ration. 
The constituents of the ration vary from place to place. 

The seale of ration of sugar ranges between 8 to 12 oz. per head per week. 
.. • . _ F:,OODGBAINS PosITION. . 

t 1M. ·Sardar JI&npl 81qll: Will the Honourable the Food Member please 
~  ' 
• <a) how many, tons offoodgrains were produced 'during the last· crop;, 

(b)- how many tons were imported from other provinces; 
(c) wbat the normal requirement of food grains illl for the whole of Bengal ~ 
(d) what amoum' of foodgrains was -exported frpm Bengal; snd 
(e) what the present stocks of foodgraillB are? - . 
'!'he B0II01II'&ble Sir J ... Pruad Srivutav.: (a), (b), (c) Rnd (d). On the 

assumption that the Honourable Member is referring t.o' Bengnl throughout hip: 
question, statements are laid on the -table. 

(e) The figures are not readily Rvailable. 
< • STATDfIlNT (a). 

Eltimtlted Product"'" of ,oodgtairu 1ft Bengal dvriJlg ~ . 
• lI'oodgnin. ' In ton'J. 

Rice .• • • 8,918:0"0 
M ~ (Jowar and Bajra) 3,000 
Wh.t . 53,000 
Gram 108,000 
Barley 33,000 
Maize 39,000 
Dais 299,000 
Ragi 2.000 

ToW 7,453,000 
Sovn·e.-All figurtll except for Rice and Wheat. are -reciaUy obtained from the Pro ... iuCL 

Rice- and Wheat.figurtll are taken from tbe Foreca.ta publilbed by th9 D.-G. C. I .• 8., 
c.l..'"1It.ta. 

8TATDfSMT (b). 
Qvtmtitiu of different' fOoGgrairudupatc1ml to Beflgal from December ~ 

. - (f8tA) ~  otlaer Pro"iJlCe. mad ~. of Ifadia. 
• Wheat 

Period. inclUding Bioe. • Gram. Millets. 

to Oct06 ... 

(In toDS). 
TotaL 

Products. 
De.mber '42 to October 

'43 (up to 28th) • 213,422 243,619 6.768 
Note.-Gram figurtll relate to the period April to October, 1943. 

58,831 522,418 

, 8TATDfBKT (c). .• 
E.timt.tte. of Tequiremettt. of tAe BeJlgal I?rOfli,ce, for .~ Oft a -TtJtion bali,. 

(A) Population 

80,308,5J6 
(II) Be1lgal'lI- 'Norim:1 

Adult Ropulation (80% of 
total population). 

. . ~ 
~  01 f.£fJdgTtJin, (i.e., 

tid importl). 

Req11lrem.ntll <at the rate ol 
1 lb. cere .. l'l per day 

per adult head). -
7,900,000 tons 

1wrmal production plus rwNrIGIE 

Rice. • • • 8,118,000 
Mi11Me (lower and Baj_> 3,000 
Wheat 291,000 
Gram 120,000 
Barley '!7,OOO(b) 
Maize 24,OOO(b) 

··DaIs. N. A. 
R8@i' N. A. 

. ToW 8,583,000 
N. A. = Not available jn the abaenee of trade _tati.tiCi for tbe.. commoditie •. 
(a) Not given, (6) the figure does not. include net import. by rail, which is not separa-

Wily recorded. 
Of Auwer 110 t.htl qu.ion laid aD the ~  t& que_ioner' being aliHiit. • 
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, &rATDDT Cd,. 

81to",., "'fIOJU ~ from B.,.,al/rom .April, 114810 8t1pIemlHw, j'44. 

,Bioe • 
lIilIeta 
Wheat. 
Onm . 
Other !ON 

se.. 
Ul 

-. 

Rail.-
851 
212 

2,297 
198 

N.A. 

Coat. 
Xot...-aiI&b1e 

Do. 
,Do. 
Do. 
Do. 

TOTAL • 1S,499 8,368 N.A. 
- Jilzporte'by Bail relate to April aad May 1943 0011'. 

<CI, , Incomplete. 

(In TOile.) 
Total. 

722 
212 

2,297 
733 

'-8'3 
8,867(CI) 

I (Olil J'OB Mu..tTA.BY REQU1REMENTS OUT OF PBoVINOIA,L RBBVI: IN CEN'TBAL 
PROVINCES. 

185. -:Mr. Q09iDcl V. Dtlhmukll: Will the Honoulnble, 'Membet' for Food 
please state:-

(a) 'if' a demand was made fer rice for military requirements out of the 
provincial reserve of. rice in the Centrltl Provinces. and that rice was ~  out 
of the province in October 1948; if so. how much; and' '. 

(b) if there is 8 military reserve af, food in this province; if ;\1, why ~  
- WIlS nn inroad on the provincial reRerva of nee'? . 

The Honourable Sir .Twala Prasad Srivastava: (11) At the end of .July lust the 
(lflvernrnent or Central Provinces were nsked to supply certain quantities of 
ricl" ,vhich were urgeQUy needed for deficit ureas ~  for mUitary requirements. 
by improving the!r imrchllRes or. if necessary. by advancing a ~ of the 
amount required from their rescrvl'. The Central Provinces Government were 
Ilble to 'supply the umount required. ineluding about 7.700 .tons for the ~  
Sl'rvic,t,s in Oct.obcl' and without having to encronch upon the1r rcse-:-ve. 

(b} noes flOt Ilrise. '. 
JIr. Govind V. Deshmukh: Is the Honourable M ~  uware that \Yhen 
~  diffl'rc:nt' stocks-military reser,'e or provincial reserve or the Central 

Heserv"-'are being built up. every p1'O¥ince is told by the Mllitary DepBrtment 
to give n definite quota with that idea. If -so, why was the extra demllnd made 
upon this province for the ~  reserve? 

The Honourable Sir .Twata PraaadSrlvast&va: It was not an extraordinarv 
demlllld !'o fur us I am aware. .- . 

Kr. Govind V. Deabmukh:, If the military reserve was there, why-was it 
nece!'.sar:v to make an inroad' on the provincial reserve? 

The Honourable ~  Iwata Pruad ~  It was towa.rds the fulfilment 
of th"ir anticipllted quota. ._ -

Mr. Govind V. Daabm1lkh: May I know in anticipation' of whose quota the 
, need-imd urisen l' ' ,_ • 

The Honourable Sir Iwala' PraIad Srivutava: The Provincial Government 
~  t" Slipply ~  quantity and they were quite 'agreeable to give it .. The 

1l1llit,ul'Y needed 1t and (10 they gave it. _ 
Mr. P1'tII.deI1t ('rbe Honourable Sir Abdur Rahim): Next question. 

_' INSTITUTlmt OF ENGINBBBS. . 

~ -Mr. AnaDga Kohan Dam: Will the Honourable, the lAbour Member 
bp pleased t9 (ltate: . ' • 

(a) whet.her the Institution ·of.. Engineers is an examining body whose 
diploma of A.M.I.E. is recognised by the Government .of India as being equi-
'talent to degree standard in Engineering; 

(b) whether the Government (Central or Provincial) finanoiallv help ",this 
Iustitution; if so, the amount of aid ~  .,' -
_ (c) whether it, is not a fact that the Institution ha.s for its patrons anc! 
Honor,nry Members. Their ExcellencieR the Viceroy and· the Provincial 
Governors; . 

(d) whether Government are aware that this Institution hai obtained tM 
..: Royal Cllarter; 
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(e) whether it is a fact that sister Institutions in England. e.g •• the Institute 

of Mechanical Engineers. the Institute of C)vil Engineers the Institute of 
Electrical Eflgineers, have not yet recognised the examinations oonducted by 
the Institute of .Engineers, India; and _. ' 

(f) if the Government of India propose to move His Majesty's Government 
to request these 1\ritish institutions to accord recognition to· this Indian 
T nstit-ution ? 

'tho BODOUl'able Dr. -'B. LAmbedlrar: (a) Yes. 
(b) The Central Government do not l'f'-llder ~  financial help to the Ingtitu-

tion. but I have no information whether Provinoial ~  do so or not. 
(c) His ExceIlenc::y the Viceroy and Provincinl Governors are Honorary 

Members of the Institution. ,. 
(i) Yes. -. 

, ~ Government have ·no information. " 
(fj It is for the Indian Institution itself to- raise the questiOn, if neceSS8r.v. 

I would, therefore, suggest to my Honourable friend that he addresses that 
.Institution in tlw matter. 

REPRESENTATIONS IN RESPECT OF SLAUGHTER OF YOUNG AND PBIOCATTLE, 
+137. ·Kr. GoviDd V. Duhmukh: Will the Secretary for EducatiOJl, Health 

and Lands please state: " . -
, (a) how many ~  (and from . whatinatitutlons) have been 

received by him in ~  of slaughter of young and prime cattle during ~  
rlast six monthsi and whether rep'lies were rent. to these representations; 

(b) if any penalty :s provided for the breach of instructions ~  to pur-
(·hase prime raUle for slaughter,' or not to slaughter prime cattle; if not. how 
these instpuctions are enforced; and . 

(0) if Government propose to introduce such legislation a8 to. etIectively 
prevent the slaughter of prime cattle? 
~ :I. D. Tyson: (Il) Representntions have been received from sa institu-

tions listed in the statement laid on the table of the House. Not all ~ 
l"ecl'ivt:(l in the Department of Education, Health and Lands but 1 undet:Rtand 
all have been ~ . 

(b) The Honoumble Member is presumably referring too -the rerornmendat.iolUl 
mnde by the Central Food Advisory Council alluded to in tht;l Press Note issued 
00 the 18th November. 1942. The Defence Services have aeeepted these recom-
!llennatioDS' and tile restrictions ~  slaughter of prime caUle ~  
thE:rein :tre ~ enforced' by 8 proper system of inspecliion. No question f,f 
penalty. therefore •. arises. So far as the needs of the civil population are COD· 
eernf'ci the mntter is one which primarily concerns the Provincial GovE'mments 
QUa thrir attention has been dmwn to the restrictions reeommenfled by the 
Cf'ntrai Food Advisory Conncil and they have been requested to take such .. 
8cti·m all ~  consider neressary to enforce them as far (is practicable. 

(c) No. 

JAlLl. oj ;utitutitnlll from tclaom f'tprutntatiOftll /uWP. bren f'up.M,ed f'tflarding tAt lllaughu,. 
of prime ~ .  in India. . 

1. The Federation of Indian Chamber of Commerce and IndUlt.ry, New Delhi. 
2. The KRra<'hi Indian Merchantl' AlI80ciation, Karachi .. 
3., The Indian C-hamher of Commerce. Deli Beopar 'MandaI. Lahore. 
4. The United Peovinces Chamber of .Commt'lrce. Cawnpore. 
5. The Indian Chamber of Commerce, Calcutta. 
6. The Marwari AllIOCiation, Calcutta. 
7. The Frem Vegetarian Society, Jandiala Guru, DiBtt. Amritlar .. 
8. The Prem Vegetarian .~  Pati (Lahore). .. 
9. The All India .cow Conference Auociation, Calcutta. 
10. The Indian .)ferchants' Ano' :ation Chittagong. 
11. Shri Vijayacand .1l1in ~  Committee, Gujranwals (Punjab). 
12. Shri Atmanand Mahasllbha Punlab. Lahore. 
13. Bhi'i Atmanand Mabasabhll, Punjab Shahkot (Jullundur).. 

, 14. lIhri Atmanand Mahnllahtta., Punjab Khanqah Dogran, mltrict, Sheikhupura. 
15. Rhri .Atmllnand Mahaaahha, Nninali, District Meerut,' U. P. . 
16. Bhri AtmaDaJld Mah88abha, Kalabagb, DiRtt. Mianwali, Punjab. 
17. Shri Atmanand Mahasllhha, Bannu, North Welt Frontier Province . 

. tAlISWer to this question laid on t)le table, the quMtioner having exhaulted hi, quo ... 
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18. Shri Atmaiwld Mahui.bha, Kabat, .North Welt Frontier ProviJlC8 . 

. ~  ~~  ~~ ~~ ~ ~~~ ~ . ' , .. 
21. Shri Amar Singh Jain Sa.bha, Ambala. 
22. sanatan Dharam Pratinidhi Sabha, Punjab, Lahore., 
2.'1. Shri Atma Nand Jain Sabha, Rupar Diatrict, Ambala. 
24.Shree Jain Bhfttamber Babha, Multen Ciljy. 
25. Shri Atma Nanda Jain Sabha, Johe1um, Punjab. 
26. Shri Atma Nanda Jain Sabba, Sialkot Punjab . 

. 'n. Shri Jain Bhwetamber Sabha, Dera Ghazi Khan, Punjab. 
20. ']'he Kamatak Chamber of Comme_ Bagalkot. _ • 
29. Shri Atma Nand Jain "Sabha, ~  Di.trict 8ialkot, Punjab. 
30. Shri Atma Nand Jain Sabha, Ahmedgarh, mitt. M. Kotla, Punjab. 
31. The Jain Reform Society, Ludhiana. 
32. Shri Atma Nand Jain Sabha, Patiala. 

.. 
, -

33. Calcutta Yarn Merchant'. A.1IOCiation, Calcutta. 
34. All India MarwariFederatioD, Calcutta. 
35. The Indian Merchanta' Chamber, Bombay.-
36. The Indian Produce A •• ociation, ~ . 
37. The Gau Rakshni Sabha, 1.udhiana. ' 
38. Shiri Prani Rakabak Sabha, Pipit. Bazar, Indore. , 

SCHEME FOR DISTRIBUTION OF FOODOBAINS IN BENGAL. 
• "138, ·Mr. E. a. .1Og)': (a) Will I,he ~  the Food Member be 

pleased to state whether any scheme for distribution of foodgrains, particularly 
in the district towns and rural areas, has yet been drawn, up by the Govern-
ment of Bengal to the satisflltltion of the l"ood Department? If so, what are 
the principal features of the scheme, ,'1nd when was it drawn up ->r enfe,rced? 
_ (b) Is it 11 fMt that Justice Braund, the Regional Food Commissioner, h88 
from time to ~  addressed the Food Department, adversely .erit:cisin.. the 
Government of ~  for the absence of any rational scheme for 4istribution 
of foodstuffs, besides expressing disagreement with various specith measures 
adopted by that Government in dMling with the food situation? , 

(c) With reference toO the statement made by the Honourable 'Member at; 
tht· Food Conference on the 18th '-October last to the effect that tho Central 
G,overnment will not hesitate to exercise ~  degree of superintenjienee 
and control at every stage as may be TJ8Cessary, or i..Pvoke the use of whatevel' 
powers are essential to ensure success, have any directions been given • 

• formally or informally,..\ly the Food Department to the Government (·f Bengal 
in the matter, particularly of the maintenance of an adequate sUPf,ly' and 
flRtisfactory system of distribution of food grains.' as well as methoritl and 
standards of gratuitous relief in the rural treas, ill the 'exercise of superinttm. 
deu!'e and control referred to above'? 

The Bcmourabl, Sir lwala Prasad Srivaatava: (8), (b) .Rnd (c). The Gov. 
-ernment of Bengal have coutinually under review their ~ for the 
di!iltrihnt,ion within ·the province of foodgrains (i) from surplus to deficit districts 
in the province, (ii) from outside the province in Calcutta .... nnd the distriC'ts 

,(iii) f)'om Calrutta by rail and river, (iv) for urban mtioning and (v) fOT relief 
purposes ... A copyt of the Bengal Government's instructions to District Offi-
cers in connection with the latter is placed upon the table. With these arrange- ' 
.mentR the Government of Iudia, in the Food and War Transport Departmenta, 
\lave been c)oRely associate'd, and, recently, a senior military officer has been 
Ilppoint",a to be Controller of Movements with the Government of Renggl, in 
whiC'h bl8k he 'is bt'ing ~ . hy military formationr; in t.hc affected ill-eM 
W Irkin!! in close touch with District au'thoritieA. 

~  reportR nre l'eCf'!ved from t.he Regional "Food CommiRsioner, on aU 
Il.!lTWf't!l or food administration in the Eastern Region, find ~  for thl' 

,jr·"Tlr<w£·ment I)f their !TI'.lusure" hnvp been conviwed t(l the Government I,f 
RnllO'al, from time to tlime bv the Government of IndiR 

Sir Abdul Balim .h11lD.ayt: The .Jionournblc Member has not replied 1'0 
'parI (h) .. T wllnt n definite replv to tllSt part of that question. 

The Honourable Sir lwala Praaad Srlvastava:. I hRvP referred t,o it. W.,,! 
. ~ ~  report-R hut ns many of these r,eports are confldential, I 11m •• 

~ .  I Ilm llnahle t,o dist!uRFI their C'ontent,q. 
!Not, inl'luded' in these Dehates'; but a ('opY has been placed in the Library of wt1lfl 

HOIIII<!.-Ti'd. 01 n. • 

• 
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, 8Ir Abdul BaUm Ghuuv1: Sir, part (b) of the question runs as follows: 
"la it. a fa<.t that JURica Brauad, the Regional }!'ood, Conuaieaioner bu, from time to 

time, addreued t.be Food Department advetllel)' criticiaing t.he Govermaent. of ~  for u. •• '-nee of any rational achellle for di.tributlon of foodet.uIf., beeidea expreeeing dlaagree-
m.at with varioue 'pecifie meuurea adopted by that ~ in dUling witb th. 
food .itllation!" ~ , , ' , 

J want an answer to ~ .. quest,ion. " 
fte Koao1ll'&ble Sir .Jwala Pdad Srlvutava: He' has made construcr.ive 

l1uggestrons; I would put it like that. 
CluBGBSn PBonTEEBING IN BBSPJICT 01' FOODSTtfns SUPPLIED TO BENGAL 

189. -III. Eo O .• ..,.,: (a> With ~  to oeJltainoharges and COllmer-
~ made by BOrne of the Provincllf Governments against eaoh' other 

reprdmg profiteering in ~ of foodstuffs' supplied to BengalI. will the 
~  the Food Member be' pleased to make a comprehensil'e statement 
10 respect of each such allegation, explllining the correct poSition )n the bn.js 
at such ~  information as may be, available? 

(b) Was any formal or informal enquiry made on bphalr of the Govern .. 
ment of India into the aforesaid' allegations? If 80, what ~  wat 
adopted for such enquiry, and what results were yielded thereby?: 

tc) What were the average prices paid for rice by the ~  0." the 
'Government of Bengal, month by month, since August iast, to the pnmary' 
suppliers in the different Indian States in the Central Pro"inces lind Orissa 
arl!as 3S well as in t.he districts of the Central Provinces. Orib8u und B!ll:lr, 
8!1d what were the prices charged by the said agents to' the Goverument of 
Bengal in respect of the supplies of the said stocks of rice? HO\v much 
up proximately represented the cost of transport and the agents' pl'ofiLIl, sepa-
raLely, in reaP.ect of these transactions? _ _ 

(d) Is it ~. fact that in several instances the purchases l'eferrp.d t-o in 
dlluse (crabove were made at rates considerably above those preVu.iHlll:! in the 
b:a.lities concemedfor the time being? Hns any such ailegation attracted 
tbe notice 0£- Government? Was an'y enquiry made by any aut.hority into 
tht'se allegations? II 80, with what "csult? . 

, The JloIlourable Sir ,Jwala PraIad Srivastava: (a) and (b). Ycs, Sir. Cer-
• .tRin allegli't.ions ha\'e uevn mnde ~ that Sind Government were milking u profit 

on their' export of foodgrainll t!?_ Bengal by purchasing at controllfld rates in 
S;lld ontl setting ut th, corresponding l)unjab prices, _(l') that the United ).lro-
vinces Government had been charging Us. 16 per mnund f.o.r .. Howrclh for 
wheat supplied to Bengttland h.ad also been levying an export permit fee of 
Rs. 3-2-0 lier Maund on export of gUT and Rs. 4-0-0 on export Of edible oils, and 
(t·) that, the Bengal Government -had itself been milking u profit on'its import.s 
of fodgrains from other Provinees by seIling them at prires higher than tho. 
priC('S paid for such ~. As regards Sind, that Gov:ernnlent, has ,controlled. 
prices within the Province at a figure which gives the producer a comparatively 
low J'E:turn. In order to ensble the Province to plan for the future welfare of 
the producer and in consideration of their success(ul price control, the ~ 
ment of India have agreed that, pending the ,establi!lhment of rerJonal price 
ptlritieR ~  over India, they may charge for their exports pt'ices higher than the 
contTolled prices in Sind. As regards the United Pro'VinC'es enquiry has reveal-
ed that the Rllegntion was incOtrect. ,In fRct the prices c:harged by the United 

~  vary between Us. 14-10-0 nnd Rs. 15-4-0 per matmd, including ~  
f. o. r., l'tation of despatch and the United Provinces Government have stated 
that thl're is no element !.>f profit in these prices. Further enquiries are being 
made regarding edil>le oils and !fUr", .' 

The results of the enquirymadc from Bang!)l are contained in the Pres8 
NQtR. of the 9th of Octoher, 8 copy of which is placed on the table. Attent.ion 
is also invitkd t,o the Government of India's Resolution of ' the 2nd of November, 
1948, setlling up R Committee of enquiry' consis\ing o. (1) Honourable Mr. 
Justice H. R. L. Braund, liegional Commissioner (Food), Eastern :!legion and ~  
Mr. A. L Cooke, Chicf Cost ~  Offit!er. Supply Finance Department. A: 

. copy of the Resolution ill also placed on the table. 
(e) find (d). Mat,ter.for complete reply to these part.s of the question is not 

svAilahh- \tith' the Central Government. Enquiry b@s·beeu made from the Gov-
eminent of Bengal and their reply ~  awaited. 
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PRESS NOn:. 

Wheat ~  in .~  Government e:.rpa'", ponti"". 
The attention of t.he Government of India hall .been drawn to the anxiety FrevailiDg in 

the tWO main wheat exporting provlIlcea leat. the Government C;f Bengal may have derived, or 
.oould henceforth derive, an undue addit.ion to Provincial Revenues v.om the _Ie of wheat. 
a:ported or to be exported from t.hole rrovinces to Bengal under arrangementa made bY' 
t.he Government of India. The GovOl'lU1lent. of, India have accordingly obtaintld from 
the Government of Bengal a ~ ~  of position which ill .. follow.:-

2 .. All wSeat imported from other provincel under ~  by the Ooyern· 
'uent of India is held ill Government cu*",dy. ~ the first of May last wheat il 
beiug IOld t.o milIA at a fixed price. ~  'received lIrior to that date were made 
uver to the mill. direct at' COlt price. The mills are allowed to 1811 their wheat prodttcta 
at. ez·mm -prica fIxed under tIM Defenct! of India Hillel col'l'8llpOnding to the retail ratel 
for •• products, which are aJ.o fixed Ita'tlltoril,. The IChadule of rates in. f!)rce from 
~ fint May il as followl:-

Bate for ..ae.. or Ex·JliD prioeI, _* Retail . a., &tte 
Plriod. wheat to Mills. aDd BoUr respeotively. ...4 ~ . . . 

l.t May to l.t Au,· 
Rs. 16/8/0 per MIi. :0.. 19/0iO per lid. Be. 2010;0 per lid. 1I8t 

let Aups' to ~ 
Ra. 19/0/0 " " Be. 20,0,.0 .. 'f 

Sept.emblr • . .. 1"'10 .. " Be. 10/8/0 .. " •• 17/8/0 ,. u 
BB. 19/0/0 " .. Be. 2OiO/O .. .. 

JOt.b ~ .  on· 
ward &. 12/12/0 " " Be. 11./0/0 it " Be. 16/0jO " .. 

Ra. 11/0/0 ,. " &. 20,OiO " .. 
3. DuriDc the fonf mont.ha May to Auguat 1943 inclulive the ~  Government have 

derived. arc- revenDe of Ra. 33-44 lakba on a t.urn-over of 19'84 lakhI maund .. ·of imported 
wb .. t. Tlua baa been derived IOlely from aal.. of wheat to milla. The Bengal Govern· 
ment are not concerned in any of the .uhHquent tl'&DMCt.iODll. In coDaidering tbi. l'8venua 
figuJ't! it. baa to be conceded that the Government. of Bengal fixed their Belling prices of 
wb .. , to the milIa having relrard to a number of estimated charg.. for handling Btorage, 
delivery, etc., which in view of the poor deliveriea of wheat in mo.t. of the monthe in 
queation were nel'er actually incurl'ed. It will be noticed that the· Govemmem of 
Bengal effected a reduction of Ra. 1·4-0 per .JDIUnd in their sale price of wb .. t with effect 
from. the bt. AuguBt when it became apparent that receipy were IlCcumulaiing. The 
price now in fo."" ia la. 12·12-0 per maund which, reprd being had to the f. o. r. 
pric .. current. in the Punjab and the United Provinces reerectively, will repreBent an 
actual lou to t.he Bengal Govemment. On the footing that the quantitiea Btill due under 
the Ba8ic Plan are exported to Bengal in .an even monthly flow, it il estimated that· the 
Mengal Uovernment,'s IOB8 on sala of imported wheat to milIa over the remaining period of 
the revieed BaBic Plan will amount to ~. 40'3 lakha which after deducting the accumulated 
revenue of Ra. 33·44 lakha will leave a net 1081 to the Bengal Government. of Rs. 6.86 
l.khs. The Government of India are sati,fied that the selling price of wheat now 4ixed by 
tho Government of Bengal iB reasonable. 

4. As regard a the 'Milling Differenbial' allowed to the mills the Government of ~ 
havl' decided that the question should be gone into hy the Regional CommiBsioner, Eastern 
Region, Mr. Justice Braund, with the aid of a eoBt Acx'.Ounta Officer .. bf th. Government 
of India, with a view to ascertaining whether the "Difterent.ial" allowed to t.he milla, and 
thc ~  retail prices to the public are rauonable. 

5. The above caleul.tions d.o not include imported wheat prodUct.s; which the Govern-
ment of Bengal have been eelling at the atatutory . prices fixed for ex-mill sales detailed 
in paragraph 2. The groBs revenue received by th.., Government. of Bengal on 
~ ~  of imported whent products up to the end of August ·1943 amounts to Ra. 6·32 

lakhs. In reltard t.o t.his revenue, it would be .unde8irable and unworkable in practice to 
IIx differetit IH'tR of wholesale and rE'tail ~ for local and imported wheat products. Th(l 

~  of wipinJl: out the accumulated revenue on wheat products is, howeyer, under the 
Jlctin' ('onsideration of the Government of Bengal. 

FOOD DEPARTMENT; 

Not· Delhi, OctolJCT' 9, ~ . 

G<Jvef'flm8ft( of India, Department of Food, Resolution No. F.-to (I)-Secy.f.#8 New Delli, 
- - tAe 3rd N01Jtmber, 1943. 

The Government of India have had under ~  measures for enlurinft that. 
thc tetail coat of whent lind wwat-productll Rold to tbe public in Bengal is realonal>le arid 
tbat no undue element of profit ~ induded in those pricel. It baa been recently aDDOUDoati 
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publicly that. the Government of Beuglll have reduced their selling price of 
millen by ~ 140, and the Government of India are satisfied that. the . ~  
price fixed by the Beng&! Government of Rs. 12·12·0 per maund of wheat, sold to. 
mills in Calcutta is reaaonable. 

2. In order to aatiaiy themaelvea that there ia, no exce8llive element of 
prioea charged for wheat-products at ~  ~ ~  the Government 
dflCided to appoint ~ Committee 'of Inqulry, contll8tmg of, (1) Honourable Mr. 
H. B. L. Braund, Bar.-at-Law, Regional Commisllioner (Food), Eastern Region, 
Mr. A. L. Cooke, Chief COBt Aocounts Officer, Supply Finance Department. 

.... , 3. The terms of reference to the Committee are &8 followlI:-
(I) To enquire 
tal whether the profit accruing to the flour mill. from the production and sal. at ~ 

ex-mill statutorY pncea of wheat productll madll from wheat rurchaaed ~  the OoVIl'D' 
ment of Bengal is reasonable having regard to luch varia.tionll in out.put and ot'ber .CIIIIl£ 
hona as may from time to time ariae and. if not, what adjustment oultht to be madll • 
aa to eecure a reuonable rate of profit in 'the intereat of the public and all partie8 CODOerDeCil 

(b) whether the profit arcnting to retailen in the sale at the statutory retail pricea of 
wheat products purchaaed from the mills il reasonable. 

(n) To make rtlCOmmendations al to the proportions in which atta, flour and" b.-an 
Mould be rroduced by the mills in C.alcutta out of wheat bought from ~  aiid 
the respective prices at which they should be sold to the public. 

W. H. J. CHRISTIE, 
D;puty 8uTet4ry tg ~ G011t. of TfIIliIL 

Mr. BOOHillbhOJ A. Lallje.: Are- the Government -aware that the Bombay 
Ooyernment does not charge any profit on the standard cloth that is being 
supplied to Sind? 

'l"hd BODOurabla Sir JWlla Prasad SrIvastava.: It is not my Department, 
but .perhaps it is so. . . 

Mr. Bpeinbhey A. LallSaa: Is it not a. fact that large imports from Sind 
have been made to Bombay Province 8s well and the Sind Government have 
"tnade profits, thereon? ... -

(No answer.) 
Kr. X. O. :Reagy: With regard to the an§wers to parts (c) and (d), may I 

knc..w ~  the attention of. the Houournble Member has 'been drawn to the 
I!1tatl'ment made by the Development Minister of· the Punjab, dated October 
24, ill which among other things he stated that OD one occasion., an officit\l 
agency 011 behalf of two private firms in Bengal offered prices for rice at Rs.. 28 
a maund. whereas the local ruling price was Rs. 17 nnd that this transaction 
was prohibited by the Punjab Government? 

'1'he Bono1ll'&ble Sir Jwala Prasad Srivu&Ava: My attention was- drawn to 
it and the Food Department advised against it. 

:Mr. X. O. :R8OI)': Has t,he Honourable Member enquired into the circum-
fUm<'es that led the Bengal Agent to offer this high price in spite of the low 
prk!s ruling at the time in the Punjab? 

ft. BoDour&ble Sir Jwala Pruad Srivastava: It was a private purchl\se, 
so far as t know. It was not a purchase on behalf of the Bengal Government. 

Mr. K. O. :Reogy: It was mentioned that this was ;Jurchased bv the official 
agency. I do not know what that meanA. • Official agency' on b'ehalf of two 
I)rivnte finns? . 

The B'ODOurable. Sir Jwata Prasad srtv-..va: That waf; not correctly report-
pd_ The purchal'Je was on hehalf of two private firms and they chose to pay 
that pric:e_ 

)(r. X. O •• 80gy: Has the Honourable Member's attention also been drawn 
to B ~  which- appeared in the Pl'es!l Aome time ~  from a Rai Bahadur 
Retired Deputy Commissioner' and a Retired ~  of one of the' ~ ~  , 
Btat(oR in which the allegation was made that the priee of rice in those States 
varied between Rs. 8 and Rs. 12 and that considerable purchases were made 
·frc.m theae Bt6t3s at. theJ!c rates, but that the price chnrged in Benga' a\lout 
that time· represented a profit of about 200 per cent.? 
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Th. BOJlOurable Sir 3'wala Prasad Srivastava: My attelltibn- was not drawn 

to that particular letter. I do not ~  read .the correspondence appearing 
in the newspapers. 0, 

111'. K. O. Keagy: Is the Honourable Member also (aware that unlike some 
otheF Provinces which pay their Agent a commission on the basis of weight of 
food grains purchased, the Bengal Agent is paid a commission-on the basis of 
price paid and that therefore there may be an inducement on the part of tht> 0 

Bengflol Agent not to . insist upon a low price being charged by the sellers? 
The Honourable Sir lwala Prasad Srival&ava: I hope many of these ~ 

will be remedied in the future. 
Sir OowaSIee .Tellaqlr: May I ask the Honourable Member whether it \s n 

fact that the Sind Government is 'negotiating wit.hthe Government of India to> 
payoff part of its Sukkur banage debt out of tohe profits made on the sale ot 
foodgrllins to other Provinces? . 

The Honourable Sir lwala PraIad Srivastava: That question ought to be 
~  to the Honourable the Finance Member. . ~ 

Sir Gowasiee lehaD.gir: I will put the question this way. Is it a fact that. 
the Sind Government have made a profit of something like two crores of rupees 
from the sale of loodgrains to other Provinces which they are now trying ~ 
invl'st in directions kqown to the GovenUnflnt of India? 0 

The BOI1Ourable Sir 'wala ·Pruad Srivastava: What the Sind Government 
told us w8S that they would use the money which they made on these deals • 
for ~ good of thc cuI ti vator. I am not 0 a ware of any specific schemes of the 
Sind Government. ' 

Sir Oowaaiee lehaagir: May I know whether paying. off the Sukkur barrage 
debt is for the good of the cultiv.ator? • 

The Honourable Sir Iwala Prua4 Srivastava: I am unable to judge .. I 
never' c::ven saw the Sukkur banage. 

Sir Oowuiee .Tebangir: The Honourable Member need Dot have seen ~ 
Sukkur barrage to ~ able to answer this question. 

DEATHS DUE TO STARVATION IN BENGAL. 

ltO. -Mr. It. O. K8OIY: (a) Will the Honourable the Food M~  be 
pleased to make a statement, fJlonth by month, since January last,. giving the 

~  of reported deaths directly or indirectly attributable to sta.rvation in 
Bengal, rn the City of Calcutta and the different districts, sepant.ely? 

(b) With reference to the statement recently made by Mr. \mery, the 
Secretary of State for India, tb the effect ~  had asked the Central 
Government to furnish him 0 with ~  returns of deaths from starvation, 
what is the substance of any such returns that may have heen supplied to 
th.> Secretary of' State from time to • time? Do the Government of India 
depend entirely upon the Government of B.engal for supplying information to 
the Secretary of State on this point? Do the Government of India necept 
full responsibility for the general accuracy of these statistical statements?-

(c) Is the Honourable Member aware of the public impression that no 
systematic attempt is made, partroularly in the rural· areas of Benani, to 
ns('ertain the number of deaths directly or indirectly ascribable to 0 . . ~  
uld that the statistical statements that may be issued by ~  source. 
represent gross under-statements of the actual situation in this matter? 

The Honourable Sir oTwala Prasad Srivastava: (a) A statement is laid on .... 
the JablE> showing the total number of deaths reported in Calcutta, week by 
W(:tlk from the beginning of this year till 16th October 1943. No information 
is available as to what proportion of these deaths is directly or indirectly 

• attributable to starvation. InforInationregarding deaths in the different dia-
tri0ts in Bengal outside Calcutta. is not available with the Government of India. 

(b) The Provincial Government }S responsible for the ~  of vital 
statistics. The Government of ~ have no organisation of their own. for 
the purpose in the Province. ~  supplied by the Government of 



~ LllGlllLATlVB ABBBKDLY. [18m Nov. 1948. 

India to the Secret.ary of state is based OIl such approximate estimates as are 
given from time to time by the OovernllMlnt 01. Bengal and are described 011 
such. . 
(0) I am 'aware that the administrative ditficulties in classifying the cause 

of deuth and collecting the statistics referred to preclude: ~ possibility of 
rnatheomatical aeeuracy., 

w tUlr ..., """'Uy qocu""g in OaleUaa duriftg"1t43. 
W .. kly.v ..... Weekly.v .... 

d1lting the 6,..... 
Week ending· 

during the 5 year. 
Weekendiag 1943 from 1818 to 1142 INa from 18118 to 1842 

(both (both 
iDoluaive). iDolueive). 

~  671 . 721, 5·"'3 '98 670 
•• 14_ 5M e82 12.6·61 ~ U8 
1e.l.'S "I 69' 18-6·61 '00 188 
!S.1.'3 '  . 688 68S lG·"" ell 17' 
H-1·43 411 e75 1·'-4S .. , 618 
.·1·48 618 7U 10-7-43 ,.9 188 
11·1·'3 K8 708 17·7·61 7. 680 
»14" '76 171 24-7-43 962 686 
27·2·43 '10 712 11.7-43 891 690 
.. S-43 UI eal 7·1.41 919 698 
IS·S·'" 4el 878 1'·8·'S 1,067 181 
JO-I·'S 619 771 21·8·43 1,1. 678 
27·1-'3 411 704 18-84 1,169 .11 
.3·'·'" ~ 471 768 4-9·'3 1,18S 6111 , 

10-'.'" "I 880 11·9·43 l,19! 61t 
17.4-41 470, 885 18.9·43 1,'19 1M 
J'·MI GOI 881 15.9·" 1,'91 677 
1·6·'3 580 135 1·10-4_ I,ll' 816 
8-6-43 . '83 680 9·10-43 1,967 an 
14·6·43 .' 624 688 18·10·41 . 2,164 688 
SU·'S • 419 681 D-10-'1. 2,lU 806 
U·6.'1 687 672 30.l0.'3. 2,111' 604 

----- r 

Xa1lluaa ZalAr All KbuI.: With reference to part (c), may I ask whether 
t,h·, HonoUrable Member's attention has been drawn to the statement made l.y 
the Honourable Pandit Hirday Nath Kunzru that the average death rate due 
to <It.arvation was 50,000 a week? Is that true? . 
'rile BOIIO .. ble Sir I".. PruI4 8rlVad&n: Well. Sir, these are 1\11 

guesses. I can also indulge in a lot of the.ro. tat I consider it safer not to do 
10. 

Kr. E. O. _..,: With regud to .the Honourable Member's statement that 
he is not in a position to give the proportion of deaths that can be ascribed ~  

IStaryali(,D, directly or indirectly, baa the Honourable Member considered the 
~  that deaths which are at present being ascribed to starvation 'n"i 

really be due to heart failure brought on by sudden exuberance of joy whlh 
('.ontemplating the benefits of British ;ule in India? 
lb. Pre8148Dt (The Honourable Sir Abdur Rahim): Next question. . 
bTCBEASED DBA.TH RATES IN CALCUTTA. AND OTHER DI8TKlOTS OP BE'IlGAL. 

161-. ·1Ir. E. O. ]feog: <a> Will the Seoretary for Education, Health nnd 
Lands be pleased to state whether there !las been in the City of C"lcuttA. as 
well 8S in the districts of Bengal, nn abn.otmal increase in the· number of 
deaths, spart from those which are oflbially admitted to be due to ~  
If so, does the Honourable Member propose to make a statement, indic'ating 
the increased death rates in the City of Calcutta as well as in the ~  
districts of Bengal, comparing them, if possible',with the ~ 'figures 6f 
rlhe previous quinquennium or any other period? Has any et'iquiry, been made 
id<J the causes of this heavy mortality? If not, is it, proposed to institute 
such an enquiry at an early date? .. 
(b) Has the attention of the' Honourable Member been drawn to an erJitorial 

article in the 8tateB'1ft.an, dated the 20th October last, under the hE>Rding 
"Facts Wimted"? Is it proposed to clarify the position in this connection ~ 
invited in the said article? . 
1Ir'. J. D. T,ion: (a)' 'l'he vital ·statistics returns received by ~  

BeaHh Commissioner ,from the DirectOJ;. of Public Healt,h. BengaJ, show that 
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there i-as been an abnormal increase ~ mortality in Calcutta. Up to date 
information regarding mortality from all causes in the .districts outside CalcuttrJ. 
hlh not been received from the Government of Bengal but the mortality figures 
for t'ho16ra show an abnormal increase. A statement giving the figures availabJe 
for the weekending the IHh October in respect of Calcutt, and for the week 
ending the Srd October in re$pect of the Province as a whole, together with 
tbe ~ figures for "the corresponding period in the previQus five years, is 
laid on the table.. The instit.ut.ion of any special enquiry necessary: to ascertain 
the ~  of the abnormal mortality, in so far as it is not disclosed by ~ 
vital-silltistics returns, is primarily a matter for the Provincial Government. 
No ('recial inquiry as to tht' cause of the abnormal m\}rtality has been.or is 
proposed ~ be DIane by the Central -Government. 
{b) Government have :,Ic·en the article' in question. The article Teilltes· to 

information ~  by lhe Provincial Government au(l it is for the ~ 
cial Govemment to issue any exptanation which may be necessary. 

Statement 3howing the 711lmber 01 deatlll in -Calcutta City in t/i.e week ending 16t1, Octobe'r 
194.1 and ",e average number 01 death tOT the correlJpOnding period ifJ tAe pre11iOu& 
li"'.e year •. 

Disease. 

1. Cholera 
2. Fevers. . 
3. Bowel complaints 
4 .• Ot,her dw.- .  .  . 
5. Total number of deaths due to 

MIl ""118M. 

Number or deaths in 
week ..mug 
16-10-4.3 
117 
114 
334 
1,5112 
2,154 

Average of previous 6ve 
years for corraapond-

ing period. 
3 
38 
82 
449 
580 

-Note.-Total deaths Ie .. deathll from cholera. small·pox, plague, Typhus,. &rebroepioal 
fever, influenza, mea.lee, fevere and bowel complaints. 

'l'0IGi number oj dtJG'lur Jrom choLera Qnd mtall poz in ,he BetIfItJl Pruidency in tile w.k mdu.,. 
3rrJ Oclober 1943 compared ",,'h ,he QtleNJge number oj d«J'1ur due ,otnue diBpuu in 1M 
corrupondHtg period oj previ0u8.1if)e ~ . •  , 

Diseue. NumberoC-deaU ... in 
weekending 3-10-43. 

Cholera 3,7 G8 
Small pox 103 

Average of previous five years 
Cor corresponding period" 

480 
15 

NOD :-Detailed information regarding mortality due to other causes in districts outaidlt 
Calcutta is not available for any Period later than December 1942. 

POS81BILrl'IES OF UTILISiNG CERTAIN UNITED STATES OF AMERICA TROOP CA.RBIEBS 

FOR CARRYING AU8'l'RALIAN .WHEAT TO INDIA. 

. ld. *Mr. E. O. -8011: (a) Will the Honourable the Food Member bE' 
pleased to state whether it is a fact that troop carriers and ships from the 
United States of America to A1,lstralia, which carry troops, muniti,ms nDd 
other supplies for the American annies in Australia, return to' America via 
the Indian ~  and in most, cases carry very· little cargo on the retum 
Vc.yaKe?' _. . 
(b) H the ~  to (a) be in the affirmative, have the Qavernmellt of 

India explored the possibility of ' these ships being,made available ior carrying 
Australian Wheat to India? 
ft, Bonotarable Sir Iwalal Prua", . . ..~ (al ,.nd. lb). It is not in) the 

public interest to give the information relating' to 'shipping movements which 
the Honourable Member has .asked lor. I can assure the House that I shalt 

~  no effort 'to use every opportunity that offers -(Jf shipping foodgraius to 
India. As the Honourable Member-is, probably aware, several ship-loads of 
grains have already arrived in this . country from abroad. 

ExPENDITuBII ON FACII . .ITIlDS FOB MuSLIJ( Hu Pu.aBIHS. 
168. -Jer •. ~ .KobaD. Dam: (a) Will the Honourable Member fnt 

Indiana Overseas be pleased to state the ~  in,urred by Gevernment 

• 
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f.or giving facilities to Muslim pi\grims performing the Haj? 

(b) Do the provinces with a Muslim ,majority contribute anything to this 
expenditure? J 

fte BC)Dcn_bl, Dr. If. B. Dar_: (a) Re. 2,OO,ooo'i!r 1941-42 and 1,47,000 
in lU42-43. " .. . 

~  No. 
Xaulvt Muhammad Abdul GhuIl: What is th,:, total amount collected' from 

t.be f:i!{{I·jms? 
fte KODOvabie Dr. B. B. ~  I submit that that question does not 

arise. I 

CINCHONA CuLTIVATION AND YlBLD. OJ' ~ 

I". ·Sir Abdul Ballm Gllumavt: (s) Will the Honourable M ~  for 
Education, Health and Lands please <:tat-e the prespnt total area ()f lAnd ,mder 
~  cultivation, and the total yield ,of quinine per ~  in India? 

: (b) What was the total areR of land IlDder cinchona cultivat;ion in India 
. in 1989, and what is the increase in area of land under cinohoD.1?o cultivation 
f;ince the cessation of import of quinine from Java? 

(c) Is it the policy of the Government of India to try lind make India self-
sufficiel)t. in the matter of quinine manufacture, having regard to the present 
experience of severe shortage? 

(d) Is it 11 faet that the Government of Bengal 'have refused to provide 
fal'ilities to the private manufacturers of quinine, for, increasing einehona 
cuhivation in the country? 

(e) Is jt not. the responsibility of the Central Government to ~ that all 
possible efforts are mnde by tne Governmentti-Central and -Provincial-to 
increase ~ urea under cinchona cultivation? If not, why not? 

(£) If the answer to (e) is in the affirmative, what steps have the Gov-
ernment of India taken to increa8e the cultivation of cinchon? in the 
oountry? 

Xr. J. D. '.l'JIOn: (a) and (b). The area IJ11der cinchona cultivaqon at 
preeent is as follows: 

Madras.-3,429 acres, which' is 756 acres more than when Rupplies from 
Java stopped and 1,858 more than in 1939. 

Bengal.-7,200 acres, when is 100 acres more than when supplies from 
.Java stopped . and 200 acres more than in 1939. The Bengal Government have 
also addpted a system of close planting which will give a larger yield lper acre. 
'fhe total average annual yields of quinine are respectively,-

Mliclras, about 27,000 lbs., and Bengal. 65,000 Ibs. 
(c.) The question what steps ~ be taken to prevent a reOurrenee of the 

present difficulties is a matter which will be considered by the Government 
oi Ind18 in the light,of conditions likely to prevail after the war and of develop-
ments in the production of synthetic anti-malaria drugs. 
. (d) 'It is understood that the Government of Bengal refused a request bv & 
commercial ooncern for the al10tment 01 land for .he purposes of ~  
cultivation on ~  ground that .all the suitable land availahle wall required by 
the Government of Bengal for extension of their own cultivation. 

(e) and (t). The Government of India have taken stepR to increase the 
cultivation of cinchona for production of Quinine under a short-term method 
in the Provinces of BengAl and Madras and have undertaken to meet the cost 
'Of the Bcheme. 

CoNSTRUCTING A LAROE HOTEL I'OB INDIAN CLlIIRS IN NJIW Dm.m. 
tlU .• 8aNar SID" Slngb.: (a) Will the ~  the Labour Meml)t'r 

"f1!ease 8tate whether Government have considered the adviSlLbility t)f conRtl'Ucf-
ing a ~  several storeyed building i!"l New Delhi in the- form I)f a big hotel 
in order to provide lodging epd boarding facilitiea."for IndiM o1el'b who are 

~  thie qUltioD laid on t.be table, the' queationer being abaent. 
I 
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otherwise put to considerable diffic,tltiei in obtaining ~  at present? 

(b) Is it a fact that many buildings have been 'constructed for the accom-
modation of Europeall single Non·Commissioned Officers, etc., and that these 
are being rUIl 88 hostels? . ' 

(e) Are Government prepared to provide similar facilities for the Indian 
sinille clerks? If not, why not? 
, The JIoDourable Dr. B. :a. Ambedlrar: (a) Government are considering the 

~  of erecting a hostel for clerks. 
, (b) Yes. . ( . . . 

(c) Government have already provided' chummnes of Orthodox and UD-
orthodox types for Indian single clerks a.nd they are considering whether there 
will be' an adequate demand to justify the erec.tion' of a host;el. • 
WANT OF ~  oa Cow BYB.ES IN 'THE A.1mA BOUNDBD BY IBWIN RoAD, MABDI'r 

RoAD AND LADy 1iA.BDINGlil RoAD IN NEW Dm.m . 
. !1". ·SIIdar Sut ~  (a) Will the Education Secretary please I state 

whether it is a fact that tliere are no dairies or cow byres in the area bounded 
by Irwin Road, Market Road and Lady Hardinge Road in New ~  

fb) Are Government aware-- ' 
(i) that the residents of this area have either to go very long distances t.() 

get. their milk supplies or to take the supply given by gwalas ~  from 
distant villages; . ' 1 

(ii) that the ,milk brought by the gwala8 is generally not of good quality; and 
(iii) that their staff residing in the said area are generally unable to get good . 

quality milk? _ 
(0) Havtl Government ever considered th" advisability of constructing cow 

hyres in that area? If so, why have these not been constructed? If it ~  not 
considered, are Government prepared-to do BO now? If not, why not? 

(d) Is it a fact that Government have placed a ban upon the keeping of 
milch cattle in the orthodox types of clerks quarters below classes A and B? U 
80, are Government prepared to lift this ban lor the duration of t1!.e war in order 
to enable the residents of this area, and/or of any other area, ItO keep milch 
cattle in their quarters and thus ensure good supply of milk? If not, why Dot? 

(e) Are Govetnment aware--
(i) that very few residents of A and B classes of orthodox quarters to whom 

permission for keeping milch cattle was given, .are availing of this concession; 
snd , 

(ii) that all ~  of C, D and E types of quarters are not likely to keep 
milch cattle in their quarters, and that the question of localities becoming dirty . 
eannot arise? ' 

;Mr. J. D. 'J'y1OD: (a) Yes. 
(b) Complaints of this nature have been made from time to time, 

. (c) The question of constructing additional cow byres in certain' localities 
bas lately engaged the attention of the New Delhi Municipal COmmittee bllt 
owing to the high cost of construction at the· present time and the need for 
deferring all 'escapable works the Committee has not so far .found itself able 
to undertake ,any scheme of this kind.. . 

(d) The keeping of milch cattle is not tJermitted in the case of C clas8 
orthodox quarters avd all D and E class quarters. To lift this ban would 
have undesirable consequences, but the New Delhi Municipal Committee is 
-exllmining other means of augmenting the milk supplv. 

(p) (i) and (ii), No. . • 
1>m.A.Y IN ATTENDING TO THE CoMPLAINTS MADE TO Mm'l'O RoAn AM) HAnLOCB: 

SQUARE ExQUIBY OFnOBS, NEW Dmm. 
tU'1. .~ S&Ilt SiDJh: (a) Will the Honourabie the Labour Member 

please state whether Government are aware that Cfmplaints made to the' 
Enquiry Offices at Minto Road snq Havelock ~ regarding repairs, ete., t.() . . , . . 

't Anlwer to. tl.il qlllltion laid .wi the table, the questioner 'being absent. 
B2 
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orthodox clerks' quarters in t.hose ~ are attended to generally aft!er 
~~  delay? 

(b) Are Government aware- . 
(i) that some of these complaints are not attended to at all; and 
(li) that letters 'sent on the subject to the Executive ~  Construe· 

tion III Division or to other authorities in 'B' Division, remain unacknow-
ledged and ~  any action being taken on them 'I '. .,' 

(c) Are Government prepared to issue instructions to the authorities con-, 
cerned to aclmowledge all letters Bent. to them, lind to take appropriate action 
thereon 'I If not, why not?' , 

(d) Are Government aware- . 
(i) that a lot of inconvenience is being caused to their tenants by the, 

imgular method adopted. by. the contrae.tors regarding white-washing, etc.; 
(ii) that they send men round to the quarters and the tenants are asked to 

keep their rooms 'clear of furniture on a certain day,. and tben white.wlIoshing' 
labour is not soot ior seyeral days 'later; and . 
. (iii) that when white-washing is finished the clelming of doors and glass 
panes is not done at once, and the tenants are unable to arrange'their houses for 
several days 2" . 

, ( e) Are ~  prepared to take action to redress these grievances or 
their tenants 'I If not, why not? \ . 

ft .. KCIIlO1II'&blI Dr. II. B • .lmbldbr: (a) No. 
(b) (i) No. . 
(ii) ~  on letters received by Exeoutive Engineers is taken at once W 

necessit.y is not felt of acknowledging all letters. 
(c) Yes. 
(d) (i), (ii) and (iii). No. 
(e) Yes, Government intend issuing instructions to Executive Engineers tJO! 

make frequent personal iriSpections. . 
NBWLy-CoNSTBUCTJm E TYPE ORTHODOX QUA.BTEBS IN THE OPO ~  BitXWDN 

i BAIRD SQUABB EAST AND IRWIN RoAD IN NEW DBUD •. 
~ . ·Sardar SlDt SIDgIL: (a) Is the Honourable the Labour Member 

8l4-are that a number of E.type orthodox quarters have been constructed in the' 
. olP'!ll space lying between Baird Square, East and Irwin Road in New Delhi? 

(b) Is he aware- , 
(i) that this area- now looks .. ery much like a congested portion of the ~  

containing small gallies and lanes,; and . 
(ii) that the present officials of the Central Public Works ~  have 

totally ignored the original idea of the layout of New Delhi, and have made the· 
said area very congested? 

(c) Is it a f.act that it is proposed to 'oonstruct more E-type orthodox 
quarters? ' 
. (d) ~ Government prepared to consider the advisability of constructing 

new quarters in such a maDDer that the "Clerks' residential areas" do not 
~  more congested than ,they are at present, \ and that provision is made, 

for lawns and open spaces near ,these quarters? . 
''!"he KoDourable Dr. B. B. 'mbedAr: (a) Yes. 
(b) (i) and (ii). No. 
(c) Yes. 
(d) Governmen' have 'Ilways &oted in this manner .• 

DBsnu.BILITY OF CLOSING OIIBTAIlf PASSAGBS IN HA'VlIIItOOK .&lID BADID" S'Q1TA.BBS· 
NEW Dm.m. 

fl •• ·11I'dIr I .. ' Smp: (a) Will ~ Honourable the Labour Member 
please state whether it is a fact that all the squares of' D-type orthodox clerks' 
quarters in the D. I. Z Area of New Delhi had their four comera open as: 
passage? 

(b) Is it, a fact that these pusages were closed later? 

+ blwer to "bi. q1lNtioD laid OD the tabl., the lIuntioner beiu, a1llnt. 
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(C) Was one of ,the ~  to proteC\ the ~  in front ~ the quarters in 
those .quares? 

(d) Are Government aware-
(i) that in Havelock and Baird Squares, Band C-types of quarters, there 

are passages after evel'Y tWQ quarters except at the comers; and . 
(ii) ,that coolies and "Jabout:ers usE! these passages regularly, and cross tne 

JaW11R at different places with the result ~  the lawns jn these two squares arE. 
disfigured by foot tracks? ' 

(e) Are Government prepared to have these passages closed and grass relaid 
on these tracks? If not, why not? , ' 

ft, lIoIIourabl, Dr. B. B. Ambedkar: (a) and (b), Yes.' 
(c) No_ -' 
(d) Yes. 
fe) Govemment, will examine.,the suggestion 

GROWING ~  MOBE VlDGETABLE!!I IN ORTIlODOX QUABTBBS IN NEW DBLm. 
UIJO. *S&rdar Sant SiJIIh: (a) With reieJ,"ence to the general ~  of Gov-

ernment to grow, more food and vegetables, will' the Honourable Member fot 
~  please state whether the GovElmment of India staff living in New Delhi 
In ~ ~ of quarters can grow vegetables ip large quantities? 

(b) Is It a fact that the courtyards.of D-type particularly, and ofl E. C and. 
B-type orthodox quarters generally, are very small in size, and cannot be used 
to produce any large quantity of vegetables, etc.? 

(c) Are Govemment prepared to allot some ~  land outside ~  quarte1'8 
to such members of their orthodox staff who lOay ask for it for the purpose of 
growing vegetablf's, etc., and to have such land ~  enclosed? If not, why 
not? 

The HDDourable Dr. B. . ~  (8) 
small quantities for the domestic consumption 
qllorters. .. 

• 
Vegetables may be grown, in 
of the staff occupying :these 

(b) Yes. '. 
(c) ~ . The proposal if Ilccepted w0':lld soon result in ~ . of la:wns. 

Fencing is expensive and ('annot be provided by Government, and It IS unlikely 
thot tbe staff living in these quarters will be able to make adequate use of 
t;ucb extra land. 

- STOPPAGE OF PILoBDI SHIPS FROM CARRYING PILGB.IlIIS TO THID ~  .. 
161. -llr. Eo x. Abdullah:' (a) Will the HonQurable Member for Indians 

Oversells please state whether Indian Muslims have ~  aggrieved by the 
decision of the Government of India in regard to the stoppage of pilgrim ships 
from carrying pilgrims to'the Hejaz? ' 

(b) Is he aWlAre that M.uslims have asked Govemment to reconsider their 
decision, aDd to allow pilgrims to perform the pilgrimage this year? 

(e) If tbe answer to part (b) is in theaflirmative, what action have Govern-
ment taken? 

The Honourable Dr. :w. B. KhIp: ,(a), (b) anI! (e) , The Honourable Mem-
ber is refel'red to the reply given on the 9th November, 1948, to Nawab tliddique 
Ali Khan's starred question No. 52. . 

STOPPAGE OF Pn.oBIM SHIPS FROM CARRYING PILGlWlS TO THE HEJAZ. 

162. -Xr. B. .0 Abdullah: (8) 'Has the Honourable Member for 
Indians Overseas seen the following,. passage in the speech given by the Honour-
able the Defence Member on the ftoo,r of the Assembly on the 12th August, 
1948:--, . 

~  this year if the route becomes safe and the lives of Hlljis are not;. in 
danger.. 1 give my promise that I shall be the first person to raise this question 
in the Execu.tive Council and with the Member for Indians Overseas. And 
there is no question of f\1ture"? 

t An;wer to thiJ question laid on the table. the queatione .. , beiDg abeent. 
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(b) Can the Hondbruble Member inform the House whether he himself or 

the Honourable the Defence Member has been ascertaining the condition of 
the sea route fl'Om month to month from the 12th .A.ugust, ~  

(c) When was the last inquiry made and with what result? 
~  Dr. •• B. Dare: (a) Y 88. 

(b) and (c). T.he Honourable Member is referred to the reply given on 
the 9th November. 1948, to ~  (0) Rud (d) of Na"'Rb Siddique Ali Khan'. 
cnarred quest.ion No. 52., . 

AlULuio:o,qo A FAST' nOAT FOB HAJ PlLoBIKS. 
168. ·1Ir. B, •• Abdulla1l: Will .. the Honourable, Member for Incijans 

Overseas consider flhe ques\ion of arranging & fast boat for pilgrims even at 
this late date if the sea route is now safe from enemy danger? . 
. ft, BoDourabl, Dr ••• B. Khare: I regret that thE: reaSOll$ for w.hich the 
proposed pil!n'im sailings were· cancelled ,still subsist. 

RBCOJDlDDATIONS re NEW M'UBajirkAa1/ll ..&.T ~ . 

1M. ·Dan lBabadur' Shalkh 1'&Il-t-Haq P1racha:' Will the Honourable 
:Member for Indians Overseas please refer toO recommendation No. 40 of 
Mr. Rahim:s Report ~  thE:' new mU8ajirkhana at Calcutta and state 
if it will be ready for'occupation by .pilgriJIUl ",hen ships sail from Calcuttn for 
the nextpilgtimage; if 'not, when ~  propose to give effect· to this 
recommendation? 

fte BoDourable Dz. 5. B. lDaar,: Recommendation No. 46 regarding the 
construction of II m"8ajirl,hana at l'nh:uttl\ is st.ill under ~  in' 
cO"lTElspondence with the Government. of Bengal. 

RBOONSTBUOTION OF THE PlLoBIJI CAJlP,'KABACKl. 

1&&. ·DaD Bahadur Shaikh J'azl-l-Haq Pir&cha: Will the Honourable 
Member for Indians Overseas ~  refer to recommendation No. 47. of Mr. 
Rahim's Report Ilnd state whether the reconstruction of the Pilgrim Camp, 
Karachi, has been commenced; if not, ",hen Government propose toO complete 
the whole scheme? . . 

fta Honourable Dr. If. B. Dare: (8) No. Proceedings under the Lana 
Acquisition Act are being taken to acquire two plots of private land for the 
expansion of the camp. 

(b) I cannot sa,' wllen the whole schewe will be completed: Govemment 
do not propoae to Undertake const·ruction work until after the war. 

COlO'JlBDCE OF RBPBB8BNTA.TIV1CS OF PORT RAJ CoJuu'rrll:ES, BTC. 
156. ·DaIl BMadar .8hIUdl ~ PIrIcba: (8) Is the Honourable 

Member' for Indians Oversea8 aware of a Conference of the representatives of 
the Port Raj' Committees, shipping companies and members of the Central 
Raj Committee held in Bom,ay in May, 1948, under the chairma.nship of. th& 
Honourablt: Mr. G. S. Bosnian? 

(b) When does he intend to bold the next conference? 
ft' .cmourable Dr ••••• Dare: (8) Yes, 
(b) About the middle of December 1943 in Bombay. 

MoaUL LIn: SHIPS oIVU TO 8B::lPPtNG CoKPA.NIES OF EoYPl'·I'OB CARRYINO PILoBD18 
TO JEDDA. 

151 •• JIr. T.· T. KrilhlWllacharl: Will the' ~  the Commerce 
Member please state: '. 

(6) if the steamers of the Mogul Line come within'the control of the Gov-
vnment of India for the purpose of requisition;. 

(b) if the answer to (8) be in the affirmative, did that line give an charter 
Or on hire their steamers. to the Shipping. Companies of Egypt or any other 
country for the carriage of pilgrims to J edda during the last three yearR, and 
if it is 8 fact that such steamera given either on charlier or on hire carri.ed over 
10,000 pilgrim$ e(l.ch way.; and 
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, (C) if the answer to (b) is in the affirmative, whether the steamers thus 

given on charter or on· hire were given with the consent ?f the ~  ?t 
India, and, i'f so, whether such ~  were not requIred for the trades 111 
which the Mogul Line usually plies or for other requirements of the Goyern-
~~  • 

!'he HoDOurable Sir K. AI1IP1 Kuque: (a) Yi:'s. 
(b) The Mogul Line did not give on charter 01" hire any of their steamers 

for the can-jage of pilgrims from Egypt to Jedda in 1941, but they did so in 
l.U42 and are again doing so this year: The number of pilgrims carned each 
woy by their sieamers was over 10,000 in 1942. It is too early to state the 
position for this year RS the ~  is still in progress., . 

(c) The steamers were given in 1942 a8 WE'll as this year with the knowledge 
of Government. It has generally been the policy of Govemment to leave the 
ships on the (ndian Register, except where they are required for ~ 
:purposes, to be employed by their owner,! in their normal trades. ' ~ practice 
of the Mogul Line of lending their ships for the ~ ~  dates 
back to the year 1926. ,Government allowed the steamers to be made avail-
ablf.' for this purpose after satisfying themselves that this would i not interfete 
with either their own requirements or the requirements of the trades in which 
the steamers were nOl'mally employed.' , , 

Xr. lIooIf!lDbhoy A. LallJ .. : Could not these steamers be utilised for carry-' 
ing grains from Karachi to Calcutta, which was the main business of that 
Cumpr.uy? . 

The J[onourable Sir M. AzlDl lIuque: I have specifically said that we are 
perfectly satisfied that the trade in which they would have heen employed did: 
not sufier, and other means were taken. 

Mr .•• M. 10lhl: Are Government aware ~ there is great dift!culty for 
pRf18£:ngers going by steamer from Bomba" to Konkan districts and could not 
Oovt:rnment utilise' these steamers whiCh have been lent to the Egyptian 
Govornment for carrying passengers from Bombay to the Konkan? . 

fte lIODoarable Sir' Jr. ~ Ruque: I am. quite aware of, the passenger 
traffic in that section; but, as I have made cleol', these are two ships of the 
Mogul Line and we took steps to see that the cargo or passengers that would 
have been carried by .hese two ships did ,not suffer in any way. 

Mr. ROOI8iDbhoy A. x.njee: Then may I take it that there are Rufficient· 
ships to carry cargo from Karachi to Calcutta? 

The lIoIloarable Sir .: ~ lIuque: That is a ~ .  for the Honour:-
able Member for War Transport to answer. 

ADDITIONAL QUOTA FOB NIIWSPBlNT GIVIIN'TO OIIB'I'AIN NIIWSPAPIIBS. 
168. -llr. T. ~ Er!,bnamacharl: Will the Honourable Member ~  Indus-

tries and Civil Supplies please state; 
(a) whethe» additional quota for newsprint has been given to certain news-

papers in India for the purpose of circulation amongst ~  troops 
, stationed in India; if so, the newspapers to which additional quota has heen. 
~  and , 

(b) whether the request for ad'ditional' quota came· iroin the newspapers 
conoerned, or whether the recommendation haR been made by the military 
authorities stationed in the areas where these newspaper's ~  

The HonourAble 8.lr x . .utJ:ul Ruque:' (a) Additional ration of ~ 
has been allowed to the following newspapers for printing copies for 'supplv 
to servjces personnel" on specific indents: from military authorities- .' 

The Mail, Madras. 
The Time8 of India, Bombay. 
The Illustrated Weekly, Bombay. 
The Btate.mGn,. Calcutta. 
The Pioneer, Lucknow. 
The 'fJaily (JtUlette, Karachi. 
The Alr-e-J q,diil, Calcutta. 
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No allowance is made in· reepeot of copies 'which may be purchaaed in the 
ordinary course in the open market by services personnel. . .. 

(b) The additional allotment has been made at the regueat of the Military 
authOrities. . 

JIr. T. If'. KdlPJDamacbul: Is the ~ Member aware that nBpOD-
sible officers of the Southern Command have tol .. pt'easmen that have not asked 
for any additional quota? . 

fte IEoDOarabie SIr .. .&mnl H1Ique: I am not aware of that. 
8uPPI,Y OJ' WmBJ .J1!88 SBTS TO THB TRADB AT CosT. 

\ 

1H. *JIr. T. T. EriahDamacllVl: Will the Honourable Member for Indus-
tries and Civil Supplies please state: . 

(a) whether Government are supplying wireless sets to th.e Trade at Cost; ana 
(b) what percentage of profit is allowed to the Trade? 
!lie HOIIOarable Sir •• AzInl Kuque: (a) Yes, 'cost irtc1udes the usual 

insurance, departn;Iental.and other miscelIaneou .. charges . 
. (b) The trade is allowed to charge to the consumer a price equal to the 

issue price plU8 142·5 per cent. 'This margin includes the cost of the distri-
bution organisati<?n besides the profit margin. It is undentood that the normal 
trade pl'actice is to allow a profit margin of 200 percent. . 

Kr. '1'. '1'. Kr'ahD amachar1: Does the Honourllble Member's answer to part 
(Ii) with reference to ,departmental costs include a !';um which is equal to 100 
per cent. of the landed cost? 

fte BcIII.ourable SIr Jr. "AIln1 Huque: I am not aware of that. We had 
successive conferences with the trade and the trade satisfied us that in normal 
times the charge for profit is much more than that. We have tried, therefore, , 
80 ~  as,this transaction is concerned, to come to an understanding with 
them; but I can assure the Honourable Memher that this question will be 
lQOked into again' when subsequent transactions take place. , 

1Ir. '1'. '1'. KrIIbnamacllarl: That was Dot my question. What I ~ 
WIUt whether departmental costs were not more or less equal to the lunded 
008ts of these wireless sets . 

. Th. Btmourable Sir Jr. AslIul H1Ique: I havt' said that the cost includes 
departmental costs, insurance aDd other miscellaneous charges. 

JIr. '1'. '1'. Erilbn amachar1: The House would like to know what percentage 
these charges bear to the landed coat. 

'!'he JIoaourable Sir •• .Aztnl Jlllque: I shall require notice of that. 
Mr. K. O. 1I'eocY: May I know whether t.he departmental charges are 

intended to include a proportion of ~  Honourable Member's own salary? 
'!'he BcmoIlII.bIe SirK • .&mul Jluqu': I cannot SBy that, but tJtere may 

be money more which can similarly be said. ' 
1Ir. '1'. '1'. ErtIhDamlCharl: May I know if t.heFe sets were obtained through 

lesse-Iend agreement ~ the GovemmentR concerned were not anowed to make 
any profit on these sets? 

!'he IIDDodrable Iii JI. AsIsul H1Iqu.: Government have not made any . 
pl'Ofit. 

Ill. :r. -'I'. KrI""namaohar1: What do 'departmental cost' mean? 
!"he BoDourabll IIr Jr. Aztnl Haque: Derartmental, cost is I?ot profit. 

UN STARRED QUESTIONS AND ANSWERS 
CmonssIONBD OFnOBBS Jlq CIvu. ~ FOBCiB, UNITBD P!cOVINOBS. 

29.». PJare LaI1 Kureel: Will the Honourllble Member for Labour be 
pleased to state: . 

(a) the total number of commissioned ot&cers (diBerent ranks) so far re-
cruited in the Civil Pioneer Force, United Provinces; 

(b) how many of them are Hindus, Muslims and members of the Sche-
duled Castes; 

, (e) how many of thelle eommil8ioned odicer.s have been promoted ··to 
higher ranks; 

" 
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(d) if any scheduled caste commissioned officer hILS 80 far been promoted 

:to tbe ~  rank; and 
(e) if the answer to (d) be in the negative, if Government propose to 

make such promotion now jI '. ... 
The BoDourable Dr. B .... Ambedkar: (a) and (b). Tweniy-five officers of 

-eonimissioned rank have been appointed. The ral,ks and communities of tbe 
officerR are--

Muslim8 • Scheduled caatee. Others. 

. Commarul8.ntl 2 (One Christian). 
-captain' • 2 (Oue Christian). 
Lieutenantl • 7 (Two ChriBtiaDI) • 
.2Dd Lieuts. . .., 8 7 

(c) 'j'wo Commandants and two Captains were appointed in thoSe ranks ~ 
first commission. Seven 2nd Lieutenants have been promoted to the posts of 
Lieutenants. 

(d) No . .,. . 
(e) Promotion to higher rank Clln only be' made within the authorised 

establishment of tRose ranks. as vacancies become Q\·ailable. Subject to the 
.authority of the Central Government, the' power to mllke promotions is 
.entrusted to the Provincial Government. Except. to prevent positive injustice, 
it is not considered desirahle to interfere with the' discretion of the Provincial 
'Government in this matter, 'pllrticularly as regards .the' higher posts .. Pro-
motions are regulated by two considerat,ions (1) Efficiency and ,(2) Seniority. 
'Since efficiency of, the Unit must depend on [he efficiency of its officers, 
e,ffiC'iellcy must be the basis of promotion, Bu', in cases whers efficiency' is 
equal, seniority of service in the Force is also token into account in making 
plmnotions. ". 
tCoUNTING OF SERVICES OF CollDlISSIONBD OFJl'IOBBS IN CIVIL PIONEER tOBCE AS 

W AB SEBVIOES: 
'30. Mr. Pian·Lall Kureel: Will the ROlloura'hle Member for Labom te 

pleased t.o "tute: . 
(a) whether the services !?! the, commissioned offieors in the Civil Pioneer 

Force ~  be. counted ns war services; if not, why not: and . 
(b) If the answer to (8) above be in' the negative, if Government propose 

;to revise their decisioni 
The Honourable Dr. B. R. Ambeclkar: (a) Yes. 
(b) DoeR not arise. 

Mr. J[OoSelnbhoy A. Lalljee (Bomhay Centrnl Division: Muhammlldan 
Rural): Sir, we appealed to the Chair yesterday that in view of the general 
conse:lOUS of opinion that more time-may be available for the food debate, the 
questirmH on Monday and Tuesday mn)' be dispensed with. Of course, the 
.que!'tiulls may be put. dow!l as starred questions. I find. Sir, that the same 
ieeling exists in the ROllSt' today, and we appeal to 'the Chnir to accede to our 
wishes. ' . 

Mr. Preaidut ~  Honourllble Sir Abdul' Rahim):· There is no question of 
appellliflg to the Chair. It is a question of appealing to the Members of the 
House.' If they all agree that the questions should be dispensed with next 
110ndav and Tuesdav" I ha.ve no objection. . 

Some Honourable Kembers: No, Sir. We don'·t. 
Dr. 'P. If. Banerjea (Culcutta Suburbs: Non-Muhammadan Urban): There 

arEl ~ Members who do not agree. 
Mr. President (The Honourable Sir Abdur Rahim): Then the questions will 

go Oll. • 
The BoDourable Sir Sultan Ahmed (Leader of the House): May I take it, 

at any rate, that Leaders of some Parties have agreed and members of those 
PartiE'S will accept that pOEition. . -
. lJr. HOOIIlnbhoy A. Lalli.: So far as my Party is concerned, I agree. 

&Jr. Muhammad Yamin DID (Agra Division: Muhammadan Rural): We 
have agreed 011 the point that answers may not be give'll orally but in writing. 
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:MI. PruldeDt (The Hoaqurable Sir Abdur Rahim): ThoBe who do not want 
to put Qn\" questions need not, do so, but "ithout genel'at agreement I Cannot' 
lay down "that thel'e shall bE: no questions on those' days. 

• MOTIONS FOR ADJOUHNMENT. 
, ARREST OF MR. PAROIWALLA, BARRISTElt OF hUIORE. 

Mr. Pruld8Dt (The'Hor-ourable Sir Abdur Hahim): Mr. Deshmukh has givin 
notice of his intention to move the adjournment of the business of this Assembly 
in order' to ~  a. definite matter of urgent public importance, namely, the-
an'Ost 01 Mr. Pardtwalla, Barrister, in LilPore High Court nnd his removal t(' 
an unknO\m destination thus depriving Jai Prakash Narain of the legal .help· 
for whic-h be was engaged. 
Wh,· was this gentlemall arrested? Under what law was he arrested? 
Mr: QoviDd V. Delhmuirh (Nagpur Division: M ~  We do, 

not know 1 hut it must be under the 'Defence of India RuJei .. 
Kr. PNlideat (The HOlll)urab1e Sir Abdur Rahim): Was he arrested bere ;0 

Delhi? .  " • 
Mr. GoviDd V. Delhmukh: No, Sir. He wa!! arrested in Lahore High· 

~ . 

Kr. Preaideat (The Honourable Sir Abdur Rahim): lOU ought to havl:I 
Inentioned that. "  . 
Kr. CJoviDd V. Dellimukb: I have mentioned that, Sir. 

, JIr; Pnlideat (The ·I;Ionourable ,Sir Abdur Rahim): You have said "Mr.' 
Pardiwalla, Barrister in Lahore High Court.... I suppose t.he Punjab Govern-, 
ment ordered his ~ . , 
Kr. QovlDcl V. DeahmUkh: My information is that he was arrested undtl! 

the orde'i-s of the Government of India. , I have in the past pointed out 
~ . on the ~  this House in which though action is taken bv the 
Provincial Government it it> done reallv on the authoritv oC or instructions issued. 
bv the Government of India.' . , 
. Mr. PrtIidellt (The Honourable Sir Abtiur Rahim): Has the Honoumble the 
Home Member got anything to ~  thiS? '. 
ft. BOIlOlIlabl. 8Jl BegiDald en (Home Member): No orders whatever 

have been issued in this matter' by the Government of India, nor has nn,\' 
action been taken under their instructions. 
, Mr. PrIIideat (The HonQurable Sir Abdur Rahim): In view of the .state-
ment made by thil Home Member that no orders havt-been issued in thi" 
matter by the Government of Indin, it must be assumed that the ~  
Government is reeponsibJe for t.he order. I therefore rule that the motion jR-
out of (,rder. 

ALLEGED INHl')JAN TaBATJfRNT TO Ma. JAI 'PRAKASH NARAIK. 

Mr. 1'nIl411lt (The Honourable Sir Abdur Rahim): The next one is !\lao 
frona Mr. Deshmukh; He wishes to move fdt the .adjournment of the ~ 

of the Ap&embly in order to discuss a definite matter of urgent public importance 
,namely. the t<irtures and inhuman treatment to which Jai Prakash Narain iF-
being subjected bv Gov(trnment agents in whose custOdy he is. 
Who are these Government agents, and which Government's agents?' 
JIr. GoriIlcI V. DMhmukh (Nagpur DivisiOll: Non-Muhammadan): 'fhe 

arrest wa::; made under the orders of the Government of India. The Govern-
ment ~ are the policE' RS well as the military 05cers in' whose-custody he 
iI. '  , 
Mr. Prtal4 •• (The Honourable Sir Abdur Rahim): ADd what tortures has he 

been6ubjeeted, to? .  ' 
Kr. GovIIl4 V. Duilmukh: He is mad", to sit 011 ice bloeks for a coDtriderable 

tim? lie iB made to Bit in n ~  without any back, he ~ not allowed. to sleep. 
hI" 1& not ~  fed, and so on..., ' 
'ft. Bcmoarabl. 81r "J1n&14 ..... U (Home Member): How doe& tile 1iIc"n-

ourable Member know aH this? 
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Jlr. Govtnd V. Deahmukh: I kno\\' it. and, therefore, I have said so. 
Ill. 1f. M. Joshi (Nomina.ted NIJIl-OffiC'ial). ~  I ask the Honourahle 

Meml,er whether Mr. Jai PrakaBh Narain was arrested under the orders of the 
GovernIQl3nt of India. .  , 
The JlODOunble Sir BegiDald KaneR: Sir, Mr. Jai Prakash Narain is th(.', 

prisoller of the Punjah Government, and this adjournment· motion is really 
directell R!;,ainst the Punjab Governn{ent and. not against the Central Govern-
ment. We have hed no ha·:td iIi this affair whatever. The matter ha3 already, 
as I see from a copy ~  Tribune of Lahore, been before the Puniab' Legisla-

~  lIud has been under rhl!cussion there .. It is not a matter ~ .  

t.his Oovemme9t at all. 

IIr. :N. II.· JOIhi: Mav I ask whether Mr.' Jai Prakash Narain was arrested, 
on the ~  . issued by' the Government of India or by the Punjab Govel'l}-' 
ment? 
, The Honourable Slrieg1n&14 ;ManeR: He was arrested because he was a 
fugitive offender. ' 

,Dr G. i V. Delhmukh (Bombay City: Non· Muhammadan Urban)'; Is! !lot' 
jU!'ltice and humanity the concenl of this Government :). ,  . 
Mr. Preeident (The Honourable Sir Abdur Rahim): It is also the concern 

of the Local Governments. And tqere is no proof wht:lt.eyer that any sort of 
inhuman treatment or tortures have been given so far as this gentleman is con-
cernerl.. Therefore I rule tllltt the motion is out of ol'deL 

THE VICTOIUA MEMOHIAL (AMENDMENT-) BILL. 

The . ~  Sir BegiDald .. swell .(Home Member);· Sir; 1 move: 
"That. the Bill further to amend t.h.· Victoria Memorial Act, 1903, be taken . int,o. 

c'JDlideratioD. " • 
Sir I need offer very little ~ to this House beyond wbat 'tas 

~. been stated ip the Statement of Objects and Reasons.. The Victoria. 
Memorial Act was passed in 1908, at the time when the Governor General had 
hili rel!idence in Calcutta. It. was therefore possible to dispose of the business 
of the Trustees in ~  presence 0\ th,e Governor General on. thes:pot. .Since., 
then, aj; the House IS aware, tll,f Governor General has shifted hiS "reSidence 
to Delhi and the practice hilt;; grown up by which ·the business of the ~  

is deteTmined by circul,tio!l amongst the members. The object of ihis short 
Bill is merely to authorize that practice. Sir, I move. 
Mr. Prelldent (The Honourable Sir Abdur RabiPl): Motion moved: 
"That. the Bill further to amend t.he VictDria Memorial Act., 1903 be taken' into 

('onBideration. .. , ' 

Sit r. II . .Jamll pladras: European): I hll.ve no objection whatever to this. 
Bill whil'h has to do with the Memorial dedicated to the blessed memorv of 
Queln Victoria. But I would lilre to ask tbe Honourable M ~  what is 
I.he ~  behind tnis measure,? I understood that ii; had been the policy· 
of the Government of India during war time that t,hey would not include in 
thuir ~  programme measures which either were riot directly con'nected 
",'ith tht prosecution of the war or were not regarded 68 urgent from the point. 
or "it;W of public interet'lt. Of course the Honourable Member may say: 
"Well. this is a very"small Bill". But that makes no diiJerence. He will M-
collect t.hestory of a domestic servant who after giving birth to an illegitimai;3 
baby said in extenuation that it was onI;V a very.small one. The principle is, 
the sume, and nfter all this Bill. presumably must have taken up the time, or ' 
som'3 of the time, of the over-worked Legislative Department. I should, there-
fOft', like to know why it is  so urgent. The position haa been the same, as 
it is at; present, since the Government of India removed itself from Calcutta 
to I>elhir.-that, I believe, "'".. in 1912 or thereabouts. Ever since that tfrr.6 
it hilS ~  inconvenient for the Governor Gen'emi and other Trustees outside 
BE'nflal to ~  meetings of the Trustees. 'Apparently the Memorial stillr 
stnnd·J and the Trustees have been able, all those years, to discharge their 
dutip.FI, faitbfulh'. Therefore, whv is it. that the Honourable Member in ~ 

middle of the . war on the eve' of the greater operations in the East has: 
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iDtroduced this measure? Is' it desparately urgent? If not, then why should 
it be ~  iu the legislative programme ~  

Dr. P. B. BaDerJea (Calcutta Suburbs: Non-Muhammadan Urban): Is It a 
war n:.easure, or qot? 

fte KCIIlOIl1'abie Sir ....,pald JlUWeU: It is a war measure in the sense 
that it ,is undertaken duriug the tlar. I can assure the Honourable Member 
that it .. 'Ould not have bea'} undertaken had" ,it involved any large expenditure 
of time. In fact, the irregularity of practice which now obtains in view of tbe 
e%plicit terms of the Viotoria Memodal Act has only recently come to notic"!, 
and the secretariat labour, at least, that was involved in the matter all' lo.:>k 
place iu the discovery of this fact that' there ,.s technically an irregularity 
about the method by whicn the business of the Trustees was carried on. .'\nd 
UN since that point had already come to notice, there ~  nothing more'" . 00.. to be done except draft this short Bill in order '0 get the position 
~  and in order that there may be no further questiou' .bout the legality 
of acts transacted by the Trustees. I think that is a su1Bcient reJ'ly to the 
point raised. " 

1Il'. Preaident (The Honourable Sir Abdur Rahim): 'rhe question· is : 
"That the Bill farther to amend the Victoria Memorial Act, 1903, be taken intO 

" consideration ... , 
The mQtion was adopted. 
Clauses 2 and 8 were added to the Bill. 
Clause 1 was added to the Bill. 
Tb,· Title and the Prealnble were added to the Bill. 
Tha JIOaoUrable SIr JteIinald JIuwell: Sir, I ~ that the Bill be 'PasM. 
JIr. ~  (The Honourable Sir AbdUl llahim): The quest40n is: 

"That "the Bill be palled." 
The "motion was adopte,i. 

THE CODE OF CRIMINAL PROCEDt"RE (SECOND AMENDMENT) 
BILL. 

The JIoDourable Sir .&aoka Boy (Law Member): 8ir, I move: ~ 
"That tJi'i. Bill further to amend the Code of Crilllinal ~  1898 (Sc('OtId A.mend-

__ tnt) be taken iuto c6Daideration." 
Tht: provisions of this Bill" are fully explained in the Statement of Objects 

and H£·:lsons. I would ~  add that the project was iDltiated on a reprosentn-
tiun by the Punjab GoverUII.ent that a deleterious effect WI:IoS likely to be jlm-
dueed on the morale of the soldier on active service if having received informa-
tion of II matrimonial offence by or against his wife" he had no means of causing 

-8 complaint to be lodged. Othet Provinces have been cODBulted and there is 
general agreement that the proposals ArE! appropriate. Sir, I move. 

JIr. Pre.ident -(The Honourable Sir Abdur Rahim): The 9uestion is: 
"That the Bill further to amend the Code of Criminal Pl'Ocedure, 1898 (Second A.end-

-""'tllt) be taken into conaideration." 
The motion W8S adopted. 
Clauses 2, .3 and 4 were added to the Bill. 
ChlU8E. 1 was added to the Bill. 
Ths Title and the J?rean.ble were added to t.he Bill. • 
The KoDoIIrable Sir AIOka !&oJ: Sir, I move that tht' Bill be passed. 
Mr. PnIiklIllt (The Honourable Sir Abdur Rahim): The question is: 

"That the Bill be paued." 
~ motion was adopted. 

, 
THE INDIAN 'rRADE UNIONS (AMENDMENT) BILL. 

fta Bcmaarable Dr. B .... .Ambedkar (Labour Member): Sir, I move: 
• 'That the 'Bill further to amend the Indian' Trade tJnioni Act, :(926, be circulated for 

. the .p.urpotMl of eliciting opinion thereon." 
~ motion is merely for circulation for the purpose of ~  puilli(l' 

, -opinion on this measure. That being 80. it seems to me unneceDary to. take 
-the time of the House to deal·in any detailed manner with the proviiiolis which 
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are embodied in this" Hill. It is enough, I think, to tell the House what are 
the. main features of the Bill and :what has led Govemment to Wldertake. thi$' 
particular piece of legislation. I •. 

The Bill has three important features. In the nrst place, the Bill seeJar-
to .00000pel an employer to ~  a trade union. In the -second place, the 
Hill ilupoBes certain. conditions on a trade union in order to make the trade 
union, it t may say 80, worthy of recognition by an employer. The third- featurp. 
of the Hillis to make non-recognitiol}. by an employer :;)f a ~ union, whlch. 
has "bserved all the conditions prescribed in this .measure and which has 
therefore ~  itself for recognition. an offence which is made punishable· 
by 1I'w. 

As I said, it is unneces'iary to discuss the merits of this. measure. The· 
motion ill for circulation which obviously means that the provisions embodied 
in the Bill by the ~  at the present stage are only tentative. . There 
is !l0 finality about it. and Government do not propose to make these provi-
sions final unless they have received the opiniGns of leaders of labour, employers,. 
Provincia'i Governments and other parties who are concerned ill this measur.,._ 
The Hill may therefore be quite ~  from what it is now, when Govern-
ment has appiied 'its mind ~  the various suggestions thl!.t it hopes to receive as -
a result of circulation. 

, Mr ••• K. Joshi (Nomillated Non-official): 1 hope it will be better. 
The Honourable Dr. B.B. Ambedk&r: I hope so from everybody's polht of. , 

view. All that therdore I propose to say is. to teU the House what has led! 
th(: Government. of India to take this retiponsibility upon its shoulders. 

The House will recall that this matter was considered at great length by 
the Huyal Commission 011 Indian Labour. A great deal of attention was devol.-
ed to the qUt'stiOll of the recognition of trade unions by employers, and. all those-
Honourable Members·who·have r,ead the Report of the Royal ~  on 
Labour will realise what great emphasis the Royal Commisllioll laid on the 
rccogni1;ioll of trade unions' us a measure for the healthy growth of trade unioll;; 
and for amicable relat.ions between employers and workers. The House win 
also l't!member that the Royal Commission at that stage ~ that the v 
would vtlrymuch desire if t.be recognition was' achieved voluntarily by the cor;-
sent of the employers without any legal obligation 'upon them, The Hous':} , 
will also remember that the Royal Commission reported ~ 19'29 • ....:..practicaJly 
12 yellrN have elapsed-and there has been nO'willingness on the part of r:lm· 
pic'Y<'l"s to recognise trade unions yoluntarily. Indeed the objections which 
the employers made before the Royal Commission for opposing the recognition 
~ trlldt' unions are still the objections which the emplo:yers are pressing br· 

11l1n-!"t:c:ognition. Consequeutly the situation has certainly not improved. 
As Honourable Mem,ber;; will remembel·. this question was taken up nfter-

1937 when provincial autonomy came into being. by most of the Provinciat 
G;)vernmt:;utl:l which ~  nnd took office under the new Act. There were both 
private measures aud measures introduce,d by.the Ministries in order to bring-
about rEcognition' of trade \;)lions by employers'. For instance. in Madras there 
was II private Bill brought iu. there was also a Government measure brought ill 
by the Ministry of the day.. ~  Bomba.r Go'\'ernment brought in a meaSUl'e 
called the Bombay Trade Disputes Act. in C.P. an Act was conttlmplatcfl 
ands draft was prepared and the same was done in the province of the U. p. 
Unfortunately. except ill the case of Bombay. 'the Ministries in other pro-
vinces resigned before tl;leir p.rojects could . ~  a statutory ~ . How-
ever, the Government ~ India.. after provlllcial autonom) had come mto exiSr 
ellee. had inaugurated a system of collaboration between the centre and the-
provinces snd one of the means adopted for collaborati,on was to inaugurate what 
Wdre called Labour Ministers' Conferences. The First Labour Ministers' Con-
ference was held in 1940 ~ this subject was discussed between the Pro-
viueinl Governments and the Central Government. It Wl!.S then decided. th",t, 
there WllS not enough .material before the Conference to come to any deflnite 
eonoi\l!\ion on the matter, snd the Conference gave instructioDs to the Central 
Oove1'l1ment that the mattershou14 be referred to the Provincial Governments in 
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. ord8t ~  elicit opinion from tht! Provilldal Govemments 8S well !AS leacJert& 1)£ 
laoour and employers Bud that the material should be placed at the secoud 
session of the Labour Miuisters' Conference which was proposed to be .. held 

·in the year ~  the Government of India. addressed.a letter 'to 
t.hf' IJfo)vincial Go\·£.mments a'Sking them to collect. the opinions of the diff(!rwt 
I'rutlps relating to ~  mea:'lure, 'and a very large body vf opinion was colledoe.J 
.by tho! diffe1't¥lt Provincial Governments and forwa.-dedto the Centrul Govu'n-
-ll!t'nt wit1:. the opinions of the different provinces on;them. The whole of ~ ~  
'was placed before t.he Labour MinilJters' Conference held in 1941 and the I!on-
clusiou rea.ched then was ibar ~  Central Govei'Dment sliould undertoke legisla-
·tioo. that thaWegislation Rbould not be, purely PJ'Ovincial: and that draft ShOllld 
·b'e prepllred on the basiij vi the ~  that ~ rt'ceiveci from the Provincial 
»Governments Bud from the:. various parties which werC\ c:pncemed with this. 
· matter. As 8 result of this the Government of ~ undertook the task and 
the }'!'t:'sent" Bill, is really the result of the' sifting of the infonnation t\'hic;n 

· the Central Government received and the opinions which ~  eXj>ressed by thtl 
-varioull parties concerned. _ 'This is the origin of the measure. -This will explain 
-why, (,lthough labour legislfAf,ion is a provincial subject, the Central Gonrnment 
has ('ome in with this meu-,;1.Il'e 

I do not. taink t.hat it is necessary for me to say ~  further oq this 
:.medure. ,As I have said, the proposals are tentative, there is no' finality • 
.:lnd th(U'f' ca1lnot b", any nroality uUless und until we rcceite opinions on t.he 
draft Bill as it· stands. All that I say is that. it is one of the most importRnt. 
··measures"which this Legislu\urt: has been inv,ited to underta\te It is "lKO. a 

~ measure. Except m ~ case of the United States Dud Sweden, recog· 
'1liti.-1I of. trade unions in 0ther countries has been left' too \'oluntarv effort. I 
hope this will not be a ~  measure. In any I!ase I do not wish to 
say more than what I have said in "iew of the fact that I prefer to 1Iubmit 
the Dill to public scrutiny l-efore I undertake to makp mysl:'lf responsible for 

-any of the pro"\'isions conts.ined in the Bill. Sir. I move: 
JIr. Piuident (Tbe Honourable Sir Abdur llahim): Motion moved: 

"That. the Bill fuz1,her to amend the Indian Trade CniolUl Aot., 1926, be circulated for 
">th., purpo.e of eliciting opinion thereon." 

JIr. P. I. QrUIltha ~  :', European); Mr .. President; the I":lotion at 
present J,efore the House is that this Bill be circulated for eliciting opinion 
thereon, and we trust that- out support of that motion will not bt· taken to 

· indicate t.iH.t we regard this as being either a good Bill or Ii well tbclUght-out 
.Bill or a statesman-like Dill. We ore prepared to support circulation becausp. 
we recogni"e that this subject is one of the most vital subjects auout which 
India will have to think from now onwards. and we recognise tharefore the 
importance of Iltitpulating public thought Ilnd of c'allinA' nttention to the many 
~  iuto which ~  may fall with regard to the questiol! of trkde 

-unions and into several of these. we heHeve. they have ~  fallen, in draft-
Jng this B:.n. 

The suhject is one of paramount importanre to the- State, "to employers 
:and to lah',llr. For every 'State under model'n conditions. it is of importance 
· to ~ . the growth of sound labour organisations. ~  which 
will be strong enough to protect the true interests of labour, organisations 
which will pnsure- for them fair pay and decent conditions of livillg, nnd orga-
nisations wl-tich will enable us in tbis country to avoid those evils of rllthle88 
exploitation of labour,' by capital. which formed one of the "Worst blots OD 
English hh;tory in the corresponding phase of industrial development. For all 
-these realJ\J1JS the State is :profoundly interested in seeing that sound. E'trong 
"labour organisatiotlfl corne into being. But the State is equally interest"r} in 
seeing that thoSe organisations grow up .imbued with a due sCllse of r( Rponsi. 

-bilitr. that they grow up in such a way that while the workman will demand 
'a falr shaie. he will not demand an impossible share. in the l)l'Oducf.s of the 
industry. thst these. unions function In such a. way that, just as the cnlployu 
'is not .llowf'.d to 'become a tyrant, '0 ~ the labourer ia not allowed to 
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.become ;l t.yrant. From the point of the State, therefole, notbing ~  be 

.more unpm:tant than the balanced healthy development-of the trade uuion 
movement. Whep we come to the case of the employer we find t.hM he too 
is  equally interested in this balanced, healthy development. It iff not r .. ~  
for rue, speaking in the year 1943, to· say that every wise, • intelligent, far-
.sighted. employer recognises the .advantages of healthy. sound, trade uuions. 
He rooogni"'ps thut it is far easier to deal ~  one sober body. thl:m tq deal 
with several hundreds of several thousands of unthinking, irrt-.sponsible indivi-
.duals. The employer has nothing to gain by t11e growth of wellk, trade lL'lion&; 
he has everything to' gain by the growth of snong trade unions, provided that 
wit.h that &trength, is coupled80undness. It is, therefore, of importallce to 
~  emplo.vAr, as well us to ~ State, Jthat legislation regarding tr"de .lmiomi 
.-should keep the right b1llanci and the test which ,we iJPply to this ~  to every 
:similar measure will therefore. be, is the Bill such 8S to facilitate the growth 
of hellithy unions and to discourage the growth. of unhealthy uuions? ]s the 
Bill such that it will tend to improve relations he tween emplGyers nnd 
-emptoyees? When we exumine the f8ill from this angle, 1. am afraid, we 
canllot congrutulate the Honourable the Labour Member on his achievement. We' 
feel that he began by grnsping . ~  at the tempting principle of 
oompuJsioi!, that hulf way through the Bill his courage failed him !ru thllt when 
be had to ~  exactly what he WIlS to compel, he either did not know or' 
(!ould not fRce the issue aIld therefore left Ut; without definition, Jeft us in· 
~ nebulou5 state ,regarding the crucial point of the Bill. That as he went on 
further t.OWI\!,d8 the end of the . Bill he. looked rounn the Treasury Benches and 
-saw the I\nOTY faces of thoRe of his colleagues who actul.llly have to handle 
labour and he said "at all costs 1 must., keep myself from being embroilcd in 
·difficulties with these practical employers of labour" And &0 ~ PUt in ~  

~ .  the effect of which is. at any rate for the present. to leave out h'rge 
(!las8es of labour from the Tmrview of this Bill. I want to consider these 
-three pointe as briefly. 08 . poSsible' one by one. 
First, the pI'inciple of compulsion with which my Honourablf' friend ~  

-this Bill so bravely. Do not let us confuse this question of compulsory recog-
11ition, with the quite separate question of the desirobiJity of toe trade union 
movement. There is nobody he.re in this Group--and I· illlugirJe there is 
'nobody in this House-who still hnR to he convinced as tci the "desirability of 
the trade union movement; but that conviction must not let ~~  gloss (ver the 
main point which is-1vill the principle of compulsory recognit.iqn make for 
-sound trade unionism .01' not. Compare the position contemplated under this 
Bill with the position as it exists and has for long existed in Gl'l!atnritain. 
I suppose t.here nre very few countrieR in the world in which trade unions 
'have won more respect, more honour, have ensured for them,;elvll!; tL more 
definite rhoa AS one of t.he pillars of Rocicty than has been the CRse in Oreat 
Britain aud I suppose there ~  very few countries. in which the f:ffec:tive 
prllctic!LI po",er of. the trnde union i!! greater than it is ·in that country. But 
in that I!Olmtry, trade unions have . ~  their position, not under the 
shelteT of ciomplllsory recognition. ,but they have reached it be(:RlIse they 
bave had io Ca!'D that ~  by their meritS .. They have hact to !!l1tisfy 
-employers. and they have llad to satisfy the public,. firstly that they could 
he reasonable Rnd see that to any industrial question ~ nre two sides and 
that there mlll'lt be give nnd to.ke bet·ween the employers lind the tlmployed in 
settling nil these matters. Then they have had to go on and ~  

-employers ~  the Government, not 0111y that they. were reasouubL.> hut that 
the:v ~  representative. For after 0,11. it is no use an employer making a 
settlement with a union, if that settlement ill to be rejected afterwards by 80 
to 00 per CPllt. of the ~  ~ .  . The represer*1tivc character. of 
. the unions iR an essentIal element m ~  path alon'l ~  they have ~  
to power and respect in Great Britain. . Thirdly, aftai·. having 9alisfied the 
employeT find the public that 'they were ~  and lepresentative, thE'Y 
bad to go on and prove that they were effiCIent, that thc.v could ~  their 
fttnds nDd pay strike pay at the' time Of strike, that .~  were so. well orga-
nised, that jf the employet" proved, 'unrellsonable, it wail pt'Agible for these 
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unions to force their will upon the ~ ~  employer. And so, I lI"y ~ 
tbrougbo!Jt. ille course vf ,the last 100 years, unious in ~  .have had to 
convince, the public 'that. they were reuonable, that they were repreaentative 
and that they Yo'ere effioient ~  they have attained their p*ent Btatul 11). 
British economic life simply becaulM$ they spcceeded 'in thoBe tbreo. points. 
There have been phuBtIS in their' history when they have nl>t. succel:'Jed,. when. 
they were nof reWilonabJe, when they were not representative and aot. effi"ient 
and in thfl'18 phases employers refused to deal with them. 'Bome unions went 
wild in thl'! early days and were brokt:n against the refu8IIl of the'. ~ 
to deal with a union which had not yet proved itseU reason.able, ,representative 
an:! etticie'lt. Those unions were broken, but others learnt their lesson ~ 
t}wn and· their place W88 taken by unions which, thanks to this Pl&st £'xpen-
encl', could claim to be so well ordered that they were {lntitled to be beard 
as 1.he rer.resentati\'es of the labourers. Note the whole process. There was 
no question of suddenly forcing on employers recognitjon of something unform-
ed. ~  and unthought out. The process was that the Union llhowed 
itself capable of doing a responsible job and then the recognition "Rme u.evit-
ably when that stage had' been reached. I venture to suggest. thbt if those, 
unions had grown. up Imder the shelter of compulsory recognition, if they had 
not been under the necessity of becoming reasonable, represeo .. tive and effici-
ent, you would not have had, 8S you have in Britain today, a sound and 
hellithy movement, welcomed alike by the State and the general pUblir:. It 
seE'ms to I"le therefore that in layingdo\\'n that once a union has been given 
a certain 15tatus the .employer must; deal wit·ll' that unioll, irrespective of the 
behaviour of that union, irrespt>ctive of its sense of responsibility 01 of whether-
it ~  the workers or not, b:y laying down a thing like that. you are 
taking away the greatest incentive which a union could have to put its h')Use ill 
order and to turn itself into a sound and responsible body. I C.'\l1 quite 
understand the frame of mind of m\' Honouruble friend the Labour Member 
in dealing with this matter. .He is impatient. Wr: all know the sincerity of 
hi. desire to improve tne ~  of labour but \\'e also know that. in peacUeR} life 
!.lincerity :md onr-zeal very often lead to' impatience.. M.v Honouroble friend 
sees this plant. ill which ~  takes so. much interest, growing slowly ana he lIays 
to himself 'I oannot tolerate this slow.growth. Something must be done tll10ut 
it. Let me put it in the hot house and· do . somehing to force its Growth'. 
Let me remind my Honourable friend that though he may succeed in forcing-
it to early maturity, the chances are that the plnnt will be sickly (r will 
tum out 10 be. a monstrosity and in any case will pass away and die. Ld "he 
plant stay in. the open. Let it contend with the elements and fight for itself. 
Let me r'3mmd my Honomable friend too that trade unions have r.llloy· 
enemies. ' . 

The BOb01II'aIi1.-Dl', B. Bo. Ambedk&r: Employers are olle of them. 
Mr. P. 1. GriIlUal: In this, as ,in so maQY matters 'you nre Dlisinft)rnaed 

as to ~ views of the employp..rs. Let mE; tell my Honourable friend that 
1Ihia tempomry protection will weaken the' unions and their ultimate growth. 
and incre:l4e the power o,f their enemies to destroy them. As 1 ,,-ent t.hrough 
this Bill, I felt, as I 8Bid before, that the Honourable the Labollr Member 
had not· the courage of his convictions. He .started bravely ~  the p\oinciple 
of compuldon. When he came on to details as to· the ~  \ of' 
unions ~  re!Jpect to which compulsory, recognition tihould apply, 
Dis cour6ge failed .him. Be began bv laying down certain obvious 
conditions with which I shall not trouble the House. Then he. 
came to the main point, that R union is not to Ite recognised unless 
it is ~ . ~ is a most excelJent ~ but. I wish rny 
Honourabl! fnend bad {ned to tell us in the Bill roughly what he meant hv 
'representlltive unions'. "Representative" is not one of those dJctiQnnry word'., 
that you (Ian take for granted. Opinions differ from .time tC' time nnd from 
place to place sa to what is representative. Some people might Ray Haat tb. 

~  Members on the fIont bench were reereaentat4v8 of India, but 
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it seems to we very unlikely that.,. Holtourable Members ~ ~  011 the· 
Opposition benches would aceept that point of view. It is no use tAUing me 
that you wiJI not recognise e: Union unless it is representative, unless you give 
me some,/idea of what you mean by representative. My Honourable friend 
knmys tha.t., in the many discussions that have taken plsct, during the past 
few years I)n this whole question of recognition, the crux of the JUutter has 
always been as to how you should .defirie a represeIittl.tive Union. My Honour-
. able friend will remember that that 'was-so in Bombay. He will i'emember 
that in every .discussion that has taken place. this has been one of the main 
issues. I have looked through this Bill in vain for -any sign of what t.he 
Honourable Member means when ~  talks about representative Ui-iOllS. In 
(lther ~  the Honourable Member is asking us.to mal«>' the . ~ 

of ~ compUlsory; but that something is nebulous, indefinite and un-
known. Hilt, hope  springs eternal.in the human, breaat snd my Honourable' 
friend, the prince of optimists finding ~  his ~ .  ~  the Draf.ts-
lOall, barren of ideas as to how they can deflnl'the term Representative 
Uiiion' saj'S to himself, "in a few months' time, When we have tv draft the' 
t'ules, tht! wells of iI).8piration wilJ have filled again and we IIlhall know then 
what we do not know now, what 'fe menn by a representative lil".ion." So, 
-my friend says that the reprssentaMve Union should be left to be defined in 
t.he rules. Sir, quite apart· from the merits of this'particular Bill, this seems 
to me a fundamentally unsound principle. Government comes to this House 
with wh It we take to' be considered ~. . How can. we pass 
judgment 1m those proposals when we are told, in effect, that the definition 
upou which the meaning of the whole of· this Bill turns will be settlc:.d later. 
I claim as a Member of this House the right to judge ~  's l •• gislaiive 
proposals in their reasonable entirety and I say that when the .. H"nonraLle-
Member takes a point; which is the crucial point of the Bill, and suys airily 
"We will neal with it in the rules", I say that this House is n'Jt t'l'ing 
treated with proper respect. He is· putting us in a position where we cannot 
express ~  intelligent opinion on the merits or demerits of the ~ hllporta.nt· 
part of his Bill. It will not do for my Honourable friend to say that Ihe£.e 
proposals n?'e not final Rnd they have been just put forward for discussion. 
that they will go to the country and then Government will n>-wape them in 
the light 01 the opiu.ions received. Of course, Governrilent wi!! nave to· 
cOllsider what the country says, but that does not absolve the . ~  
from the duty of putting hefore us detailed proposals. We . ~  Q('cept the 
principle that Government can throw on the table of this House something 
that fs half··drafted and half-formed, and'say it does not really matter bE'cBuse 
the public will tell them where they are wrong. In other words, the public 
.ill· do the work that the Draft8l!1an has not done and then Government ldll 
give us a carefully framed and well-thought out Bill. If this OllveAul1ent 
were a responsible Government, my Honourable friend wOuld not dare to put 
forward a proposal of that kind, and I S8y that respect for this House demands 
that we sl:ould'be told exactly what is in Government'tt mind. We should 
be asked tl) vote, not on vague and nebulous abstractions, but on specific and 
concrete proposals. The function and scope of rules· is to implement the, 
purpose of n Bill. The definition of Q 'representative Uni01.\· is part ond parcel 
. of the wholP.' purpose of this BilL With that left out, it is impossible for t.his 
House toO t"ke a well-considered and· reasoned view of the matter. It Ip8ves 
me with the feeling ~ . the Labour· Department. wants to do something-but 
<loes not quite.know what it is. We are not blaming them for that, for 1-bey have 
many other pre--occupations, but ·let them at,least' wait until they do know 
what they want to do and then corne forward with thespeciflc and ~  
proposals. 

Then, (\gain, it was' not only at this stage in the Bill 'that my Honourable 
frienel's courage failed. Towards the end of the Bill, I find in .clause 2B-J 
,vhat I call. his ~ ~  ~  ~  of ~  .of his ~  on the ~ ~  
BenclJ. RIA p081tlOn 18 dIfferent frOm thell's. He cb atlordto be a theorist 
whereas 801M of them are large-scale em.ployers who have to do the practica.l 
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lob of'muing labour work. They know that these theories, thought out hl 
the ~  rooms of the Secretariat, look very differently when they filter-
down to the places where the work has to be done. I bave no access to the 
secrets of the holy places in which the Members of the Executivo C.oUllcil 
deliberate, but I can only ''U8Ume that clause 98-J means that some of the 
ubour Member's Honourable Colleagues regard this 118 a dangerous Bill. At 
the same lime-;-they knew his reputation for ~  and t,ht'y thought that 
the best method of dealing with the matter "was ~ make an illogical compromise 
to demand exemption of those large bodies of labour "for which they are reapon· 
sible. Frankly, r do not pretend to understand the logio on whic\l 

"clause 28-J is based. The effect of that olause is, to "1ake out of the purview of 
*his Bill, for the present, .labour emplC?yed by the Crown, ""'abour employed by 
_the Railways and labour employed in major ports. We hne uot yet heard a 
word from the Honourable Member as to why these exemp*inns "\\'E're ('onsi-
dered necessary. Is this Bill intended to promote harmony or friotion? - If 
ft is ~  to promote harmony, then why should not that harmony be 
\"QlIchRafed to 'labour in those particular fields of employment? Does the 
Honourable Member think that this Bill will make for better relations or worse 
relations between. employers and employed? If it will Dlake for better !'t;la-
tions, does my Honourable friend think that the relations between ~  
and employed in major ports." in time of War are of no importance? 
Frankly on . the 8ssumption that this Bill is '" sound and that Government 
approve of it, I cannot understand why my Honourable frif'nd. the War 
Trnnsp<rlMeml;»er. could have acquiesced in being deprived of the great pro-
tection t:' which this Bill is ~  to afford. I presume that he is just AS 
annous trO preserve harmony amongst Railway labour 8S my Honourable friend 
iff to preserve that harmony in othE!l' fields of labour. But the illogicality 
iJ\herent in" this Bill with the inclusion of clause 28-J, goes much further than 
this_ We are told, in effect, that these provisions must not apply to "'ajor 
ports. _ ~  must not apply to railways because there is a wur on ana we 
cannot run Rn:v risks. But what about the hundreds IUld hllndroos of (·ontrac· 
tors an over the place' who are doing war work? Does my Honourable friend 
think th3t the work which is being done by labour contracf.ors on aerodromes 
is any less important than some of the works that are being donE'""n JIlajor 
ports? If my Honourable friend wants to be logical, or if he feels not quito 
certain abtlut ~  Bill and he wanta to treat it 8S an experiment, then he 
will have to go very much beyond major pam in his exemptiolls. 1 slly this 
with the greatest respect. lor the Honourable Member himself. r accuse not 
him. but his Department of either confusion of thought or lack of courage in 
deaJi_g with this matter. 

This is not the stage for the diaauuion of detafiB. At a later stage, we 
.hall have many other points ,to discoss and ~  other deftcts to point out 
and I. in particular, "shall have occa8ioo to point out how .. he Bill In its 
present form departs from lOme of the a8Buraacee given by my Honourable 
friend'. "tW1.eceasors, ~  in regard to plantation labour. But this I, 
not the time for details,- ThOle wiD. be dealt with at a later stage. 

1 will sum up by saying this, firstly that the Bi1l" itself is bad hecause it 
einbodies aD unsoUDd. principle, 8 principle which will not make for the 
healthy growth of trail"e unions. Secondly, 'he Bill is nebulous. not in a fl • 
• tate for presentation to this Assembly because it fails to define aroprellen-
tative Union. Thirdly, the" :Am bears llpon itself "the hall mark of :lnnfusion 
of thought snd illogicality and exempts, from what is supposed to be 1\ UPeful 
aadbenefi('..ent measure, the moat important labour forces at work in lhis 
COUfttry today. For these reMons, although we,are prepared to support the 
motion for circulation 80 that public attention -ma:v be called to the dangerous 
channels alWig whioh GoverriJftent'. mina fa .~  yet We do so with \he 
firm reservation of our right to opJdBe or oriticise every portion of this Bill 
~  any tattu- slap. 
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Mr. lamnldu •. JIeh\&l (Bombay 'Central ~  ~ .  
Rural): Sir, I must congratulate f!11" Hono.urable ~~  Mr .. ~  on ~  
able speecb; although that speech IS really m. opposition ·to this . ~ . The lme 
of -opposition is twofold. One is that the Bill IS too bad becal¥J8 It IS premature, 
and secondly that the Bill is bad because it is overdue. I am surpnsed at tl1e 
inconsistency of the argllJDent, which I shaH presently show ~  ~  ~ ~ . 
Before I do 90, I wjsh also to congratulate the Government on thell' brmgmg 
forward this measure. J do hope that Government will get the best Rssistance 
from Trade. Union organisations in shaping it into an acceptable measure. We 
have long asked for it, not because we want any hothouse growth as my Honour-
able friend suggests, but because my Honourable friend and his supporters 
refused to learn the lessons of a century. Does he want that Indian labour 
should p.ass through all those travails and struggles \\thich the British worlrers 
passfld betweeI} 1825 and today"? Does he not want to learn ~  lessons fron:-
the experience of one century which has led to the firm estabhshmet;lt of Trade 
Union Movement in Great Britain? Does he not realise that at tlie end of 1919, 
the Govemments of all the countries which met together for the 'Peace Treaty 
issued a Charter for Labour in which the; J,'ecognised that the lessons of the 
past must be understood, appreciated and applied and theY' laid down in the 
opening paragraph of the ~  of the Intemational Labour ~
tion at Geneva, the lessons which the world had leamt during 100 years of TrOOe 
Union mf.vE'ment'?My Honourable friend and his supporters are. eithcr not 
acquainted with the Preamble to the establishment of the Intemlltiori-al Labour 
Office or they are still not in agreement with it. Otherwise, he would not have 
'propounded the extraordinary principle that Indian labour should go through all 

~  travails which Inbour in Europe· and America has gone through.and that 
wc ill India shoula not benefit by it and that the employera. should IE'anl no 
It.eson. ~ hp. know what the struggle was? Bitter fights, violence, stoppage 
of work, exploitatiOil of children of 8 and 10 years of age who were tom from 
their beds by I)mployers at a very early part of the dawn and made to work .ill 
very late in the evening. This is the experience through which wes.tem labour 
hal'! passed and the lesson which they have learnt is laid down in ~ Chapter 
or the Preamble to the estab1ishmeni of the Internationlll Labour organisation 
at Geneva. I ask my European friends that they should not shut tht'ir eyes to 
the lesson which is embodied .in that Preamble and which practically negatives 
all the precautions which my friend has advise4 us. 'The experience has been 
~  Government should take a hand in the matter as a representative of all 
mtm'ests: unless GClVemment take a. hand, the bitterness and struggle and 
stoppage of w«k will continue. It is therefore more for the benefit of the 
employers and for the better conduct of industrie.s that this "Bill has been 

~  forward. Of ~  the Bill. is not a perfect measure; nor is the case 
that It does not stand lD need of any Improvement. ·1 slaaH presently show tliat 
there are many features which need improvement. 

I wish to make one or irwo further points regarding the need for this measure. 
The employers as II whole are not still willing to recognise Trade Unions volu[l-
tarily. In spite of all that has happened, the lip homage, that is paid tb Trade 
Uni(mism on the floor of the House and outside, has no reality behind it. ~  
are at bottom hostile, the recognitipn  which we get is due to the fear they 
entertain, not to the love which they have for us. They are afraid, but they 
6'tJiJd their fortifications as strongly as they can, even ~  they give recognition. 
There is no will honestly, and straightforwardly to recognise Trade Unions. 
Even the Government cannot ~.  from blame in this matter. Govern-
ment!' are, after all, employers of labour and they have all the mentaJity of 
employers, exeept that they feel they owe a duty to the public, some explana-
tion, BOme justifioation for the wrongs they do to Trade Unions. I have suffi-
cient experience of labour and of Government's attitude towards it. The Royal 
Commission on Labour which was appointed in 1929 and whij:lh reported in 1001 
enjoined upon tha Oovernmentto _give increaBing recognition without raisinQ 
artificial pleas of opposition. Although there has ~  been some slight improve: 
ment, I cannot say that the lesson ~  been learnt. I can speak with greatel 
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[Mr. Jamnadas Y. Mehta.] • ' 
confidence of ~  than I can speak of other· industrial labow·. I say It 
has taken us ten years or 12 years of ~  pressure,on the Railway Board 
and even now t1ie suocess which we have achieved is very very small ind!!ed. 
People think that railway labour is greatly favoured. I &15k them Dot to ~ 
it. Railway labour, while it is sometimes listened to, is sutJering from all thE: 
disabilities, from the inherent hostility of the employer to any reoogn.ition of th,', 
rights of labour. I will give Y()U .one instance of the implacable }lostilit.y of 
Gover.une.nt;-Departments towards labour m another department. I had the 
I)rivilege ,of presiding at the .-ll-India ConfeJ¥mC8 of ~  Posts and Telegraphs 
Department in 1981. J pointed out in my Presidential ~  that the large 
earnings of the Postal Department were being diverted into other channels and 
the postal employees were suffering from disabilities both ia. point of wages and 
• conditions of work. ". • 

[At this stage" M;r. President '(The Honourable Sir Abdur Rahim) vllcated 
the Chair which was then occupied by Mr. K: C, Neogy one of the Panel of 
Chainnen). ] 

I gave figures-aml I challenged the Department to disprove it. What then 
happened was this... The Director General ~  and Telegraphs wrote to 
the Secretary of this Union to remove Mr. JamnBdas Mehta from the President's 
'office, otherwise reoognition of that Union will be withdrawn.' This W89 in 1981. 

_ BoaoarableKember: You have changed since then. 
Kr. luanMu" "elLa:. 'No, I am ~ same good boy.as I used to, be. It, 

1981, the Director General of Posts and Telegraphs threatened .he postal union 
with wi\bdrawal of recognition unless they removed their President. Why? 
Because he was, alleged to. have made mill-statements regarding the pnancial 
. side of the running of the postal department. I am glad Jp say that the Com-
l!1ittee of the {Tnion IIlet togeth('r and challenged the Direotor General to show 
where Mr .. Jam,nadas Mehta had IDade the mia-statements and told him that 
they could lIot 1·t'JII0\'P him IIl1les!', Government showed where the statement 
was wrong. The ~  DepartmPllt could not muster up courage to give counter 
figures-us the HOlloumble Sir" . ~  naisman could not muster up courage 
to give counter figures to. tiline the other day on the denial of servioes and 
goods which India hod sacrificed during the' last four yeal'B,-but came out with 
another order. The ,ord('r 'waS" that unless they removed Mr. Jamnadas., Mehta 
from the ~  not only would their Union be disreeognised,-if I Inay 
use that WOl'(l,-but that if thereaft.er any postal employee«t continued to be 
membe1'8 of ~  Union the i)' st!rvices would be dispensed with. That would 

~  the dismissal ,of 1 lakh ond 10,000 postal people if they did not remove 
their President. The workers Rtill refused to do that; but )fr. N: M. Joshi 
and the Director General talked together and came to an' understanding that 
Mr. J amnadas Mehta should 110t be dismissed but that no meeting of the. Exe-
cutive Committee should be held during his Presidential regime and that the 
next .conference should be held before 'the end of one year to elect a ~  

President. PoorMl'. Joshi was faced with the dismissal of 1 lakh ani 10,000' 
employees and he simply did this under cOQlPulsion. So I was not ~  

hut no meeting was held after this and a new conference was held before thO;! 
expiry of 12 months and a new President was elected. But t.he worken ~  

themselves by showing ~  resentment against this treatmept by ~  
resolving that Mr. Jamnidas Mehta should go 8S their delegate to Geneva next 
time. That was their loyalty to t·heir creed and to their eoovictions, and thRt 
is the attitude of Government towards these trade unions. I do not sav thnt 
things have remained there; they have slightly improved, Bnd my ~  
friend, Sir Edward Benthall, will ~ impose a ~ that. the recognition of 
the all-India Railwaymen's Federation would be withdrawn unles8 their Presi-
dent was dismillsed. But even 110, I do not ab801w the Railway Board from 
the ~ relucta.nct' mth whicll they yield even an inch of grOund in' favour 
of trade UD10DJI. 



'UtE INDIAN TRADE f1NIONS (AMENDMBNT) 'BILL. • 161 
., The Govemments of the provinces are no better. The Bombay GQvernment 

ullder the Congress regime brought a measure to recognise trade unions, but It 
was 811 attempt to' dissolve the trade union movemf3nt in the provinoe., It was 
such a reactiQnary ~  that one would be surprised that such a measure could 
be described a'8 one for tlle benefit of trade unions. My ~  friend, ~  
Ambedkar, opposed it on the floor of the Bombay Legislative Assembly tooth 
and nail; Mr. Joshi wag behind us in opposingoit; and I opposed it for a number 
of days and days until even ·the ;President was tired and he introduced !URrtial 
law methods by Bitting from morning till night without interruption, and the 
Bill WIlS forced through but not without many ~  of its serious defectA 
Bnd without many changeR. And this "representative union" to which my 
Jfonourable·'friend referred was one of the Dones of contention in that measure 
of no blessed mllmory in the Bombay Assembly. It excited the most violent 
opposition from labour in, Bombay and there was a terrific strike in which 
workers were injured and several were killed by the Congress Govenunent in, 
1988. I will .tell you thift. A union was to be called ~  only if a 
~  large percentage of the workers in an indUstry belonged to that union; and 
~  there was a stoppage of work except on the conditions laid down which were 

~  not only would the workers be punished but anyone who gave milk 
to the children of the strikers would be a criminal. 

That WBS the measure of the Oongress Government '8 sJmpathy for trade 
~  in Bombay in 1938. It appears that they had previously obtained 

the sanction of Pandit Jawaharlal Nehru for their Bill. Poor Pandit Nehru in 
the midst of a very ~  life did not read it; so he said that 8S it was for thf: 
"'e1£are of labour they could go ahead. When the agitation came to the front. 
the Pandit went through the whole Bill and he' wrote· on t.he same lines as the 
opposition in the Bombay Assembly. By some accident I have gQt tile wholE'! 
corr6spondence with me, in which the Pandit goes for the Bombay Government 
and the Bombay Governmant goes for the Pandit for having approved of it 
in advance and later on repudiating it. loan show that correspondence to any 
inquirer. The Governor of Bombay also ~ impressed by the intensity',.of the 
opposition .t every stage to the Bill. I think we took two ~  in opposing 
it anq but for martial-law methods the BiB would not have been passed in 1938_ 
That is only ~  to show that Governments are still behind the times. 

Sir, there are two more points that I wish to state. I agree with my Honour-
nble friend, Mr. Griffiths, that "representative" is not defined. J thought it. was 
the pressure of the employers which induced the Honourable Member not to 
define it because I am sure that in ,whAtever he did they would oppose him and 
say tbat that is not representative. And -from his experience in Bombay where 
the word "repraaentative" created a lot of trouble he was wise in not defining 
it now. But tpat does not mean that we shall allow him to go baok over the 
real object of the Bill by ~  "representative" 88 somethiag impossiblf!, 
because I will immediately confront him with his speech on the Bombay Bill 
where "representative union" was defined in a very reactionary manner and he 
opposed it. So I am sure that when eventually he com,es to lick the Bill into 
shape the word "representative" will be brought within reasonable limits and 
it will.not be made impossible for a union to get recognition en account of the 
hard conditions. The conditions in, the Bombay Act were'such impOssible oon-
ditions t,hat not one single union since 1938 could be recognised under tl1e 
provisions of that, Act. My ~  friend has learnt the lessons of that 
Bombay measure and I- am sure he will not define ,"representative ',' in an 
impossible manner. I am sure' my. Honourable friend has not defined it here 
beco.use whatever ~  may' have said my friends on tha, side would have 0PPO!'led 
it .. Therefore I am not at all perturbed by the fact _that the word "representa-
tive" has not been defined. I am here to see: as far as it lies in my power, 
thnt the word "representative" is not made, difticalt of attainment by Us. I am 
not, thereforE: l'repared at this stage to charge the Honourable Member witb 

~  designs on us because. he has not used the word "representative" lD')re • 
clearly. .. 
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There is ODe important. ftaw in this Bill. It. provides t.hat. the Union shall 

be allowed to make representations about matters of common interest. My 
objection to this is that the ,words "common interesttlare likely to be a pitfall 
unless my Honl)urable friend is careful. These two words immediately exclude 
individual grievanoos and one of the commonest disputes between the railways 
and the railway trade unions and other trade unions.-I am also responsible for 
the Dock Labour Union in Bombay,-is about this "common interest" which 
has often proved a bone of contention between us. I will not allow this exclu-

. s!.9n of individual matters. Very often individual matters are a breach of Bocept-
ea policy. The matter may refer to one man but it represents a hreach· of 
accepted policy. For 'instance, in railways after a certain number ... of years 8 
man cannot be discharged unless he is given an oppOrtunity for, explaining his-
cOnduct; and if he is found to be inefficient on grounds of health he is toO be 

, ~  .::. Flof'i:I:>r job but not to be discharged. Still the railway magnates are 
often guilt» of disregarding their own provisions and they have d.ischarged many 
people who lor reasons of health should have been given a BOfter job b,gclluse 
they had committed no fault. If we complain the General Manager says "this 
is an individual matter", but I maintain that. these are questions of accepted 
policy and the individual grievance is only an illustration ora breach of aCcepted 
policy. So I very much request my Honourable friend to remember that when 
he goes into this matter of "common interest" he will make it clear that the 
words do not exclude the consideration at a mattet of accepted policy. 
, Lastly, this 28-J to which my Honourable friend referred; there I !l1Tl in 

complete agreement with him because I am excluded froJD the protection ot the 
men sure unless 28-J goes. And ~ entirely· echo the ground on which my friend 

1 has opposed that clause, because if you excluCle the most 
P-\L. material and the- most essential labOur from the benefits of this 

measure because the war is on, you yourself are not convinced. of the usefulnesR 
of the measure. 'I think the objection is cogent and on that ground T will 
support Mr .. Griffiths. Subject to ~  observations, T support the circulation 
of the Bill. I assure the Government that labour will do its very best to secure 
public support to the principles of the Bill, will try its best to impJ'()W it. during 
the lltages of circulation and after, and it will be possible as a result. of Q fnll 
and proloDied deliberation to pass a measure which will be of real and substan-
~  benefit to the workers and to employers. 

Sir, I support . 
.. 1I1Yl Kuammacl Abd1l1 Clb.ud. (Tirliut Division: Muhammadan): No 

doubt there are great difficulties in the recognition of Unions, particularly in 
the ease of Muslim unions. Sir, I will at once earne to the point in view nnd 
refer to clause 28D of the Bm, part (e). It is stated: 

- "{.:) that ita rule. do not provide for the excluioD of memben on communal or religioua 
grounds." . . •. 

It is good, but in case any union i& not joined by members of other ~ 
nitiu beeltose that union started with a majority of its members belonging to' 

~ communities, it is no fault of that particular union, and on this very 
ground the MUslim Unions are not given recognition. They do not bar any 
other conununity frotn joining that union, but simply because it is almost 
compoeed of members of the Muslim community it is not joined by M ~  
employees and it is very unfair on the part of particularly the Railways f.md the 
Post and Telegraphs Departments not to .l'ecogrtize the Unions' organized by the 
Muslim employees under them. If you look at the figures of the Muslim 
employees in the Railwaya--the latest figures Itvailnble to UR are for the year 
1941-42--You will find: '" ' 

• Tm..t' number of employ_ in aU the Raihraya 7,57.674 
Jlualim employee. out of thi8 namber. • 1.72,519 

Similarly in the case of ~ and Telegraphs Department.. the figures for th£' 
~  1940-41 ale; '. 

Tdtalll1IIIIbIIr of employe. ~ atra ~  penon! 81,677 
IIUIlfm eatp1oy ... out 01 thlln1llilbllr • • • • •• 19.758 
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}'rom these figures it will be seen that there is t1 fair number of Muslim 
employees and if ~ form their own associations or / say unions,. recognition 
should be given. But it is denied. - -

An KoDourabi. Kember: Pakistan. 
" Kau,l,yi Ku;bammad Abdul GhaDl: There is 110- question of Pakistan. Why 

.do some Honourable Members resent when the word M ~  is used heref it 
apparent!)' pinches my friend. -It is the misfQrtune of this count.ry that only the 
Mussu'Imans are th& ~ . . . . . ' ... 

Sir Mubammad Yamin Khan (Agra Division: Muhal1lmadan Rural): Why 
<10 you get excited? Let them resent. 

Kr. Chairman (Mr. K. C. NeogYl: Order, order. . 
lIIaulv1 Kuhammad Abdul Gh&Di: I think the provisions of 28D are ambigu-

()us. Part ee) should be made clear, and it . ~  down that if any 8.Bsocia-
"tioll is not joined by members of other comrnunities then there should not be 
.any b801' in its recognition. If Muslim unions are formed and if they do noti 
debar other ('ommWlities from joining it, I do not think anything ~ stand 
in their way of recognition. . . 

An Houourable ~  Whydo,you call 'Muslim unions'? . 
Maulvt Muhammad Abdul Ghani.: I am a. Muslim and shall remain for eVE'r 

oil )Iuslirn; I have to (·all myself it Muslim. 'fhis is the mentality whjch forces 
people to have their own Wlions. As I was saying, -this Bill is going to be 
(·irculated for opinion and I think the opinion should be had on the amendment 
of clause 28D in a way so that the Muslim unions may not be denied their 
recognition. I have just pointed out that there is a fair number of :Muslim 
employees under the two departments. Similarly m factories also, wherp, there . 
is ~ fair number of Muslims. If these Muslims, being tire. of the hardships and 
()f t.heir fa.ilure to get redress .of injustices d9ne t() .them, form their own unions, 
I think such unions should not be denied recognition. It is sai_d that- Muslims 
can join these so-called nat-ionll unions Bnd can ~ their grievances redl'ess.d 
there. The fact is that when Muslim employees raise ,. their voices against 
injustices done to them, in thenrst instance it is not heard in such common 
unions; and in the second place the ·misfortune is that those voices are not 
heard because the injustices done to that particular ela'ss most often had been 
done by tht! members dominating that ~  The majority of the 
members are such that if some of them ·do any inQustice or wrong no grievance 
eall easily be heard. 1;10 the Muslim employee generally suffers, 'and hence thf.Y 
do not like to take part in the common upions. If they do not take part in the 
common unions. it does not mean that if they form their own unions and a.ir 
their grievances through that union th!!-t union should not be heard because 
those unions are denied recognition. This is the right time when we should 
urge the Government that the Act should be so amended as to give opportunity 
for the reoognition of unions formed by Muslims; and this is .9J very opportune 
moment, when fbrtunately the matter is 'in the hands of the Honourable Member 
in charge who knows ,vhat are tlie grievances of Muslims particularly. and ot 
the depressed classes a'S well. 

The Assembly then adjourned' for Lunch till Half Past Two of the Clock. 

The ABSembly re'assembled after Lunch nt Half Past Two ~  the Clock, 
'Mr. ;K. C. Neogy (one of the ~  of Chn:irmeri) in the Chair. 

1Ir •. Ohalrman (Mr. K. ,C. Neogy): rr;ne House ~  resume consideration of 
the motion that the Bill further to a.mend the Indian Unions Act, 1926, bta 
circulated for the purpose of elicitinl:\' ol'iniori thereon. . 

1Ir ••. Jr . .T08bi: Like ~ . Griffiths I propose to support the motion that the 
Dill he circulated'fol' the purpose of eliciting opinion thereon, but a.t tlie same 
time I wish to make it quite clear £hat I hltve some criticisms to offer on the 
Din and I have not made up my mind vet ns to .what mv final' attitude will be 
towards this mensure. .,. . _ . '. _. 

Mr. Griffiths in his speech assured the House: that wise and good ~  
welcotne sound. representative and responsiDIe trade unions. He also said that 
they welcome strong trade unions. If the employers - in thiP country had 



. . ~ ~ M  • [18TH Nov. 1948. 

llfr. N. M. JushL] 
-welcomed the trade union movement then the .net'esiWty for this measure would, 
not. have arisen Itt all.' The ~  ill this ~  not only did not encourage 
the starting ot trade unions but pro"ad themselves ho!!tile t,o\\'srds that ~

ment. It is an elementary right of all employee to discuss the conditiolls of his 
employment with his employer either individually 01' through Iln organisation. 
That I consider to be whitt is called recognitiun 01 trade unions. But the 
"employen not only in this coUntry but outside are Qutocrati(l, they \\·ant. to 
impose the conditiol1s of employment upon their employees without any ~

tation with the ~. Not only that" but workers generally are anxioul to 
co-operate with the employers in fixing the l'onditious of service, but the 
employ(n's who believe in the principle' of competition Rnd rivs'lry have greater 
faitb in struggle. They even struggle with their employees in fixing the condi-_ 
tions of employment of their employees. It is 011 llCCo\nlt. of this diff'eren('e 
befween the workers and tie employers that the lleed for this Bill has· arisen. 
There is one more differend!. An employer says that if the et);!.ployees do not 
like the conditions they ~  leave the employment. It is ~ easy for all 

~  to say that; ~  he may sutler some loss if all tbe employees. 
1£'.8,·e, the employer is not going to starve. 'But the worker cannot take up that 

~  very lightly. He knows that if he...gives up his employment it may 
lIot lit.' very easy fOt' him "tel' serving in one indul'tr.v tG go to another industry 
and get employment. Therefore, the emP]9yer cftli easily takl' up tin attitude 
that he need not discuss the Conditions of employment with his employees, but 
the employees cannot take up that attitude. On account of tItis reason the 
tendency on the part of the"employers has been to oppose the starting of tradl(! 
uniOns. This -questiOil was gone into very thol'OUt{hlv by' the Royai "Commission 
on Indian Labodt, and the Commission has stated the ·various reasons gi.an by 
the emplbyers for not recognising tra8.e unions, nnd they are summarised in the 
S\&tement df Objects md }leasons, of this Bill." The House will be surprised 
to know how unrea8Oll.abie thoae excuses hBve been which have been pleaded 
by the employers. Some employers oppose the recognition of bade unions on 
the ground that olltsiders are office bearers of the trade union. All the organiSa-
tions of the employel'B, at least most of them have got officers who are not 
. memben of their organisation. They do not mind employing outsiders aa Secre-
taries of their organisatiODB. .. .  -

- I 

Sir 00waaI" .Tehanllr· (Bombay ~  ~ Kon-MuhBm!nadan Urban): What 
sort of organisations? • 
Jrr ••• K • .TCII1d: Take, for instance, the ~  Millowners' ~ . 

~ Secreta'r'V is not a member. They do 110t mind employing outsiders as their 
office bearers, but they object to ~ employees having outsiders as t.beiroffice 
bearers. Then Mr. Griffiths said tnat. the unions are not representatIve. 
m. P • .T. CkUIltha: On 8 point of personal explanatiou.· Sir. I never said 

that. I wanted to know what WBS meant by a representative union nnd I said 
that unions must be representative: 
Jrr ..... .T0Ibl: I feel that an employee has a right t? form 8il ~ ~  

arid every such organisatioll has It right to represent. the ~ Ilnd opmlon'S and 
the grievances of its memben. I hold that ~  ~ ~  of fl 
trade union ~  not a'l'ise unless that trade Uluon seeks to negotiate an ~ 
ment which will be binding upon even nOD-membel's. So long 8S ~  ~
tion represents the views of its membel'B and 90 long. as the ~  only 
seeks to negotiate an agreement on . ~  of the ~ . the ~ of the 
representative ~  of the.,orgaDlsahon does not linsa ~  ~ . The emplo.vhS 
ma\' ,have 8 lI'lUall orgaDisation. ---So long 8S t,be orgaDlF.l8hon ~  t  e 
views of the memberll, I feel that the organisatidn.· ha'S ever." right to make 
representation to the employer and the employer should be bound. to accept the 
representataon on bebalf of ~ members. I. can understalld, agam I l'epeat,--' 
if the union seeks to make a'll agreement With the employers on behalf of, ~ 
whole bodv of employees, B large number of whom are not. members, then alo?e 
, the ~  obal'8oter. ~  ~ has some relevance. I feel,. ~. 
ot'ainaril, ',speaking, the conditions of semca for nn employees ~ common, anit 
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from tha.t point of view, the repre'Sentative or Wlrepresentative ~ ~ . of a. 
union shouid not really make any difference even 'though thtl' union may seek to. 
represent the views of the whole body. fJ 

1 therefore feel that the employers in this CllWltry are responsible for thiiJ' 
Bill.' Some of them 'went much further tha.n inl'isting "W0ll the union being 
representative. They want the trade unions not to have ~  ·politics. Some of 
them du not like particular kinds of ~ . o,f the trade union.s. I do BO.t ~  
whethel' the Govenlment of India have !Dslsted upon tire varlOUS orgamsatlons 
of the employers having either no 'politics ~ ~  particular kinds ~  ~ . 
1 do not know why the employertl should ~  upon- the ~  umons either 
htwing no politics or having only particular kinds of ,politics but the employers 
insist upon doing that. I know several emJ)loyers who have ~ that. The 
BODJbay Mill Owuers Association did not recognise a trade union in Bomb!lY 
on the ground that the office bearers of, that trad.e unior !lrebQmmunists. '.10, 
kllOw some employers in Cawnpore who did nut recogp.ise 8 Wlion on that 
ground. I can read 1;0 y<* from the Standing Order of Ii mill in Madura-
",the management will recognise only a union or the workers devoid ~ any 
s,ocial or politieal views". I, therefore, feel that the employel's in this count"y 
bad shown hostilitv towards the trade union movement. It is fol' that reason 
the Bill has become necessary. This question of the recognitiou of trade 
unions WaR given great importance, as the Honourable thE' Labour Member hUB 
said, b;} .the ,Royal Commission on Labour. 'They felt that not, only for ,the 
lll'otection of the interests of the workers in tlfts country hut generally in the 
interEsts of the industry itself, there should be a S'pirit of co-operation bet'ween 
tlc employers and the employees and therefore .,overythillg should be done to 
encourage the gro,,-th of the trade union movement so that ~  the method: 

,of discussion and argument t.he differences between the employerto; anel the 
employees should be resolved and settled. This question of oompulsory 
recognition was also discussed by the lWyal Commissioll. They felt at that 
time that what is of great importance is not formal recognition hut the· spirit 
underlying .the reco8!lition. There muat be the co-opel'lltive spirit between 
the two partieS'. There must be a spirit of giving justice to the emplovees, the 
E;pirit of. giving faJrplay to them_' ' " 

, Therefore the Royal Commission felt;' and I agreed with the Royal Com· 
mission, that we should ,not attach great importance to recognition by Legis-
lation or by 'statute. What the statute and legislation can give is ~  
recognition. It cannot give the real spirit behind that recognition. At that 
time the Royal Commission felt that if the Government would insist J,lpon the 
employers recognising the trade unions not by legislation but by ~  the 
neoessity for legislftion may not arise and legislation itself rea.lly could not' 
givt' what was of great importance. Although I personally still remain of the 
opinion wbich I ~  expressed in the report of the Royal Commission, ~ 
which I ~  I,realiSe t.hat in the trade union movement. in this cquntry 
there is a large section of persons taking part in the movement who feel that 
although the legislation may .give only formal recognition 'still it is better to. 
havt' some recognitioR than to have ,no recclgnition. There are man.,r people 
in t.his country who have worked in several uniuns and after conducting the-
~  for B number of years they find t.hat ihe unions Rre still not gettinS" 

recognition. There is'-£ limit to the 'patience with ,,-hieh people ('an work in 
those organisations. Naturally they, feel thAt althongh ~  cannot expeot to-
infllse the proper spirit. Among the employer!! h;t' legislation it is 'hettel' to have 
legislation. That 'iF: the view of the. genernl tr'lde union movement in t,hi!1 
IlOuntl1 at present. When thf'! ~  of ~  .. the drafj; of . 
8 BilL last Jllnr, the All-India Traqe Union . ~  welcomed the intenticm 
of the Government of India to sec lire l're.cognition from the emplqyers by 
Jegislat.ion. Tn this Rill the Government of India is empo"'f'!ring the Provincial 
Government8 to, secure recognition from the employers' to trade unions and the 
Provincial Oo\'el'lir{lent iF: nllthoriseo f to appoint R' Bonrd of Recognition. 
The ~  of ReC'ognition will conRider the ('onditions whiC'h' ~ laid down 
in thiR Bill Rnd Rome' othE'r conditions nnd mnkp l'E'commE'ndations to the-
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l-:ro'incial Governments &nd tbeProvinoial Government is given discretion 

~  to aocept the reoommendation or not. This Bill also lays down certain 
. ~ . In ~ first place, I do not understRnd why the Government of 

~ I!hould proVIde" for ~ ap'pointment of a B9&1"d to go into the question 
·of the ~  ?f & tx:ade umOll to be worthy of recognition and then leave it 
to the Provmclal Government to accept the recommendation of ·the Board or 
,lJQt. ~. 

Then, Sir, I wou1d like to say a few words as ·regards the conditions which 
-Government of India have laid down. They insist that befOl'e a union iii 
.rt\t'llmmended for recognition the 1.U1ion must be in existellce for one year. 
Such t' condition is URIleeessary. Then the Government of India ·have laid 
-dOWll that QDIy a"representative· union shall be recognised. I have stilted my 

~  on-this subject. What I have to say on tWs occaaion is this. Under 
what ~  the 1,lDion will be regarded as "presentative is not stated in 
the Bill. It is left to the rules and it is only nfter the rules .... re made that 
we can say how far this oondition can be.. fulfilled or not, but, Sir, the Govern. 
ment of India does not stop there. The ~  of India'··also ha!l laid 
.(IOWlI in the Bill that t.he Provincial Government may 18\' down am' further 
·&nditio1l8 by. rules. We do not know what further' conditions '\ViiI be Inill 
.down. Mr. Griffiths did not refer to this. He seems to have confideilce in 
the Govemment that the Rules will lay down conditions which the employers 
wdl accept .. Unleu we know therefore what aru the further conditions which 
the Local Goverpments . propose to lay down ,for the recognition of,8 union, 
we do not know whether this Bill is likely to be of much use or not. The 
'Government of India also provide that_ the Board of Recognition may ask for 
.any further information on any points which the Board of Recognjtion think 
fit. ADd-if the uuion is unable to furnish that information, that Union will 
.ht> regarded 88 being un1it fOl' ~ The union will try generally. 
tii givt' to the Board of Recognition whatever infomlation the Union can 
"l't'11801lably be expected to give, b\lt it is wrong to pro'9ide that if a union 
'canhot give any information which the Board of Recognition wants, then the 
Boam or Recognition has discretion not to recommend that union for recogni. 
tioJl. . 
,Then, Sir, this Bill 'Providea that unBar certcJn conditiolMl the recognitidD 

of a trade union may" be withdrawn. Among othel! conditions, the Government 
-of India have laid do.wn two further conditions. One of them is that if. the 
members of a kade union take part in an iUegal strike, then the recognition 
of that union shall be witMrawn. Similarly. if the office bearers of the 
-executive of a trade union take part in an illegal. strike, ~ that ground the 
lInton't; recognition will be withdiaWlf. I feel that the Govemment of India 
M'."" to. believe that the workers in this country are sO rash t,hat they vel\" 
light-heartedly fiske part in illepl strikes. The' workers know very well ~ 
'CODse'luencesof taking part.in an illegal strike. They expose themselves to 
JJeing _either fined or, generany spaaking, being sent to jail. When they' t.ake 
}Jart ill an illegal strike. they· do it becauBe th'3rc is absolutely no otner WB:V 
of Sf'.euring justice lor them .. Therefore, if a Govemment lavs down a condj. 
·tiC'll that if the memben; of a trade union take pari. in an ~  strike their 
-rf'cognition shall be withdrawn, I feel that .it will ha'Ve.,.,Q very hannful ef'fe&. 

~ the trade union movement and upon conditions of the WOl'kinll clas88s 
in this country.. I aRk the Honourable the Lao.)ur Member to consider what 
will happen tOday wtlen nnd8l' the Nntional Service Ordinance Rnd ~  the 
Ef'sential Semces Ordinance every strike is ~  if ~  employees want their 
<'.onnitionl! to he improved And jf. the Provincial' Government!! do not. take 
adetluate stelps to see that ~  conditjons 81'1) improved. J nm comlt'cted 
ill Fmnhav with a union which cernes unner th£.· Essential ServiceFI Ol'oinance. 
T lmow ~ two ~ figo or B lit.tle less t·hantwo vea.rs ago there WI\S 811 

~  ~ . The workers wented'their conditir.nR so to be improved nnll t11e 
IACal Govemment did not improve their cc,ndH;iQlls and there wnR Ill) ilJElflAl 
f-mke. The'. workers knew the coDaequences of tnking P8rt in R·n· ~  strike. 
"But they took the risk because there was no other way of securing the im-
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proVt"ment in their conditions or stlcuring even justice to'them. 1, therefore,; 
feel that this condition will reduce the usefulneas of this measure. . 

Then, Sir, the Government of India provide that recognition of a trade 
union will be taken awav if the office bearers or the executive of that trade 
union make propaganda which will retard the ~  effort. ~  Sir, I do not 
know what propaganda is likely to be considered as retarding the war effort. 
A trllde union generally likes to securepropf,r conditions of work for the 
Hnp!oyees and one of the ways in which the trude union likes to improve the 
cC'nditions of its members is to ask for more, wages or sufficient dearness 
allowance. I do not know whether asking for sufficient dearness allowRuce 
,vill be regarded as retarding the war- e.ffort. or not" but I know of several C88eS 
in which the representatives of· workers, the executives of the trade unions 
sud the leaders of .workers were sent to jail simply because the workers ~ 
gone.on strike for securing improvement in their conoitioIll! &114 thE! Governments 
thought that the strike 10 that p81·ticular industry was retarding the war effort. 
A !tu'ge number of industries in this country are today makillg production for 
war and any strike in any of these industries will be regarded "If retarding war 
d'ort. I, therefore, feel that laying down such a condition in this Bill will 
reduC'e the usefulness of this measure. -

'l'hen, Sir, my Honourable friend, llr. Jamr.adas Mehta, has already 
poi UtE-It out that if this Bill, putll on the employer the obligation to consider 
onl.Y what are known as ~  grievances, then the utility of the trade 
ur.ion will greatly suBer. 

On\! more point as z:egarcitl the duties to be imposed upon trade unions. 
The Government of India is proposing that if an employer op. the representation 
of the workers once ;)Omes to a ~  _ on a point, that point cannot be 
r'A-opened again. I do not know whether the Government of India. want to 
stabilise' the conditions of f.mployment for all time. I can understand the 
Government of India saying that If the employer has come to a decision, the 
same question need not be opened lor about a month or so. But if you say 
tt-ot once the employer comes to a decision ~  point cannot be re-opened, 
thea we have to face ~  of conditions in t,be industry of this country. 
I do not like that the ~ of India should exclude themselves-front the 
<>pe!ution of this measure. If a'n obligation iii to be placed upon private 
-employers",to recogriise B \Ulion, I do not know why ·tbe Government of India 
should ~  themselves from the operation of ~  Bill. I do not attribute 
to the Honourable Member the motive. which ~ . Griffiths had attributed . to 
them .. but I would like the Government of Indi!. to take U'pon themselves the 
oblig&tion which they "re prepared to place UP01". others. 

l'here is Olle more remark which I would like to make. The Government 
of lrldm is securing for thp C'mployees tile right ~  bejug able to make repre-
8t.nt.ations to the employers by means of this meusure. 1 wcruld have liked 
the GoYermnent. of India to have gone (& little iurther und provide protection 
Cor the workers against victimization ~  the employers resort 011 the 
ground that the workers belong to a' trade union or on the ground of their 
trade union ,activity. Such protection is providf.d in lihe legislation of this 
'kind ill several countries.' ~  inst.ance, the American legislation, the Bombay 
Trade Disputes Act ,also' enables the wOl'ker if he is dischatged or dismisiied 
wrongfully 'to take up +,his question to an lnaustrial court. I would like the 
Government of India to 'provide this protection against victimization to mem-
bers of the trade. union and for taking part in the trade tH1ion movement. 

One word more. Sir, this Bill has left. severnl important points to ~ 
l'ule-making power of the Provincial Government. I would like t,he Govern-

ment of India to consider whether they C8IHlot themselves tulte 
3 P... decisions and provide in the Bill after it is circulated and opinions 

nre obtained Ilnd put in.these ~  in the legisla.tion itself. :For instance, 
the Bill provides that representatives of ~  unions and the employers· will 

. b'3 appointed in aceordance with the r1!les made. Sir, much will depend \llpon 
how the representatives Etre RI)pointed. I have saM that the question df the 
representative cha.racter of thE' trade union shalt also depend, upon the rules 
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wade. Similarly they have also provided ,that further oOnditiolls laid down 
win also be aooording to the rules made .. r would like the draft rules made 
before the legislation is pal!sed 80 that we oan wlderst&ndwhether the measure 
will be. of sut1icie9t use Qr not. '!Ie oan judge the charaoter of the mel\sure· 
by Bf'£:lDg the rules. ~ do not wish to sai ~  more. I am glad 'that 
~  ~  of. ~ ~  ha,:e ~~  forwald this measure and they are 
oU"Oulatmg it for eliolting publio oplDlon. I Dope the Government will benefit 
by I.be suggestions made by the trade .unio96 in this t country and introduoe 
su(!h ohanges as are necessary in the 'interest:- of the workers 80 that this Bill 
might be useful to them Ilnd they ~  whoillbeaneqly weloome the improved 
measure . 

. Sir GlIIIIDAUla.woor (SecreblrJ. Posts and Air Department): Sir. my 
only exouse .in getting up is to deal /With o!ilrtain remarks 'Whioh wel'e made by 
tny Honourable friend. Mr. Jamnadas Mehta. He r,ther conveyed the im· 
pression that of all the Depurtments of the Government. the ~  Posts and 
Telegraphs DepartmeBt was· ha1'Sher with its unions, aud he H,d a particular 
word· of love or. tolerance for the Railway Department. I have been in the 
Departmeni-for over 20 years and have had the pleasure of dealiIlgwith Indian 
Posts and Telegraphs ~ . I think, we in the POllts Bnd Telegraphs are 
prooably one of the first to have recognised 'Unions. I remember that we had 
recognised Unions before ~ last war-the Indjan Telegraph Association. One 
of the reasons why the Governmeut employees are exoluded from the provisions 
of this Bill is probably-I do not pretend to reveal the intention of the Honour· 
able Member in. char8e of the Bill-because there are well established rules for 
the recognition 'Of Associations of Government servants. There are rules for 
the recogaition of Associations of Govemment, servants id industrial 88 also in 
non-industrial establishments. There are in· fact at the present moment a very 
large number of recognised Trade Unions of Government servants. In t.he Posts 
and Telegraphs Department itself, there are 13 All-India Unions which have 
been reoognised. Many of these All-India Unions have their provincial branches. 
divisional branches and district branches and everyone of these has acoesF; 
to the proper officer with lI'hom correspondence is curried on and with . wham . 
interviews are gifen from time to time. The partioular instance or incident 
which Mr. Jamnadas M~  mentiQned, I think, J.leqWres' olarifioation. He 
s!emed to give the impresSion that the then Director General and the then 
Member in charge had a particular objeotion to Mr. Jamnadas Melita. I do not 
think that "'us the Clise lit -all. Ipava here the oircular which was then issued 
by the Director General reproducing the letter written by the Director ~  
to the General Secretury of the 'Union. A meeting of the All·India POlltal and 
R. M.' S. Union wos helel in 1931 and ihey were ~  exciting times, because 
those were days· of ffttrenchment and pay cuts and I believe the feelings" of 
Government servant.; were Ii bit excited. We were also one of the victims of 
that kiJ'\d. At that time there wllS a rtreeting held and Mr. ,Tomnads8 Melfta, 8S 
President of the Union. made R speech Rnd also Mr. N. C. Sen Gupta, tOe then 
Secretary also made u speech. The Director General referring to the statement 
made and· the srti\le issued hy Mr. .Jamniidas M ~ uuder the heading 
"Clarion Call" wInch was pllblisht!d in one of the Departmental Mngazines, 
said that it was plain that the offiQe bearers of the Union and others "'ere 
respom;ihle for the issue of most misleading statements to the body of the postal 
staff anel for direct ana indirect incitements to the staff to be false to their duties. 
The c-ircular went on to mention certain FltatementR made therein. that, tht' 
General Secretarv asserted that, whereas the Government hetd the revisions of 
pay' a8 ~ for'the deficit. the real fact was that there is a surplus of eight 
crores of rupees which is taken awaY' by the Govemment for -the ~  
of t-he Army and the Police Department. He represen·ted the Government ~ 
maintaining the T. C. S, At the ~  qJ. the mail rnnnerll, Rnd he stRted that, 
t.hp. Cl1,t in poy ~  hut that the KBme amount ,,"RS fo he contribute.d 
hy n ~  drn"'ing Rs. 19 per mensem &by the highest pRitt r. (1. R. officei'. 
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'J.'he ~ . ~  of the ~  tmcluUlUg ltUCU pubiic- mell Uti 
'::;ir ~  Jehawgir, the ,lionourabLe ,M,r. ;BIiSU, lVU. lW,uha.mmu.d. (nowt:iir) 
Yu.min. .K.bIW, M,r. Jf. C. Annes1ey, .Mor. Amar N.u.th J)utt, with only one ex· 
GoWlrnment servant, ~. N,. y. ~ .  were reprwnted as beiDg ';olell of 
the, UovernmeJlt' Ii.I1d ~  recommeadations belittled accorctrngly . 

. Now, ~  Mr. J&mJ1adas ~  said that 4is statements were not challenged. 
I SIlY, ~  were challenged. '!'he letter t.o the General Secreta.ry said: 

"The whole of' the foregoing atatemente are manifestly untrue. .As regarda the accounts 
\If the Department these have been recast and revised on the advice of exrert official and 
wlofticial adviaera. The suitauility of the acco1lnting system and of the principles on which 
it i6 based has, as your Union ia aware, recently been the lIubject of an impartial review 
by an expert Committee presided over .by Sir Cowasjee Jehangir and comprising ai Memberl 
~ . Gangaram Ka.ula, otliciating Controller of Civil Accqunts, and Mr. 1<'. Peal'lIOn, l.te 
Deputy Comptroller and Accountant General of the General POit Office, London. 1'0 re-
present the presentation of the departmental accounts, in lIuch circwnatances, as Mr. N. C. 
Sen Gupta is reported to have done. as 'being in eJlect a device deeigued to injure_a ~ 
cwar stratlDD of the po_tal service, and to conceal a l'eal l'rofit deaigned to bepefit other 
FDl1.icnlar l18'ivicee or officialll is a scandalous attempt. to inflame and mislead the members 
of the poatal _¥/' 

~  it was not merely' the speech whioh Mr. Jamnadas Mehta or ;M;r. No C. 
Ben Gupta made that caused the action to be taken. The Union issued a 
referendum to its Members· and in this referendum they called upon the mem-
bers to agree to "no work beyond the hours prescribed by the time test", "no 
work more than eight hours a day", "attending office with a miniD;lUOl of 
dress", and "wearing Qf a black badge". Mr. Jamnadas Mehta in his "Clarion 
Call" called upon the Members to support the proposal for passive resistance 
embodied in the referendum. ," • 

Sir, after suoh action was taken by the President of the Union 'ill these 
lines, it was obviously impossible for the PostafDepartment or for any Depart-

~ of the' ~  of India to support the oontinued recognition of the 
Umon. Actually what happelled was that this letter of the Director General and 
later on the reply from the General Secretary to which a deta.iled reply was given 
were all published in the Director General's general circular und were' sent over 
~  ~ member of the staff, because I believe at that time many people felt 
moludmg myself that the general body of the staff had really no sympathy with 
the movement, ~  it was only a few members who were creating mischiet 

Mr. Jamnadas Mehta spoke of 1lakh and 10,000 postal employees. Sir, the 
number who formed members of this particular Union whioh is the AlI·India 
l)ostal and R. M. B. Union and excluded therefore the whole of tBe telegraph and 
telephone staff could hardly be 1 la.kh and 10,000. However, the matter was 

'negotiated; there was a good deal of discussion, and at the intervention of 
Mr. S. C. Mitra,-no\ -Mr. Joshi,-who \Vas then President 'Of the provincial 
branch of ~ Bengal dd .. Assam Association, the matter was finally ~ . 
It is true that the Direotor General and the Government of India felt' that 
Mr. Jamnadas Mehta's presenoe was a disturbing faotor in the Union. It must 
be remembered that we in this House are accustomed to Mr. Mehta's violent 
and exaggerated statements and we all take them with a ton. of salt; but .tIie 
members of the .Postal Union who are people to whom Mr. Jamnadas Mehta 
is a.great leader are more inolined to take his statements exactly M they are 
a.nd not with a.t;ly salt at all. And though the Director General then said that 
he felt that Mr. Mehta's presence was a disturbing faoliol', he diel not-insist 
upon his removal. After Mr. S. C. Mitra had int,erviewed the Honourable 
Member, Government agreed that-

"thev do not desire to ~.  upon the COl1'1rlete and. unqualified ooaez:'°anre of. the 
. . ent that no non-officials shall be employed as ,office-bearers of the Umon Rn long as 

~ ~ ~  feel sAtisfipd wit,h the p;eneral conduc!, of thtf ~ and ill ~ ~  long as 
~ are satisfied as to the character of the mfluence ~ ~  by non-offiCials, 
'It was a very happ:v endmg to a.n unfortunate mCldent. E1even years have 

1I1ellowed mv Honourable frieftd Mr. Jamnadas Mehta and we do not.any longer 
bear t.he ~  he used to make in those old days. and T think it if! all 
~  the good that Mr, Mehta has come to ,.appreciate that: there is another: side 

t-o a11 onr problems nnd ,.hat employees' of Government have n· partIcular 
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responsibility. They are there to render 'public service'; the Government of 
lndia have an enormous number of provisions to protect Government servants,-
measures which l. do net think you will find in any private employment. The 
Government of India have always considered that weU-organised aS89Ciations of 
li!.)\'ernment servants ure' a·positive help; in fact we "look to them to enable us· 
to· give to the public an efficient service. To us and to the Unions as ~  ser-
vice .before self is ~  motto. I am .all in favoul' of well-organised associations 
and It would be entirely wrong to think. that the Posts and Telegrapha Depart-
ment 8M not encouraging them. On the other haud we \\'elcome well-organised 
assoCiations of our Government eervanta. 
. 8lr Ocnrujee .Tebu"': Sir, I think the House hus now get BOrne idea of th& 

difficulties of such legislation as has been brought before us and which 'it is 
pioposed to circulate for public opinion. And I can prophesy with some cer-
.tainty that when we get those opinions they will be of a very ~  ~  
I\nd to pick out what is right and what is wrong will be no entry task either for-
the Honourable Member or for this House. Both points of view have been put 
before this Bouse, perhaps not very fully; but the House has now some iden 
that there are two sides to the question_ My Honourable friend, Mr. Griffith&. 
very rightly pointed out that the most important factor in all ~  ~ thiA kind,-
and this is not the first one that many of us have.had to consu1.er.-1R as to what. 
constitutes the representative character of a trade union. But I mny point out 
that I consider it much Iilore important - to . define clearly the representative-
ch.arscter of a trade union 1.ader in India, for trade unions in all parts of ~  
world are made by their leaders. . And if you have a really representative trade 
union lelicler. one who is reall:- anxious to serve his people nnd to look to the 
interests of the workel'S, then that trade ubion will he a representative trade 
union. But if· you get professional trade union leaders who . are there not for 
purposes which· are legitimate hut whiC'h are in my opinion completely illegiti-
mate. then however representative t.hat trade union mav he. it will he a source of 
mischief not only to the employe1'l'l but much more to the employees. 

Sir, Mr. Griffiths talked. about trade unionism in England. The important 
point to remember is that trade unions ·in England are led ~  working men of a 
character of which any country can be proud. John Burns, when I was a boy. 
wos the first trade union leader to enter the House of Commons, and when he 
~  in with a bowler hat instead of a top hat he prided hi!naelf on being a. 
\Torking man, a mUll who had worked with his own hands,- a man whose father-
had done the same, a man who had ~  the recognition iQf aU his feUow 
workmen and who had been sent as the first ~  labour to the 
House of Commons. Thai is the clau of trade unioq..leaders that will make 
trade Unions successful. Sir, I am not casting any reflections. The two gentle-
men who sit here are worthy leaders of trade unions, but aU trade union leaders 
in India.-my experience is only confined to Bombay,--are pot of the calibre, \he 
sineerity and honesty of purpose and with the consistent record of hard work 1n 
the interests of labour. as my Honourable friends Mr. Joshi aneJ Mr. Mehtia. 
And thtftfore I would beg the Houae not to believe th.t all so-called trade-
union leadtmJ are of the calibre of these two gentlemen, although they IlU'Y ~ 
have been labour workers themselves. I believe my Honourable friend, 
Mr. M ~  is an eminent iawyer; he is also interested in trade and commeroe 
bUt is still a trade union leader. And I believe, as my friend, Sir Gurunnth 
Bewoor, said, in latter years he has mel10wed down. as we see him today, and 
during at least this war, let it he said to his credit. he has 1ed labour aright. 
Although he is a Barrister-at-Law, although he is a commercial man let U8 give 
him credit, that is due ,to him. About the Honourable friend to my left, 
Vr. Joshi, whom 'I have had the pleasure and honour of knowing for about 40 
years and with -whom I have dealt on more than one OCCIt8ion, let me tell the 
Honourable Members in this House that no more hone*t leader of trade unions 
msts in India. Of ~ of the others, the less aid the· bettei-. That is why I 
inaist that ~  should be a proper definition 88 \0 what a trade union leader 
aboul41 be. 
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~  Sir, we have been told that the employers of labour Bre apinst trade 

unions. loan speak with no authority for all parts of India, but I do claim to 
have had a little experience of the Province of Bombay, a littJe experince both 
us an employer of labour, also as Q Member of Government in charge of ~ 
during some of the worst strikes we l!ave ever had when my Iionourable friend •. 
Mr. ,Joshi came on many an occasion to plead: on behalf of labour, in company' 
that wus sometimes very doubtful. My min.d goes back to those days,-nnd 1 
remember having warned Mr. Joshi to leave such company or else his'indepen-. 
dent character would be doubted in the future. But lam glad to say that not-
wit,hswnding the company he kept Mr. Joshi remained the deal' N. M. Joshi of' 
old. That is why I maintain most firmly that it !s the leadership of these unions·. 
that we have to guard against. Sir, we have been told that employers of labour 
are agninst trade unionism. I do not think Mr. Joshi has been fair· to the 
employers of labour. I have known of instances where employers have tried to 
start trade unions on proper lines 08() that they may ~  . . . 

Mr. '1'. 1.'. Krilbna.machari (Tllnjore cum Trichinopoly: Non-Muham.madan· 
Rural): Rival trade unions?' . 

Sir Oowujee lehangir: No. Proper trade wlions. If my Honourable friend' 
knows a great deal about it, he can speak about it later. 

Mr. '1'. '1'. Xrlshnamachari: Iahall. 
Sir Oowaliee lebangir: I know instances where employers of labOur tried to 

Rt:\l't trndp ulliollS on proper lines with leadel's who were really interested in· 
labour and who would see that labour gets 1\ fair deal. And!' think I can 
oonscientiously echo what Mr. Griffiths said that the accusation that employers 
of labour are 'ogainst trade union is not true roqay. Much water has. passed 
under the bridge since the report of the Royal Commission on Labour and condi-
tiona of labour in Bombay have considerably changed since those days and what 
mav have beeu correct then cannot be said to be true today, 

'Then, Sir, Mr .• Tamnadss Mehta referred to the legislation ~  was brought 
forward in the Bombay Legislative Council-mark you, by a Congress Govern-

~  he so strenuously opposed. If it had been done by a Government 
in which I had been unfortunately a Member, or'iI it had heen a Government in 
which some of these Honourable Members sitting here had any part, one would' 

. have said that there might have been something in Mr. Jamnadas Mehta's vigo-
rous opposition. But I would again repeat that that legislation, which is on the 
Stat,ute-hook'today, was introduced by a Congress Government and was pushed 
through the legislature by methods perhaps unknown to us, but, notwithsta.nding 
Mr. Jamnadns'RJong and perSlstentand obstructive eloquence the Congress. 
Government with their majority knew how to deal with him by .methods' which 
I trust he will never experience again. 

Kr. lam"M .. K. Mehta: They accepted many amendments. 
Sir Oowujee lehulpr: At any rate, having accepted Bome amendments, 

they pushed through that legislation, and it is on the Stafute-book today . 
.An BonO'l1l'&ble Kember: What ill' it about? 
llir OowuS" leb.angir:-· Trade Dispute Bill for the Textile .industry ot 

Domna),. If my memory serves me aright, . one of the objects that temptecl 
the Congress Government to insist on this legislation was to prevent labour. 
troublE' III the textile industry. in Bombay, because thpy felt that that glC8. 
industry was being paraly£ed by so-called trade union leaders 

Mr. 'l". 'l". ErlsImamachart: Were vori in the oonfidence of the Govern •. 
ment st that time? . -

Slreowulee lehqtr: 1t was 8n- open secret. ~  ignorance is bliss it 
is folly to be wise. If you will keep quiet and listen, you will'leam iome-
thil'g. 

At Rny rate. it was R fact, repeated in the Legislative Ceuncn of Bombnv 
by tle OongresR Home M~  while giving reasons fo,,: bringing forward thai 
legielation: It was to prevent unnecessary strikes, and lihoye e'Yerytlling elss. 
to give them some peace of mind.· I do not maint·ain tbat that .piece of legill ... 
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liltion wllsperiect., but I do say honestly'that if I' ever agreed with 'the Con-
gress ~ ~  I did . ~ that occasion. And let it. be said to the crediL of 
thostl members of the Cougress Government. who pushed through that Bi!l 
that they did it fh ~  interests of their province, in the interests of }"bour Ilud 

~ the irterests of the zye16 ,of ~  . 
• r. lamnadu.. : That latter statement is true .. 
, Slr Oowuj .. lebanp: No wonder there was such opposition irou) ~  
Jamn'ic,1us. He has related. to what extent that oppoiltior.a. went, but it als'J 
js a very olear 'illustration as to wbat we shall be up against ~ this Bill 
.comes Wore us after circula.tion. There is bound to be difference of opinion, 
and ~ do hope and pray .hat this House will take a balanced view 'in, ~ 
interests of labour itself, fo!' the interests of both ,the employers of labour and 
the cmplvyees are iden'tical ill maintaining EeBCe and harmony in trade ~  

,industry You must ~ the measure, suCh that men ,,-:Hl not get POWC1' 
IlilU i!;.fiuence in these ~ unions for' political reasons ~  men who ure 
.out to serve some other object, political or otherwise, w110 can find no method 
of doing 80 or attempting to do so upless they take advantage of inllOCell1i 
labour. Prevent that by any legislation you OWl, and you will be doing 11 

service to this ctnmtry. Build-up, if you can, a set of real trade union leaderS, 
men who come from the lowest rung of t.he ladder, meli ,,"110 know inside out 
th.! work that has to be done, men who  have suffered ~  and realised 
what the sufterings of the workmen are, and demand remedies for such soifer-
ings. Preventm,en from l:lkiIlg a prominent part in tradt· union matters, 
men wno, to say' the least, can be described as despicable because, in ordr.£ 
to sorve their own ends, they are prepared to see thousands of men· and. 
women t.tarving for some Ipngth Of"time without t.he slightest compunction and 
:withoolt t.he iJighteot ability to lead them, and ,sustain fhem in thtlir timtl of 
trial; and in the end when the labourer has to yield what happens to these 
so-called leaders? They disllppear; they disappenr' not to btl found again for a 
,ear or two or ~  when th(>y stan: their ~  w.ork again. Such ~  
'1 am Rure, are well knOW!! to lily friend \tho Slts behl;1d Jlle ar.d my £rie'leI 
.to my 16ft, and if both of them will help this Housf' .to frame legislatiol 
which will prevent such Ulen bOlD getting power they will have done a ser· 
\'ice to labour and to this I'ountry. It is no easy matter but lin attempt can 
.be made and is worth making: 8S my Honourable friend, Mr. Joshi said, 
legislation may not be effective. You 'may recognise a trade uuionby law, 
but very m,uch will depend on the trada union itself. In some parts of the, 
world trade unions get power without legislatioD; they get power because 
they deserve it. If a trade union does not ~ ~  it, it. wm not ~  power 
fT'ereh· because this Houpe {'hooeesto recogm8e It. " It WIll be B faIlure. It. 
will do the damage t,hllt mnny trade unions 'have done lind are doing t,o ~  
~  . 
Then Mr. Joshi gave \1S a most extraordinary comparison He said that 

Ahe t,;"cretoary of the Millowner& Association is a paid U",.8n . 
JIr. •• •• 10lht: I said he is an ouWder. 
Bit Oowuj .. leJ1&n&lr: Every man in any association, in any trade, in any 

indlJ!<ttyov, who does the administrative clerica.l work, who (!nrries out ordel'S 
.and merely orders,· is a. paid ~ . 
JIr. •. •. 10llbl: Wby should not the secretary of a trade union be an 

~~  . 
elr 00wuJ .. lehaDllr: Beca.use the Secretary of a trade union is not mere)", 

a cl2l'ica! or administrative mar; who, carries out the orders of the' President. 
There is a very great .difference. I do not object to him being' ~ paid man; 
there is a very great. difference hetween "'n. mlln who dries . the ndministrative 
wGrk rmll cameR out orderR Rnil .,he mM who gives the ~ The secreta-:,v 
of t·he Mi110wners AssoeiRtion, .. a most qualified mnn, 8 mILn We haw had for 
mRrty ~  years, Mr. Maloney .  .  .  . .-
JIr; •. JI • .:r0lhl: An outllider I 
Sir Oo'ftaSee leb.".".: .  .  . and no ~ man the Mdlowncrs Asao-

.,eiatiO'l· ever had..,..-he had to work under a 'COmmittee snd under a chairma.n. 
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Ht' ~  them perhaps. hut final orders were the ch"innan's and the con:.-

~. ~ is no ~  to the trade union9 baving paid presidents. 
Ih ell means let the tral}e unions pay those officers; there can be no Oblfl'. 
tion. Every man must .liv·:J uud. if the president of a t·rade pion devotes his 
whole time to the work of +he trade union it is 6nly right tl$t the trade uniun 
should pay him, properly and maintain him Ilnd hilt family. There is noth:ng 
wrong in it; but where thp, objection cornell in is that the head of the trad., 
union is not 6 wOl'kman .Ilimself; he has never been a wOl'kman, he becon.es 
tOe chairman of 8 trade lIuion for purposes other than to serve the interests of 
the trade union. Nobody c:ojects to a mO.n being paid. In England all ~  
union ofijria.ls are paid by the trade unions. Do they live on air? .They ate 
ull ftill time men, paid and paid liberally by the unions'; the, are returned tp 
the HfJUSe of Commons lit the cost of the Unions; nobody obj.ects to tl.at. 
Wha't I am objecting to .. ·s the class of men that become' chairmen or prl3r.i-

~. By all means Mr. Joshi must be paid for the work he does; how can ~  
)j· .. e otherwise?, I· would be the first to vote that he should be paid; I am 
net (.hjecting to that; but I am objecting . . 

IIr. lI. M. Joshi: To lny being the president I 
Sir Oowujee lebaD,ir . . . .' to. ~  the president and tamtg 

advantage of trade union funds surreptitiously and not openly; take a salary 
opcnh by aU means, but do not put your hand into th", pocKets of the tnd" 
u',:on members surreptitiollsly. That is what r am objecting to. To b,e on 
honorary trade union work .. r and to pilfer funds from its treuury is a crimina! 
act. 1t.rke a salary openly by all means. Who objects to that? Rut to ~ 
l\ c(,mparison between tb\) ~  Of the millowners, aSGocmtion-why we 
have even bad a paid chairman for years, ,a distinguished Member of qus HOD-
ourable House-there is nothing wrong in that. The 111an is a full time maa 
and he must be given his wage. 

1'her£. was just one point raiseci by Mr. Joshi which was of considerablts 
importance. He said that (I fl'W labourers or a few worlting men who might 
he me!tJbers of a trade union should have the right to represent t.he whole .If 
t he trade union; and that in his own words, if they re,reaented the. views of 
all the members they should be recognised. Amongst its memberi there 
may be 5 per cent. of all labour; they may be Qnly 10 per cent, not very m1,cJa 
more; wd yet they "Should be recognised because accordinll to Mr. Joshi ~  
represented the views of labour in that industry. But what is the guarantee 
that that ten per cent. do represent the views of all? That is the point. \ '!'be 
point :1; that' it does not matter who it is, but if he represents the views 'of .. 11 
·the labour in that industry, he has a right to be heard; but'if he merely preteDQ 
to represent their views, it is objectionable, and that is what is happening. 
YOll ~  a trade union wlth 10 per ceot. of labour f,S membe!'!;. You ~ 
that it represents the labour; what guarantee is there that it does? 'The onl, 
guarantee is that a large l1\lmber of the industrial lahonr are members of that 
t.rade union; that can be lJIe only guarantee. That is ~  point: that makes a 
rl'presclltative trade union--a large number being members. helping oub ot 
their small salaries to support that union. That makes the umon representatiw 
IIond tlat must be provided for in the Bill. It is not easy to define in Indi.t 
...... L()i; i!: a representative trade union. Mr. Griffiths well '1ruOWIl perhaps' t.bRt 
there I\re trade unions in Judia with only 5 per cent. of the whole labour .. 
members, who have clamoured for representation and who. have. not repre-
stluted the views ,of labour, who have misled labour rather than led labo'r.'. 
Therdore, what is a repregentotiv9 union is difficult to define, but in general 
torms it must have as 1\ minimum a certain ·pereenta;re of the .whole -labollt" 
a1 its members. ' There ~  be on each occasion a fair l1nsnimity 1)0 the pain, 
t.hey QI'(' fighting, then it becomes a representative trade union 

I clo .'lot want to takp. thu time of thE' House anY,lo11gel' I will only apolo-
gise to my Honourable friend ~ . J.amnadas Mehta, 'for ~ been !ndireotly 

~  ill BI\Y ",vay for ha"mg hut. lemoved from the Preslder.tshlp of the 
l'c,lIt fwd Telegraph Union. I was not ·swnre of it, but 1 can assurp. him of one 
thing, that the Committee ('ver which I hud ~  honour to be Chairman worl" 
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for ~  months, and the conclusions we came to ~ urrived at by ~  
CO!metIOD. ] greatly regret that I should have had even aD indirect hand in 
aaving my Honourable fri.!lnd "amoved. 
Mr. ,,,old ..... Mehta: You were not rellponsible. 
!ah' CJowuj.. ~  That is all I have go. to say. oln conclusion, I 

would hg that this Bouse do take a real interest in' t.his piece of legisJatiull, 
and that when it is being considered we shall see a few, more occupants or 
~  D('nches opposite, ~  they ~  not ~  empty. Where they have all 
d.,;apJK'uecl' to-day on an llnportamt Bill of thiS sort I do Ilot know. but when 
it is before us again, I do expreea the sincere hope that they will be bere to 
_st Uii in this most ~ . legislation. , 
. 1Ir. If. '1'. KrI.Dunachar1: The provocation of my rising to-day has been 
funj&.hcJ by Illy L.on·",rable friend, Sir Cowi.\sJee 'Jehlln;,rir. 1 must say tb!\t I 
was not a,mused by all that he said: It is not an unexpected, exhibition in tltil! 
Ht)usc ~ . My 'Honourable fripnd gave this Hous;a the benefit of muc1J 
of r.ineteent,b century wiJ(l.>m He told us about wllat Eohould 'be done, about 
whut t'b.>uld not be done, what are the right things to do, aDd bis own parti-
cular affiliation to that country six thousand miles away made him draw parallels 
fr,m 'Aoat 'hes happened !n that country. But, Sir, ~  whole object behind 
Sir C:;OW8&l('8 Jehangir's speech is merely to tell us that ~  do not tnlst 
l"bi;ut leaden that they :\fI! the best custodians of labJur interests and that. 
they;. would have to ~  whether a particular individual is 'ihe fit 
penon to be a representative labour leader 01' not. All these ~ were very good 
when people lqpked to benevolent employers in times back, but to-day that does 
oIkIt happen. to be true. I tim not concerned, Sir, with ,he fa",t thrat he is free 
with his .oouquete of praise of the leadership of my Honourable friends MenN . 
.Ter:.hi and Jamnadas Meht.a, but objects generally on pri'lciple to llon-worker, 
It'ading the labour movement" That does 'not alter ~  I am not concerneJ 
either that he condemned the late Congress Government of Bombay roundly, 
but at the same time he is quite satisfied that they did the right ~ by 
bis clus what to-day happens is this. Labour wants its right to be recog-
ni"ed. Division c.uts ~  ~ whole ~ "ho have and those 
.. he hve not. 'Sir COViK'!j<)'3 Jehangir, if he has got. any repJ'l>!lentative {,9pa-
oity ~ all represents those thgt have, and it does not lie in his mouth 1:4;> speak 
of the class that is oppo3eJ to bis own. 
SIr OowUJ .. ..TebangJr: ~ do you represent? ' 
Kr. '1'. '1'. J[rWinamacb&rl: I (·ertainly do not represent your cla8s. 
liar Cow"l" JehMgtr: You lepresent yourself' 
Mr. T. T. ErtMDunaohati :1 do not feel disposed t.o respond to 3ir: .~ 

. .~  '8 jibes, particula.rly when he did not want other people to interrupt 
bilt •• 

Sir aow.... IUDglr: I won't inteft'upt him again. . 
IIr 'I. '1': KriMDNDachll'l: My Honourable friend attempts to be humorous 

but 1 (,1m not ~ allY hUlliour except in bis appearancp.. A.'ld J do ~  propose 
to takll him seriously. ~ .  no denying the fact' that many Members of 
llDa· House ftpresent much !'lrger constituencies than my Honourable friend ~  
choose!! to interrupt me. The fact really is that he ha!1 "come here as an 
a1VowI,d representative of ~ class, a class which does insist 01: its right to be 
preserved. It is understandable, but it nevertheless remains that the argu· 
ments that fie put forward were nineteenth century arguments  and he now 
rises like a Rip Van Winkle ana demands the rights of people who  have lost 
.,helr ri;bts in the eyes of the world. , 
I have been listening with very great attention Rnd respect to the stattl-

ments made by my Honourable friend, Mr. Joshi. I must say that I .agree 
with l.i,..l objections 'to thiOil Bill. This particular . ~ ~ helfitant 
b",ttmi! attempt brought fOl'WllJ'd by the Govemment of ~  Whlcb ~~  
bring forward· a bolder measure because of the very nature of Its C?mposltlon-
ar'>ul!esihe criticism of my Honourable friend, Sir Cowasiee .Tehangu. He say" 
'that, labour leaders should be people who have done somE': manual work, hut' 
employers' Secretaries, Chairmen of employers 'AssociatIons nead not' be 
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people who have wvrked. 'rhey lllust l>e men 'with ~  with a wge bd.llk 
l:alunce' and above all plenty of' Readymooey'. And it would not be proper 
for (L h&bour orgtLnisution to loIay what should be the nature and type of em-
ployers organisl&tions. But my Honourable friend, the representative of em-
plG.yers, will say, such and .. ucb a person should be.a hLbour lE.'adet; if laLour 
would Dot come together,. no outsider must come and bring \hem together, to 
~  t}>"L justice is done to rhem to see that they get a .li"wg ~ . If an otl.t-
sieler Cl'nJes intq the labour moveltlent, in very many cases iL happens that 
~  who have come i,n, have done so because they desire to see justice to 
be dOlle to labour, he shOUld be forbidden from doing 1lC. 1 must !Illy here th·"t 
1 at UO·, a labour leader. hut I have seen scores of in:,l,tmces In .ny own pro-
viuce wAere every time there is a strike or an attempted strike it walj beeausc 
th(l just demand of labour Witt. opposed by employers 81'd tbeS6 outside. ~ 

.saw to it, that justice was done to labour. My Honourable frien,d, Mr. Joslii, 
zDt'ntioned the instance 01 an employer in Madura refusiDw. recognition to a' 
labour union. And why? Because the employer has got under his thumb 
another labour unipn, whose leaders are perhaps extremely docile and he doell 
Dot want any trouble in his industry. If the definition of a representative 
trade union is left as it is in this Bill to-day, labour hils got to face a great deal 
of risk. What does it matt:!i.' ~ .  a .union is reprell,mted by ten per ceut. 
of thf' workers or more or less? The workers have.,got only.one voice and one set 
.of views and that is always opposed by the employers. If it be that there is only 
one worker who constitutes a union, that worker's right to represent labour is 
much more sacred than the right of any employer to refuse to recognise hili 
~ .  character. 'rhat iB why labour iLterest" will look ASkaned at 
tlt1£ rather loose definition of representation-len\'ing ~~  definition open by 
saying, subject to such conditions as may be prescribed by the Provincial Gov-
er!lment and by the Tripartite Board which this amending »m ~  to create . 
. i At this stage, Mr. Pre'liJent (The Honourable Sir Abdur Hahim) ~ 

t ht! l:hllir.] 

There is also another ~  which my Honourable friend, Mr. Joshi, 
1;ouched on, to which I would like to add my support and ·that is the question 
of rights c;,f a union to negotiate with the employers. buch rights h1&\'e .been 
defined in this Bill but some rights have been taken away ah;o. Labour's 
rights have been limited by the definition. I think the rights of a trade union 
to .~ with the employers should be unlimited. 1 have seen myst!!f that 
sur:h restrietion of rights will only lead to labour unions beillg cc..rnpletely left 
to the ~  mercies of the employers. I have known all occa-' 
sinn in my province when a union representing 13, to 14 thousaud ~  

. could not set· near ·the employers and they had to approach the Government 
which acted all a post office, sending letters from the Union to th..· employers' 
and from the employers to the union. The net result was' that 13 to 14 
thousand -people were kept locked out for. a couple' of' month.. And 111timately 
they had to accept the employers' tenns. These rights must be unlimited so 
far as the approach to the employer is concerned and that is why I feel that 
the Bill docs not really-go far enough. It is halting and hesitant and, even 
thili Bill, with so many safeguards, would not find bcceptllnce 'from that 
interest which my Honourable friend, Sir' Cowasjee ~  represents. I 
think todu.y, Sir, in any elected legislature there can only be one view. \ 'l'he 
preponderaLt majority in 'an elected legislature can only take one view, that 
is the view of the workers and not the view of the employers. (An H onourahZ. 
Member: "Not very much chance"). If they don't then bad luek to them. 
That is all 1 can say. •  . ' 
I woul')' like befBre closing to add my meagre meallureof support to what 

has been Baid by my Honourable friend, Mr. Joshi. This Bill will ~ to 
be examined with a bias in favour of the worker rather than in fM'our of the 
employer. The employer has get this safeguard-that there is money 'vhieh 
is behind the employer. There is no denying that as politics ml.n be .influenced 
today by the' employer BO labour . unionS" also ban be in6uenced hy the· 

D2 
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employer. The labour' unions are every day runnmg .the ~ of rIval ~  
unions being 8tarted or their own leader'8 loyalty bewg split and the muon 
disintegrated. That risk IB there. A powerf'f emplo;rer ~  do whatever he 
likes to d\). Wit. this in the background, the i&mendmg Bill Wlli have to be 
8haped and I would like every elected member to bear this in mind, that· he 
is expected to do jU8tice to ~ in ~ street aDd who happens to be 
a worker tlud not an ·employer. , 

All Honourable Kember: I move that the question be now put. 
1Ir. PnIlclea\ (The Honourable Sir . Abdur Rahim): The que8tion is: 

.. That. \he queatiOD be 0011' put.... • 
The ~ was adopted. 
fteJlciaoarable Dr. B. B. .&mbedkar: Sir, the Bill which I h3'le the 

honour 'to move for circulation has given rise to 'controversy. ' This is, \)f 
course, not unupected. As I said in my opening ~  this Bill is 
undoubtedly a controversial measure but I also stated in the. course of· my 
ollUling ~  that, I do not propose to enter into the 'cont.roversy ~  
aad to reply to the various points that have been made. I do not do so l,n 
any Bpirit of discourtesy to Honourable Members who have tak"n pllrt ill this 
debate and presented their point of view. I assure them that I will' bear thc.>ir' 
points in llIiDd and consider ibeir validity on the OCCIl:liull when sucn occa-
Ilion will arise. . 

If I rise at this stage, as I said .. it is not to reply to the variouapoints 
that have been made but I do. feel -that I am bound to' meet ~  points 
of oriticiam which were made by my Honourable friend,' Mr. Griffiths. There 
is one point which he made which, if he will permit.. me to lI&y SCI, I think 
was very unfair. He said that I have brought in a measure which was vugue 
in some flay and whioh contained, if I may use the phrase, empty dauaes. 
His criticism was that I was not justified and that it was unfair on my 

- part to as:/, the House to consider' a Bill -which contained suoh vr.gue aud 
empty clauses. I do not accept that criticism and I do say that it was 
entirely misconceived and unfounded. I do not admit in the first instance 
that there are lany clauseB in this Bill which ~ vague or that thtlre are any 
clause" in this Bill which are empty,. so empty as not ti!> enable c.uybody to 
understand what the Bill aims at. But assuming for a moment that there 
are certain dauses whioh are vague and other clauses which .. aquira coutent to 
be put in I do not think ~ the oriticism was valid. If I asked the House 
to proceed, to enact the meaSure in the form in which it W$II prAsented, I 
could have understood the point of the critif1ism but that is not what I am 
doing. I urn asking merely ,the permission cf the House thp.t this Bill,s:lch 
as it is, may be circulated for the purpose of eliciting further opinion, so 
thAt GOVtlnlmellt may have guidanGe from nch parties 8S can give g'Jidance 
and Government in the end may be able t.o till in the gaps and make clefinite 
what is vague. I therefore submit that the\'e 'Was no point in that criticism 
which Mr. Griflitbs made. 

Mr. 'Griffiths then .aid that, the Bill in bis opinion WBS unsound in prin-
oiple .. Well, that is a matter of opinion. We have heard people (n the 
otber side saying that there is a perfectly sound principle in tha Bill Rnd that 
it ought fo be embodied io .an Act. Therefore I shall not dwell on that point 
of his criticism. . _ 

The second point that he made was that .[ have somehow tlot·stated what 
a represenf'at.iva trade union was. Without meaning any offenOtl, if I may 
8a1 so, he has either not read the clauses of the Bill, or if he has rend them 
he has :lOi: undel'Btood them. It is perfectl)' clear from, the provisions that 
are ,set out. in this Bill that there are two pnncipal condition. laid down. One 
is this-that 8 trade union before it can bl) recognised ~  fulfil ('amin 
conditions, The- second oondition which has been laid down is this-that 
mere fulfilment of the conditions laid down ia n()t 8 qualification enough for 

.' ~  but. that the tl'Bde union, ~ addition; to fulfilling ~ qualifica-
• tlons, will have to undergo the test of a certl6oatiOD by a. Board. In fact if 

I may' IIIay so,. the principle of the Bill-the fundamental part of it--is that 
tho repre9t!ntatlve chal'Bcter of the Union "'ill depend primarily foubjet't to 
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otht'r conditions on the certilicate that a tripartite boBId, representing Labour, 
Uovernment. and the ~  will be able to give. Myulend tllen ~ ~ .  

great play of Hub·cla.uHe ~  01 cuuise :.:!lj1) which says: any further conditions 
that may be prescribed. 1 ~  ~  how Mr. ~ . . . ~  have 
sq comptetely misunderstood the purport of that cluuse. ltAl-posit1on of ~ 
Goverumeut. is •  .  .  .  .  • ' 
Mr. P. J. GrUIlta: Un a point of personal explanation. I did not refer 

to sub·clause (g) at ,0.11. "  . 
The Hcmourable Dr. B. B. Ambedklr.: 1 am very vorry if 1 m.iswlder· 

stood the Honouraole Member. l'hat is what I took down. Wb.at I 'would 
like to say is th.i8. The position of the Uonrnment is perfectly IlIum. {md 
may be stated briefly. On the, basis of the views that, were ~ .  

to us in 1941 and on the basis of the views that were -commumcsted to l1s 
from the various organisations representing 'labour and capital, 'Government 
C&u.ie to ~  conclusion that the posttive conditions which they have laid, cillwn 
ought to be sufficient. But Ooverpment does not wish to dogmati.se about i, 
and Government does feel that there might be certain conditions ~  ~ 

, the Provincial Government or the employers of labour or capital 
'P. II. 'may find to be necessary to be inw..oduced in this Bill before recog-
nition is granted. It is to make provision for a contingency ot that. kind that 
we have introduced these clauses wherever it is stated that further conditions 
may be prescribed. It is a ~  it is an opportwiity which we bave 
left and designed to take to ourselves the benefit of J1,ny ·advice tilat we 
might receive. There is certainly" no vagueness and no uncertamty with rt'gard 
to the provisions of the Bill as to what a. representative character means. 
Mr. P. I. ~  On a point of information. Would you explain to the 

House the meaning of the new clause 28D, sub·clause (e) "that' it is a 
representative Trade Union "1 
'1'he JIDDoarable Dr. B. B. Ambedkar: It means a Union which has beeu 

certified by the Board as a .representati:ve Trade Union. 
Kr. P. I. Gri1Btba: Of their own free will? 
fte IIDaoarable ~. B.  B. Ambedkar: The Board will make an inv6j.tiga. 

tion and that was the point of comment of my friend, Mr. Joshi, who said that 
• the Board is authorised. to ask for all sorts of information including the 
views of the private members. 
Mr. P. I. GlHltb.I: Is it the intention that the Board. shall 'have I!ome 

guidance 8H'to what is meant by "representative"? 
The Honourable Dr. ~ :B.. Ambedbr: We propose to. On that point we 

would .. like to have a suggestion ~  various parties as to what sort of j·.'struc. 
tions they would like us to give to the Board. 

Mr;. P. I. GdIltba: So, you' have a blank mind on the subject. 

fte Honourable .Dr. B. :a.. Ambedkar: It. IS not a blank mind; it is all 
open mind: That is the' way I wou'd like to define my positiQn c'Jrrectly. 
jIlr. Griffiths as weil as other Members who spoke on the Bill said fha' 

the ~ ~ ~ not ~  or Pll.ther, to use ·their own words, Goyer;l" 
~  was llloglCal m· ~  . ~  28J by exempting Government under. 

takings fr,)D\ the ~  of thlS Btll. ' 

. N?w, Sir, ~  .first ~  that 1 would :like to make in reply to the conten. 
t10n IS that )oglCl IS certamly not always hfe. There are many occasions when 
illogicality would ~  ~  ~  extremism and I do not think any J:D,an 
would ~ ~  to dloglCahty. ~  myself I think if (nything 
could be stud wlth .. regard to clause 28J, It could be .~  that (lovernmellt ie 
Bot timid, Government is not illogical; Government is wise and ~  
is cautioll;;. I think that this clause has been ~  misunderstood, 
There is no intention to .exempt Government from the ~ of t.his Bill. 
All that ~ Raid is thia that .8 date will he fixed wlien the provisions of this 
Bill will ~ applied to Government undertakings. Therefore, ';f thf:re is o.nJ 
discrimination ml\de in favour 'of the Government, it is not with regard to thE 
applieation of the Bill but with regard, to the. date on which it will become 
applicable to Government. 
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, JIr. P. I. Gr1tIlt.ha: Why is ~ made? 

ft' lloDoarable Dr. B. B.' Ambedkar: There may ?e neoessity for it. 
JIr. P. I. Gd:I8Uas': What is it? 
fte llcmoarable Dr. B. B. AlDbedkar:. As I said. I do not want ~ fqter 

intocontrcveray af this stagJ and as the Secretary of the Posts ~  '1' .. le-
graphs Dcl-partment said. Govemment feels that, at any rate !ey; the rreaent. 
toe Government D€partments who' are employers of labour have made BuBi-
cient ~  for the recognition of their. trade unions. And in view of the 
fact that Govemment has certainly been far more ready to recognise Trade 
Unions than private employers, I do not think ~  tbe interests of .lnhour 
will sufter if the date for the application of this Bill is postponed .. Sir. I 
have ~  more to say. . 

·1Ir. PnIldent (The Honourable Sir Abdur Rahim): The question is: 
"That t.he Bill furt.her to amend the IndiaD Trade UniODI Act., IE, he circulated for 

the"'p'1lJ1IOIlIl of eliciting opiDion thereon." 
The motion was adopted. 

'l'HE CRIMINAL PROCEDURE AMENDMENT BILL. 
fte BoDoarable Sir AIOk& Bo1 (Law Member): .sir, I move: 
"That. the Bill to make h'rtain provilion for appeala in criminal c:aee. tried by • 

IlJgb Court exerdaing original criminal jurisdiction, as report.ed by the Select Commit.tee, 
be taken into cOnsideration. I ' 

In prilll.liple, this Bin has been warmly welcomed thtoughout and at this 
stage I need add no more. than invite the attention of uhe Hon()urable 
Members to the changes made by the Select. Committee. TheBe are ft;l.ly 
explained in the Report and Honourable Members will have seen that the 
changes made are altogether unobjectionable. The 'Report of the ~  Com-
mittee is "nanimous and I fee} Bure ~ Honourable Membel'8 will agree that, 
in the language of Mr. Lalchand Navalrai, a very satisfactory Bia has come-. 
out of the t)elect Committee. Sir, I move. 

JIr. Pnlid.ent (The Honourable Sir Abdur Rahim): The qqestioll is: 
"That the Bill to make certain proviaion for appeala in ~ caaea tried b; • 

HlghCQurt exerciaiDg original criminal juri.dict.ion, as reported by the Select. ~. 
~ taken into conaideration...· • . 

The motion was adopted. 
Clauses 2 to 8 were added 10 the Bill. 
Clauee 1 was a'aded to the Bill. 
The Title arid tbe Preamble were added to the Bill. 
The BoIlourable Sir AIOka Boy: Sir, I move that. tbe Bill, a& amended, be. 

paaaed. /'....._ 
1Ir. PnIklent (The Honourable Sir Abdur Rahim): The questiod is: 

"That 'be Bill, as amedeled, be raaaed." , 
.The motion was adopted. 

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. ; 
, . [AMENDMENT OF S,BCTloN 508, ETC.] , 

!'he BoBcnuable Sir Mob :aa, (Law Member): Sir, I move: 
"That the Bill furtber to amend the Code of Criminal Procedure, l.898, as reported by 

..... 8eJect Committee, be taken into copaiclerat.ion." 
, Sir, I ~  the House a full explanation ~  the Bill when I moved for its 

oonaidera.tion on ~  July last. On that occasion, I readily a.ccepted the 
amendment moved by my Honourable friend, Mr. ESBak t)ait, for teferring .the 
Bill to a Sf'lect Committee. Honourable Members will ~  from the Rel'on 
of the Belt'lct Committee that the' Complittee has unanimously approved the 
Bill with one trivial change. t)ir, I move. ,_ 

1Ir. PreI1'd.ent (The Honoura}:>le Sir Abdur Rahim): The queBtion is: 
"That. t.he Bill further to amend the Cqde of Criminal Procedure, 1898, as reported "1 

,be Select. Committee, be taken into conai&lration ... 
The motion was adopted. 
Clause,. 2 to 4·· were added to tbe Bill. 
Clause l' was added to the Bill. . 
The TiMe and the Preamble :wet'e added to the Bill. 



.• THE ~ 01" CRuilNAL l'BOCEDURE (AMENDMBNT) BILL. • 2'0' 
ifill ~  Sir Aaob BoJ: Sir, I move that tbe Bill, al ahlended,.. be 

passed. . 
Mr. Prelt4e¥ ~ Honourable ,Sir Abdur Rahim): Motion Sloved: 
"That the Bill, aa amended, he palled." 
Mr. r.teband Bavabai (Sind: ~ .M  Rural); Sir, I,t.hink I 

!Dust say a word before tbis 'Bill iii passed into law. This i8 a Bill which 
~  in abeyance for a ,,·ery·long time. It was a useful mellosure, but 

~  were ~  objections taken a long ~  ago and' the Bill remained in 
abeyance. The Bill bas· 1101'1 been considered lufficiently and it was considered 
from all points of view in the Select Committee. I think I should say' 
nothing more exeept to eongratulate the Honourable the Law Member who 
has come jnto this office and who bas seen this Bill through and the other 
Bill which halil just beeri passeS into law. I congratulate him. 

Mr. PrfiIttcllnt (The Honourable Sir Abdur Rahim): The question is: " 
"That the Bill, 'al amended, be palled." 
The motion was a<\opted. 
The Aqsembly then adjourned till Eleven of the Clock un Monday, the 

15th NOV6JIIDer, 1943. 
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